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RATYA SABHA

Monday, 20th August 1956

The House met at eleven of the clock, MR.
CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

INVITATION TO AMERICAN EXPERTS ON
FAMILY PLANNING

4302. SHRIMATI VIOLET ALVA:
Will the Minister for HEALTH be pleased to
state  whether any American experts on
Family Planning were invited by Government
last year or this year and if so, whether they
have submitted any report?

THE DEPUTY MINISTER ForR HEALTH
(SHRIMATI M. CHANDRASE-KHAR) Two
American experts on family planning were
invited by the Government of India in 1955
and they submitted a report.

SHRIMATI VIOLET ALVA: May I know
the names of these two people?

SHRIMATI M. CHANDRASEKHAR: Dr. L.
Baugartner, Commissioner of Health, New
York City, and Dr. Frank W. Notestein,
Professor and Director of the Office of
Population and Research, Princetown
University.

SHRIMATI VIOLET ALVA: May I know
how long they stayed in India, whether they
met any people, whether they went round the
country or whether they just came to the
capital?

RAJKUMARI AMRIT KAUR : Dr. Frank W.
Notestein paid two visits to India. He
naturally came to Delhi to consult us. He then
visited several centres where family planning
was going on. Dr. L. Baugartner did likewise.
She only came once. After they visited
various centres, they both came back to Delhi
and discussed things with us, and then
submitted a report.

SHRIMATI SAVITRY DEVI NIGAM: May
I know if these two people have made any
recommendations to popularise this family
planning in the villages among the poor
people?

RAJKUMARI AMRIT KAUR:
Naturally the whole object of family
planning is to educate the poorer classes of
society. I—15 R. S. 56.

[20 AUG. 1956 ]

to Question 1602

SHRIMATI SAVITRY DEVI NIGAM:
Have they made any special recommen-
dations to popularise it in the villages?

RAsjkuMARI AMRIT KAUR:
| Yes, to increase the work that we are |
already doing by giving instruction
through the Maternity and Child Welfare
Centres in the various Community Projects.

DRr. P. C. MITRA: May I know whether
they are married or unmarried and also how
many children they have?

MR. CHAIRMAN: Next question.

DR. P. C. MITRA: If they are not married
and have no children, how can they be
experts?

SIGNALLING AND TELECOMMUNICATIONS
ON RAILWAYS

*303. SHRI M. GOVINDA REDDY: Will
the Minister for RAILWAYS be pleased to
state:

(a) whether a foreign expert is being
invited to advise in the matter of
modernisation of signalling and telecom-
munications on the Indian Railways; and

(b) if so, at what stage the matter is?

THE  DEPUTY  MINISTER  FOR
RAILWAYS AND TRANSPORT (SHr1 O.
V. ALAGESAN) : (a) Yes.

(b) Negotiations for obtaining the

services of an expert are still under way.

SHRI M. GOVINDA REDDY: May I
know whether the American experts who
toured the country recently have given any
suggestions in this regard?

SHRI O. V. ALAGESAN: They have
submitted a preliminary report, and there
they have something to say in the field of
signalling and telecommunication also.

SHRI M. GOVINDA REDDY: May I
know whether they have gone over our
workshops and examined them and may I
know if they are of opinion whether proper
workshops for the manufacturing of
signalling equipment are available in India?
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SHR1O. V. ALAGESAN: At present except
in some railway workshops we do not
manufacture these signalling and
telecommunication equipments on any large
scale. Their detailed suggestions in regard to
this subject are still awaited. They have only
made their preliminary recommendations.

SHRI M. GOVINDA REDDY: Have they
suggested centralised traffic control?

SHRI O. V. ALAGESAN: That was one of
the suggestions made by them.

SHRI M. GOVINDA REDDY: May I know
whether the Railway Equipment Committee
has made any suggestions in this regard?

SHRI O. V. ALAGESAN: With regard to
the present manufacturing capacity of our
workshops in the matter of signalling
equipment, that has been taken up in hand,
and expansion schemes are being processed.

OPENING OF AIRFIELDS FOR TRADE AND
TOURIST CENTRES

4304, SHRIMATI SAVITRY DEVI
NIGAM: Will the Minister for CoM-
MUNICATIONS be pleased to state:

(a) whether Government propose to open
new air fields to encourage the formation of
trade and tourist centres; and

(b) if so, how many air fields are
expected to be ready by 1958?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) The Government, after taking into account
the merits of each case, have decided to open
a few aerodromes with a view to encouraging
trade or tourist traffic; but there is nothing
like a general scheme for opening of new
acrodromes to encourage trade or tourist
traffic.

(b) Two—Malda and Haldwani.

SHRI V. PRASAD RAO: May I know
whether Bezwada aerodrome has been
included in this?

SHrRI RAJ BAHADUR: Bezwada has
already got an airfield.

[RAJYASABHA]

to Questions 1604

SHRI V. PRASAD RAO: My question is
whether Bezwada aerodrome is going to be
opened up for regular traffic?

SHrRI RAJ BAHADUR: I have answered
that question once before also. That depends
upon the volume of traffic that originates from
particular stations. We have tried to connect
Bezwada with one or two of our services but
the traffic that we got from that particular
station was not sufficient to justify the
continuance of a regular service, but that can
be reviewed later.

SHRI V. PRASAD RAO : Since in view of
the birth of Vishal Andhra the importance of
Bezwada will go up, may I know whether the
Communications Ministry will reopen this
question?

SHrR1 RAJ BAHADUR: If the birth of
Vishal Andhra will generate traffic from
Bezwada, we will consider it.

SHRIMATI SAVITRY DEVI NIGAM: May
I know whether these airfields are being
constructed by the P.W.D. or through private
contractors?

SHRI RAJ BAHADUR: We ask the C.
P.W.D. to do it for us.

SHRIMATI SAVITRY DEVI NIGAM: May
I know the amount of money that will be
spent on the construction of these two
airfields?

SHRI RAJ BAHADUR : Bezwada has
already been constructed. I cannot give the
exact amount now.

SHRIN. C. SEKHAR: May I know whether
the Government is proposing to open a new
aerodrome somewhere in Malabar?

SHRI RAJ BAHADUR: During the second
Five Year Plan we have provisionally
proposed to construct new aerodromes at
Hubli, Shillong, Behala, (Calcutta; for the use
of the Bengal Flying Club), Ratnagiri,
Nowgong (Assam), Calicut, Bhagalpur
(Bihar), Bangalore.

MR. CHAIRMAN : Calicut is there.

*305 and *306. [For answers, vide cols..
1632—1636.]
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t [DAMAGE TO GOODS OWING TO THE
LEAKAGE OF WATER INTO GOODS
VANS

*307. SHRINAWAB SINGH CHAUHAN:
Will the Minister for RAILWAYS be pleased to
state:

(a) how much compensation Gov-
ernment had to pay during each of the last
four years for the damage caused to goods
owing to the leakage of water into goods vans
through the holes appearing in the vans; and

(b) what steps Government are taking to
prevent such damage?]
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to Questions 1606
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t{THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : (a) and (b). A statement is laid
on the Table of the Sabha.

STATEMENT

(a) Separate statistics as required in
the Question are not maintained by the
Railways. However, the figures of com
pensation paid for damage to goods by
wet (all causes) are maintained and are
as follows:—

Rs.
1952-53 20,83,451
1953-54 28,64,770
1954-55 27,47,837
1955-56 26,79,197
(provisional)

(b) The special steps adopted by the
Railways to prevent damages by wet are
as follows:—

(1) Avoiding use of defective wagons for
carrying commodities likely to be
damaged by rain water.

(2) Loading consignments away from the
flap doors of wagons, to avoid
damage by water through the flap
doors.

f English translation.
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(3) Any hole or crack in the roof or
panels of wagons is repaired before
they are used for loading.

con-
during

(4) Arrangements for covering
signments with tarpaulins
monsoon period.]

SHRI O. V. ALAGESAN: It is true that the
amount of the claims had gone up in the year
1953-54 but that was a very bad year from the
point of view of monsoons. So, the amount
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reached perhaps the highest point in that year.
Then in the following year, viz., 1954-55 we
definitely saw an improvement. That does not
mean that we will not tighten the measures
that we have already initiated.
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* SHRI O. V. ALAGESAN: The hon. Member
would have noticed that these are only
provisional figures. It is difficult to say
whether they are completely ac;urate.

SHRI M. GOVINDA REDDY: May I know
whether it is not convenient for these wagons
which have leaky roofs to be refitted with
galvanised zinc sheets?

SHRI O. V. ALAGESAN: That is also
being done. Other measures in this regard are
also being examined—whether we can have
corrugated flooring for wagons.

[RAJYASABHA]

to Questions 1608

SHRrI B. K. MUKERIJEE: May I know how

the figure for 1955-56 was arrived at and why
this figure is provisional?

SHRI O. V. ALAGESAN: Certain initial
calculations were made. 1 said that these
figures are provisional and as such, we will
not be able to arrive at firm conclusions from
them.

SHrI B. K. MUKERIEE: The claims have
been preferred by the people whose goods
have been lost or damaged by the rains. When
the claims have been received from the
consignees, how can the figure be
provisional? It must be final.

SHRIO. V. ALAGESAN: It cannot be final.
Claims may have been received but the
payment need not be equivalent to the claims.

o} qarw fag wtgm : w1 941 w@E9
#1 quar & fF wre & feeg & 48 afew
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SHRIO. V. ALAGESAN: Now he
strays to passenger coaches. Wherever it
occurs, it is immediately repaired.

SHRI B. B,, SHARMA: May I know to how
many months this figure of Rs. 26 lakhs
relates?

SHRI O. V. ALAGESAN: I am unable to
say now.

EXPANSION PROGRAMME AT MADRAS PORT

4308. MouLANA M. FARUQI: Witt the
Minister for TRANSPORT be pleased to state:

(a) what are the details of the Rs. 10
crores expansion programme of the Madras
Port; and

(b) what is the progress so far made in
the implementation of the programme?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN): (a) and (b). A statement giving
the information is laid on the table of the
Sabha. [See Appendix XIV. Annexure No.
39.]
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SHRI O. V. ALAGESAN: These are all
original schemes. This has been pruned later
and another programme has been made and
the work is progressing regarding all those
schemes.
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SHRI O. V. ALAGESAN: I am sorry I did
not follow the hon. Member's previous
question. He wants to know whether these
works are being done by contractors or they
are done departmentally. That will be difficult
for me to say. For some of the major works,
contractors are employed and some are being
done departmentally. It will be very difficult

to go into the details because it covers a large
number of works.

SHRIMATI VIOLET ALVA: Besides the
facts given in this answer, is the work
entrusted to any firms?

SHRI O. V. ALAGESAN: There is a
contracting firm who are doing the work.

SHRIMATI VIOLET ALVA: May I know
the name of that firm?

SHR1O. V. ALAGESAN: I am not
able to give it now.

fHindi transliteration.

[ 20 AUGUST 1956 ]

to Questions 1610

REPRESENTATION FROM THE R.M.S., 'N*
DIVISION EMPLOYEES

*309. SHRI S. N. MAZUMDAR: Will the
Minister for COMMUNICATIONS be pleased to
state:

(a) whether Government have
received any representation from the
employees of the R.M.S., 'N' Division,
regarding the transfer of the head
quarters of the said Division from
Calcutta to Cuttack;

(b) if so, what are the demands raised in
that representation; and

(c) what action Government have taken
on these demands?

THE MINISTER IN THE MINISTRY oOF
COMMUNICATIONS (SHRI RA] BAHADUR):
(a) Yes.

(b) The demand is that those sections
of 'N' Division, running wholly or in
major part in the territory of West Ben
gal and the mail offices of 'N' Division
situated within that State, should be
transferred from the control of the
Director of Posts and Telegraphs, Cut
tack, to that of the Postmaster-General,
Calcutta. A list of 10 such mail offices
and sections was furnished.

(¢) 12 mail offices and sections
have been transferred from the 'N' Divi
sion to the West Bengal Circle includ
ing 7 of the list furnished by the staff
in question after keeping administra
tive requirements in view.

SHRI S. N. MAZUMDAR : He gave a
certain number. I have not got it. Will he
kindly repeat that answer to enable me to put
further questions?

SHRI RAJ BAHADUR: The staff gave a
list of 10 mail offices and sections. We have
transferred 12 mail offices and sections from
'N' Division located at Cuttack to West
Bengal Circle. Out of these 12, seven are
those which were included by the staff in
their list of 10.

SHRI S. N. MAZUMDAR: May I know
when these transfers were effected?

SHRI RAJ BAHADUR: The decision has
been given and I think the transfers should
have been effected or, may be, they are in the
process of being effected.
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SHRI S. N. MAZUMDAR: May I know
whether this decision has been communicated
to the employees' representatives who
submitted the representation?

SHRI RAJ BAHADUR: It must have been
known to them by now.

*310 and *311. [The questioner (Shri
Deokinandan Narayan) was absent. For
answer vide cols. 1042—1043 infra.]
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tLBURNING OF SUGARCANE STOCKS IN
UTTAR PRADESH

*312. SHRI NAWAB SINGH CHAUHAN
Will the Minister for FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that at many
places in Uttar Pradesh farmers had to burn
their stocks of sugarcane as the same could
not be crushed by sugar mills;

(b) if so, what steps have been taken by
Government to help the farmers; and

(c) the quantity of sugarcane which still
remains to be crushed?]
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t[THE MINISTER ForR  AGRICULTURE
(DRr. P. S. DESHMUKH) : (a) No,
Sir..

(b) Does not arise.

(¢) Nil]

fEnglish translation.

[RAJYASABHA]
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SHRI KISHEN CHAND: The hon. Minister
knows that the price of cane is paid on the
basis of recovery of sugar from it. Is he aware
that due to the extension of the period of
crushing, the farmers got only about ten annas
per maund as the sugar content went down by
5 per cent?

Dr. P. S. DESHMUKH: I do not think this
system of paying according to recovery is in
vogue everywhere. In fact there is a dispute.
Some people want that this should be done
and others object to it because they feel that
the farmers may be cheated because the
millowners alone will be able to ascertain the
percentage of sugar content. I don't think my
friend's contention is correct that such a low
price as 0-10-6 was paid. Of course it is a fact
that owing to drying and having to wait for a
longer time, there is a reduction in the price
the farmer gets.

SHrl B. B. SHARMA: Is the Minister
aware that the cane of one year cannot be
carried over for crushing in another
year?

Dr. P. S. DESHMUKH: That is my
instruction. Probably this is a thing which is
not liked by the farmers and I don't think such
a contingency generally arises but this was an
exceptional year when this has arisen.

PanpiT S. S. N. TANKHA: Is the
Government aware that as a result of the
practice of giving slips to the cultivators for
the purchase of sugarcane for crushing by the
mills, great corruption prevails and that the
men in charge have to be tipped before they
are made to grant these slips?

DRr. P. S. DESHMUKH: I don't think the
degree of corruption is more excessive as
compared with corruption everywhere else in
this particular instance.

SHri B. B. SHARMA: Does the
Minister agree that there is some corruption?

Dr. P. S. DESHMUKH: 1 -cannot

{Interruptions.)
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D Quesions 1614
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SHRI V. PRASAD RAO: May 1 know
whether any formula just like the Sisma
formula in the South is in operation in U. P. ?

Dr. P. S. DESHMUKH: Not at present
because the sugar is not being sold at
exorbitant prices. That formula was got out
only when it was contended that large profits
were being made by the sugar mills. When
the prices of sugar are not disproportionately
larger than the price of sugarcane, the
question of this formula does not arise.
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t[STORAGE OF FOOD GRAIN
*313. SHRI NAWAB SINGH CHAUHAN

Will the Minister for FoOD AND
AGRICULTURE be pleased to state:
(a) the main features of the agreement

entered into between India and the United
Nations Technical Co-operation Mission lor
increasing our storage capacity in regard to
food grain;

(b) the amount of aid India is receiving in
the shape of money and material; and

(c) the number of grain stores to be
established under this agreement and the
progress so far made in this connection?!

t{THE MINISTER rForR AGRICULTURE
(DRr. P. S. DESHMUKH): (a) The main feature
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of the agreement executed in June 1954 is that
it would now be possible for Government to
find from actual experience advantages of
storage of foodgrains in bulk in elevators as
well as in pre-fabricated metal structures for
bagged grains.

0,000

(b) The aid on this account will be
received in the shape of money amounting to
$ 14 lakhs which would be utilised in
procuring the necessary structures.

tEnglish translation.

[RAJYASABHA]

to Questions 1616

(c) There are two steel elevators of a
capacity of 10,000 tons each and there will be
50 pre-fabricated structures of a capacity of
1,000 tons each. Necessary preliminary action
in regard to selection and acquisition of
suitable sites and preparation of foundations
is in hand and efforts are being made to put
up these structures as early as possible.]

SHRI KISHEN CHAND: In view of the hot
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climate of our country is it not likely that in

these metal containers the grains will get
spoilt?

DRr. P. S. DESHMUKH: I don't think. Of
course, we are going to judge the exact utility
after the experiment. It might probably be that
here the grains will last for a lesser period
than in the colder countries.

agrmar faa

SHRI KISHEN CHAND: May I
know, Sir, whether certain adjustments have
been suggested by which the effects of this
heat might be removed?

Dr. P. S. DESHMUKH: Yes, Sir, we have
got the help of the engineering experts of the
T.C.M. and I am sure other experts also will
guide us.
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F1Lms ON HEALTH SUBJECTS

*314. SHRI M. GOVINDA REDDY:
Will the Minister for HEALTH be pleased to
state:

(a) the number of films on health
subjects held by the Films Library at present;
and

(b) the State or the institutes who
borrowed such films from the Library in the
year 1955?

THE DEPUTY MINISTER For HEALTH
(SHRIMATI M. CHANDRA-SEKHAR): (a) 162.

(b) A statement is placed on the Table of
the Sabha.

STATEMENT

Institutions and States which borrowed
films on health subjects from the Films
Library

Andhra—

1. Principal, Andhra Medical Col
lege, Visakhapatnam.
Bhopal—
2. Directorate of Medical and Health

Services, Bhopal.

Coorg—

3. Convener, Bharat
Mercara (Coorg).

Delhi—

Sewak Samaj,

4. Directorate of Health Services.
Delhi State.

5. Tagore School, Lodi Colony, New
Delhi.

6. Sarda Saraswati Vidyala, Sewa-

nagar, New Delhi.
7. Sarda Mahavidyala, New Delhi.

8. Northern Railway, Mazdoor Union,
Delhi.

9. Indian Red Cross
Delhi..

Society, New

10. Delhi State, Balkanji Bari,

Delhi.

11. Delhi
Delhi.

Kutch—
12. Project Executive Officer, Bhuj.

Madhya Bharat—

13. Public Relations Officer, City Muni
cipality, Indore.

New

School of Social Work,
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Madhya Pradesh—
14. Distt. Development Officer, Raipur.
15. Secretary, Indian Red Cross So-
ciety, Yeotmal.
Officer,

16. Executive Cantonment

. Board, Mhow,
Mysore—

17. Principal,
tre, Mandya.

Punjab—

18. Principal, Extension Training Centre,
Nilokheri.

Extension Training Cen

19. National High School, Ambala.
20. Civil Hospital, Jullundur.
21. Health Education Officer, Health
Centre, Chandigarh.
22. Medical Officer, B..C.G. Organisation,
Ambala.
23. Director, Public Relations, Punjab,
Chandigarh.
24. Assistant Project Officer, Nilokheri.
25. Health Exhibition Officer, Amrit-sar.
26. Project Executive Officer, Nawan-shahr.
27. Principal, Extension Training Centre,
Batala.
28. Assistant Project Officer, Thanesar.
29. Director, Social Education Organisers
Training Centre, Nilokheri.
30. Assistant Project Officer, Taran
Taran.
Rajasthan—
31. Convener, Bharat Sewak, Samaj,
Ajmer.
32. Project Executive Officer, Sumer-pur.
33. Chairman, Municipal Board,
Churu.
34. Director of Medical and Health
Services, Jaipur.
35. Harijan Welfare Officer, Ajmer.

Uttar Pradesh—

36. Secretary, Welfare and Family
Planning Society, Dehradun.

37. Medical Officer of Health, M.B.,
Ghaziabad.

38. Distt. Medical Officer of Health,
Hamirpur.

39. Swadeshi League Organisation,
Medical Court, Allahabad.

40. Project Executive Officer, Bhana
(Shahbad).
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West Bengal—

41. Secretary, W. Bengal Nagrik Swas-thya
Sangh, Calcutta.

SHRI M. GOVINDA REDDY: May I
know, Sir whether these films are loaned free
of charge to the institutions*

SHRIMATI M. CHANDRASEKHAR: Yes,
Sir. free of charge to the institutions that ask
for them.

SHRI M. GOVINDA REDDY: May I know
whether the Central Health Ministry is having
a cinema unit of its own?

SHRIMATI M. CHANDRASEKHAR: We
intend to have all this when the Central
Health Education Bureau is established.

SHRI M. GOVINDA REDDY: Has the
Central Social Welfare Board taken loan of
these films, because they have a mobile unit
of their own?

SHRIMATI M. CHANDRASEKHAR: In
1955. about which the hon. Member asked
the question, the list does not include the
Central Social Welfare Board.

Dr. W. S. BARLING AY: Will the hon.
Deputy Minister kindly say how many of
these films concern environmental hygiene?

SHRIMATI M. CHANDRASEKHAR: I have
not got the break-up of all these films, except
the 23 films that were made through the
Ministry of Information and Broadcasting.
Yes, there are certain films dealing with this
subject out of these 23 films.

SHRI M. GOVINDA REDDY: In view of
the very great usefulness of these films, may [
know whether the Health Ministry propose to
have a committee to see that more and more
of such films are made?

SHRIMATI M. CHANDRASEKHAR: Not
only a committee, but as I said in answer to a
previous question, when the Central Health
Education Bureau is established, there will be
a separate section to consider these films.

DRr. W. S. BARLINGAY: IS there any film
which has anything to do with the sanitation
habits of the people?

[RAJYASABHA]
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SHRIMATI M. CHANDRASEKHAR: There
is such a film which was produced in 1955—
"Health for Millions". And then there are
"Wonder of Work", and "Eradicate the
Enemy". Most of these contain matter
connected with environmental hygiene.

SHrI H. C. DASAPPA: May I know. Sir,
whether the States have got their own films
on health, apart from those which the Central
Government supply?

SHRIMATI M. CHANDRASEKHAR: Some
of them have, but I have not got the
information in detail.

SHRI H. C. DASSAPA: Are we importing
health films from abroad, and, if so, what
countries?

SHRIMATI M. CHANDRASEKHAR: We
have not imported all of them. Two films
came from France and fifteen from America
and UNICEF has given us 87 films, as gifts.
Besides these, 28 films were purchased from
the U.S.A.

Dr. W. S. BARLINGAY: I was concerned
to ask about films on health education mainly.
Will the hon.. Deputy Minister kindly lay on
the Table of the House a statement of the
films which deal with this subject?

SHRIMATI M. CHANDRASEKHAR: Yes,
we shall do it.

CONSTITUTION OF A CENTRAL HEALTH
SERVICE

*315. SHRI M. GOVINDA REDDY:
Will the Minister for HEALTH be pleased to
state whether the views of the State
Governments were called for in the matter of
the constitution of a Central Health Service?

THE DEPUTY MINISTER ForR HEALTH
(SHRIMATI M. CHANDRA-SEKHAR) : It was
initially proposed to include in the Central
Health Service all medical posts under the
Ministries of the Government of India and
Part C States. These State Governments were,
therefore, addressed. In view, however, of the
impending reorganisation of the States, it was
eventually decided to exclude the medical
appointments in Part C States from the
Service. The question of addressing other
State Governments does not arise.
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SHRIM. GOVINDA REDDY: May
I know if this Central Health Service
has been constituted and if so, since
when ?

SHRIMATI M. CHANDRASEKHAR
Itis not yet ...........

RAJKUMARI AMRIT KAUR: I
might state that this service has been
constituted in the Ministry of Health.

SHRI M. GOVINDA REDDY: How
many Class I posts and how many Class
II posts are there in this service?

RAJKUMARI AMRIT KAUR: I have
not got the break-up of the number of posts
with me now..

SHRI M. GOVINDA REDDY: May I know
whether all the Ministries have been brought
into this scheme?

RAJKUMARI AMRIT KAUR:
Yes, all the Ministries excluding the Ministry
of Defence and the Ministry of Railways.

SHRI M. GOVINDA REDDY: What were

the reasons for excluding those two
Ministries?
RAJKUMARI AMRIT KAUR:

Defence was excluded for obvious reasons
and the Ministry of Railways, because my
hon. colleague did not agree to join the
service.

Dr. R. P. DUBE: Does not the Gov-
ernment consider that this service, the Central
Health Service, should include the States as
well, in view of the fact that health
programmes are not going on very well in the
States?

RAIJKUMARI AMRIT KAUR: A
proposal did come up, but the States did not
agree to a Central Service which would
include the States. Later it was suggested to
them that they might include the teaching
profession so that there would be no difficulty
in their getting the best men available for their
medical colleges. Even that has not found
acceptance, but we are still discussing the
matter with the States.

SHRI B. K. P. SINHA: What were the
grounds on which the States objected to the
creation of All India Health Services?
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RaJKUMARI AMRIT KAUR: The States
feel that if there was such a Central Service,
the members of that service would look very
much more to the Government of India than
to the State Governments.

DrR. W. S. BARLINGAY: How is
recruitment made to this Central Health
Service?

RAJKUMARI AMRIT KAUR: Always
through  the Union Public  Service
Commission.

SHRI P. N. SAPRU: May I know, Sir,
whether it is a fact that the States
Reorganisation Commission has recom-
mended that there should be not only an All-
India Health Service, but that other services
also should be of an All-India character ?

RAJKUMARI AMRIT KAUR: Yes,
Sir, that is so but the States have not agreed to
accept that recommendation.

SHRI P. N. SAPRU : May I know whether,
under the Constitution® the consent of the
States is necessary for this purpose?

MR. CHAIRMAN: Whether it is necessary
or not, you always wish to consult them.

RaJKUMART AMRIT KAUR : Yes, Sir,
especially in a federal Constitution like ours
and because of their autonomy, we cannot
force them.

SETTING UP OF A SECOND SHIPPING
CORPORATION

*316. SHRI M. VALIULLA: Will the
Minister for TRANSPORT be pleased to state:

(a) whether Government propose to
set up a second Shipping Corporation;

(b) if so, how many ships will be
acquired for this purpose;

(c) what is the capital investment for this
undertaking; and

(d) which are the routes on which the
Corporation is proposed to operate its ships?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHrI O. V.
ALAGESAN) : (a) A second Ship-
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ping Corporation known as the Western
Shipping Corporation (Private) Ltd., Bombay,
has already been set up. It was registered in
Bombay on 22nd June 1956.

(b) and (d). The Corporation is expected
to acquire some 12 vessels during the Second
Plan period for running regular shipping
services in the India-Persian Gulf India-Red
Sea and India-Poland routes.

(¢) The authorised capital is Rs. 10 crores
but the paid-up capital will be Rs. 3-5 crores
for the time being.

SHRI M. VALIULLA: Will the public be
allowed to purchase shares in this
Corporation?

SHRIO. V. ALAGESAN: No, Sir.

SHRI M. VALIULLA: Government said
that the idea of opening this line was that it
would be a paying concern.. If it is so, what is
the amount that they would earn? What is the
percentage of profit that they would get?

SHRI O. V. ALAGESAN : Sir. Government
have undertaken to bear the loss for the first
five years as we have done in the case of the
Eastern Shipping Corporation with the
proviso that this will be made up when profits
are made in later years.

SHRI H. C. DASAPPA: May I know the
average tonnage of the ships that are proposed
to be put on these lines?

SHRI O. V. ALAGESAN: I have given the
number of vessels that are to be put on the
routes.

SHRI H. C. DASAPPA: I want to know the
average tonnage per ship.

SHRI O. V. ALAGESAN: It will be
anything between 8,000 to 10,000 tons per
ship.

Surr H. C. DASAPPA: How much will
each ship cost?

SHRI O., V. ALAGESAN: More than a
crore of rupees.

SHrI H. C. DASAPPA: How will the sum
of Rs. 3-5 crores be sufficient for purchasing
all the ships required on that route, quite apart
from the working expenses?

SHRI O. V. ALAGESAN: It is a good
cross-exam 1 n ation.

[RAJYA SABHA ]
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I have said, in answer to (c) that the paid-
up capital will be Rs. 3°5 crores for the time
being and if more capital is needed, we will
approach Parliament and get sanction.

SHR1 KISHEN CHAND: May T know
whether the ships that will be purchased will
be new or second-hand or they will be
constructed at the Visa-khapatnam Shipyard?

SHRI O. V. ALAGESAN: I did not quite
follow the question, Sir.

MRr. CHAIRMAN: Are you going to
purchase new ships? Are you going to
purchase second-hand ships' or, are you going
to construct them at Visakhapat-nam? That is
the question.

SHR1O. V. ALAGESAN: We may resort to
all these, Sir.

RAILWAY ACCIDENTS DUE TO DEFECTS IN
RAILWAY BRIDGES

*317. SHrRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to state:

(a) the number of railway accidents
which occurred due to defects in railway
bridges in each of the last five years; and

(b) the extent of loss of life and damage
to property as a result of such accidents in
each of the above years?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : (a) Nil.

(b) Does not arise.

SHRI V. PRASAD RAO: Is it not a fact that
the bridge at Jangaon collapsed due to the fact
that it was not designed to carry that traffic?
Has not the Jao-gaon Accident Enquiry
Committee pointed out the fact that that
particular bridge was not designed to carry
such stress?

SHRIO. V. ALAGESAN: Where is it, Sir?

SHRI V. PRASAD RAO: Jangaon in
Hyderabad.

SHRI S. N. MAZUMDAR: The hon.
Minister has forgotten that already.
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SHRI O. V. ALAGESAN: There the cause
was different. It was not due to any defect in
the bridge but the floods washed away the
pier which caused the bridge to sink.

SHRI V. PRASAD RAO: Is it not a
fact that the Jangaon Accident Enquiry
Committee had pointed out that that bridge
was not designed to bear so much of stress?

SHRI O. V. ALAGESAN: I do not have the
Report before me just now but as far as the
information with me goes, the. accident
occurred not due to any defect in the bridge
itself but due to heavy floods which washed
away the piers of the bridge.

SHRI V. PRASAD RAO: Is it not a fact that
the Committee had recommended that all the
bridges between Kazipet and Hyderabad
should be renovated in view of the fact that
they were not designed for this purpose ?

SHRI O. V. ALAGESAN: I am again
unable to answer on this point because 1 do
not have the exact contents of the Report
before me now.

Dr. P. C. MITRA: Is the hon. Minister
aware of the fact that the overbridge at
Beliaghata collapsed?

SHRI O. V.. ALAGESAN: Does he refer to
the footbridge, Sir?

DRr. P. C. MITRA: I want to know whether
recently the overbridge at the Beliaghata
Railway Station collapsed?

MR. CHAIRMAN: He says that he has
nothing to do with overbridges.

SHrR1 H. C. DASAPPA: May I know
whether there are any bridges with defects on
which trains are run very slow?

MR. CHAIRMAN: "Are there any bridges
with ascertained defects on which the trains
are made to run very slowly?"

SHRI O. V. ALAGESAN: Maybe some
bridges are under repairs. Work may have
been undertaken with regard to particular
bridges wherein speed limits might have been
imposed but that is very much beyond the
scope of this "question.
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SHRI BHUPESH GUPTA: May I
know whether there is any arrangement for
periodical testing of the bridges? If so, at the
time of the last check-up before the collapse,
was this factor about the floods taken into
consideration? If it was, with what result?

SHrr O. V.. ALAGESAN: All this was
gone into by that Committee. Procedure is
laid down for the inspection of bridges but
after the report of that Committee was
received, it was tightened up.

PrROF. HUMAYUN KABIR: I want to
know whether special measures, if any, have
been taken regarding the inspection of these
bridges and steps'taken to strengthen them in
view of the fact that much heavier
locomotives have been in use for the last two
or three years.

SHRI O. V. ALAGESAN Heavier
locomotives are put on these bridges with the
full knowledge that the bridges can bear
them.

Dr. R. P. DUBE: When the bridges were
constructed, were not they built to stand the
stress of the floods? Otherwise, what is the
use of constructing bridges?

MR. CHAIRMAN: Put a question.

DRr. W. S. BARLINGAY: I would put that
question, Sir. If a bridge is washed away on
account of floods, will it not be called a
defect in the bridge?

SHRIO. V. ALAGESAN: The hon.
Member is welcome to his opinion.

PROF. G. RANGA: Is it not a fact that
when the bridges are constructed, this fact has
also to be taken into consideration that they
can take the strain of the engines?

SHRI O. V. ALAGESAN: The very fact
that the bridge stood for so many years and
was washed away only recently, shows that
all these factors were taken into consideration
but there are certain factors which are beyond
human control.

PURCHASE OF RAIL CARS FROM FOREIGN
COUNTRIES

*318. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to state:
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(a) whether any orders were placed
abroad in 1954-55, 1955-56 and so far in
1956-57 for rail cars; if so, for how many;

(b) how many of these rail cars have been
received so far; and

(c) the names of the countries that have
supplied these rail cars during the above
period?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : (a) None in 1954-55 and 1955-
56.. .24 B.G. rail cars have been ordered in
Australia against 1956-57 Rolling Stock
Programme under the Colombo Plan.

(b) None so far.

(c) Orders were placed in Australia and
supplies are still awaited.

SHRI M. VALIULLA: What is the cost of
these units? Are they of two or three cars?

SHRI O. V. ALAGESAN: The cost per unit
is Rs. 4,26,700.

SHRIM. VALIULLA: Per unit?

SHRI O. V. ALAGESAN: Yes, Sir, per
unit.

SHRI M. VALIULLA: May I know whether
they cannot be manufactured locally at Sindri
and other places?

SHR1O. V. ALAGESAN: At Sindri?

SHRIM. VALIULLA: At Chitta-ranjan.
SHR1 O, V. ALAGESAN: No, Sir.

SHRI M. VALIULLA: What are the
difficulties in the way of manufacture of { thesd
cars here in India? Have attempts been made?

SHRI O. V. ALAGESAN: We are getting
these cars. We can certainly make everything
that every country in the world makes. There
should be no difficulty about that but we have
imported these cars because at present there is
no manufacturing capacity for these cars. We
are experimenting with these cars so that we
can deal with short distance traffic and also
ovrecrowding.

SHRI M. VALIULLA: Is the cost per
passenger mile cheaper than in the case of
steam engines?

[RAJYASABHA]
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SHRIO. V. ALAGESAN: It is cheaper but |
cannot say by how much it is.

Surt H. C. DASAPPA: What is the
programme that they have got for the next
five years with reference to these rail cars?
How many cars do they propose to put on the
rails?

SHRI O. V. ALAGESAN: We have already
got, I think, 24 metre gauge cars which we
have distributed to the Southern Railway, the
Northern Railway and the North Eastern
Railway.

(Interruption.) Now we are
getting 24 which will be distributed on the
Southern Railway and Northern Railway..

RECOMMENDATIONS OF COAL MINES
COMMITTEE OF INTERNATIONAL LABOUR
ORGANISATION

*319 and *320. [For answer, vide cols.
1636—1640 infra.]

«321. [The questioner (Shri P. D.
Himatsingka) was absent. For answer, vide
cols. 1643—1644 infra.]

*322. MouLANA M. FARUQI: Will the
Minister for LABOUR be pleased to state:

(a) what subjects, if any, relating to the
Indian coal mines were discussed at the Sixth
Session of the Coal Mines Comittee of the
International Labour Organisation held in
April-May this year, and what were the
recommendations of the Committee in this
regard: and

(b) what action Government have so far
taken in pursuance of these
recommendations?

THE DEPUTY MINISTER rForR LABOUR
(SHRI ABID ALI) : (a) No subjects specially
relating to Indian Coal Mines were discussed
at the meeting.

The Committee adopted five resolutions
concerning—
(i) Safety in coal mines.
(i) Vocational Training in Coal Mining
Industry.
(iii) Recruitment in Coal Mines.

(iv) Coordination and consolidation of
texts on  recruitments  and
vocational training adopted at
earlier sessions of the Committee,
and

consequences  arising
and power consump

Social
from fuel
tion trends.

™)
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(b) The Governing Body of the I.L. O.
will consider the resolutions and then indicate
what action is to be taken on them by the
Governments of the Member States.
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SHRIM. GOVINDA REDDY: Has
contract labour in coal mines
abandoned?

been

SHRI ABID ALI: Yes, during the last
session of the Coal Mines Committee, which
was held in New Delhi recently, this question
came up and the opinion was that the
Government of India should bring in a law
for the purpose of abolishing contract labour,
but the details were not finalised. Some of
the contracts might be abolished as a result of
decisions arising from that discussion.

TouRIST OFFICES IN AUSTRALIA AND WEST
GERMANY

4323. MouLANA M. FARUQI: Will the
Minister for TRANSPORT be pleased to refer
to paragraph 69 on page 35 of the report of
the Ministry of Transport for 1955-56 and
state:

(a) whether tourist offices have now
been opened in Australia and West
Germany;

(b) if so, when and at what cost;
and

(c) if not, whether Government have
taken any steps in this connection, if
so, what are those steps?

THE  DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
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(b) and (c¢). Sanction to the opening of
offices in Australia and Western Germany has
been issued. The officer who is to be
incharge of the office is Australia has been
selected and is expected to leave India in the
first half of September 1956. The officer who
is to be incharge of the office in Western
Germany is being selected. The cost of each
of the two offices is expected to be about Rs.
1,08,000 per annum.
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SHRIO. V. ALAGESAN: Yes, we
are making arrangements to make
films also and have them shown in

other countries.

Dr. W. S. BARLINGAY: In respect of
these being tourist offices I should like to
ask the question as to whether they are not
expected to give individual attention to the
tourists or whether they are simply for sale
of standard literature and so on?

SHRI O. V. ALAGESAN: Sir, when the
tourists approach the officers in the tourist
offices, they certainly help them in all
possible ways and put them on to the travel
agencies and the hotel people, etc. They give
them as much information as possible. Of
course I cannot say in every individual case
whether all the problems that the tourist»has
are being solved by them directly. They help
them also in preparation of itineraries and
otherwise.

Dr. W. S. BARLINGAY: Is sufficient
care taken to see that these tourist offices
keep up-to-date information ?

tHindi transliteration.
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SHRI O. V. ALAGESAN: Yes, they keep
up-to-date information regarding the train
timings, the air services, hotel
accommodation, rest-houses and other
facilities in the places that they wish to visit,
and so on and so forth.

DRr. R. P. DUBE: Are there Indian private
agencies in those places which can help the
tourists?

SHRI O. V. ALAGESAN: If the hon.
Member refers to the tourist agencies run by
State Governments, etc. there are certain
agencies which are working under the
auspices of the State Governments.

Dr. R. P. DUBE: I am talking about the
western countries, Australia etc. Have they
got them there? I know they are here.

SHRI O. V. ALAGESAN: I would like the
hon. Member to put this question more
clearly.

SHRIMATI VIOLET ALVA: Are there not
private travel agencies who do similar work?

SHRI O. V. ALAGESAN: Yes, they do
take charge of these tourists and help them in
all ways. It also means money to them.

SHRT M. GOVINDA REDDY: Have the
Government assessed the opinion of the
tourists about the functioning of our tourist
offices, particularly tourists from abroad?

SHRI O. V. ALAGESAN: From what I can
see, Sir, they have been generally satisfied
with the working of the tourist offices and the
attention that is paid by them.

SHRI M. GOVINDA REDDY: Have the
Government received any opinions?

SHri O. V. ALAGESAN: We
received some opinions.

have

NON-PAYMENT OF DAILY ALLOWANCE TO
LINEMEN INP. & T. DEPARTMENT

*324. SHRI PERATH NARAYANAN
NAIR: Will the Minister for COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that certain
categories of linemen employed in the Posts
and Telegraphs Department in Malabar
district are not paid any daily allowance or
batta for work done outside their places of
work;

[RAJYASABHA]
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(b) if so, what are the reasons therefor;

(c) wheher there is any fixed scale of
daily allowance or travelling allowance for
these linemen for work done beyond their
jurisdiction; and

(d) if the answer to part (c) above be in
the affirmative, what is the scale thereof?

THE MINISTER IN THE MINISTRY 01-
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) No.

(b) Does not arise.
(c)Yes.

(d) A statement containing the information
is placed on the Table of the Sabha. [See
Appendix XIV, Annexure No. 40.]

INSTALLATION OF "ROUTE RELAY" INTER-
LOCKING SYSTEM ON BOMBAY SUBURBAN
RAILWAYS

*305 SHRIMATI VIOLET ALVA (ON
BEHALF OF DR. RAGHUBIR SINH) : Will the
Minister for RAILWAYS be pleased to state:

(a) whether there is any proposal under
the consideration of Government to instal
'Route Relay' interlocking system on the
suburban railways of Bombay in the near
future;

(b) if so, how much it will cost on the
whole to instal this system on the entire
suburban routes in Bombays;

(¢) how much reduction in the running
time of these suburban trains and the increase
in the train capacity of these routes will be
effected by such installations; and

(d) what time it will take to make all
these installations on these routes ?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHrI O. V.
ALAGESAN) : (a) Yes, at four stations only.

(b) The cost of providing this type of
interlocking at the 4 stations is estimated at
Rs. 80-8 lakhs.

(c) There will be no reduction in running
time of suburban trains. However, the
speedier operation of Points and Signals and
elimination of block
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operation between cabins for train movements
will result in increased train capacity through
the yards.

(d) The installations at the 4 stations are
expected to be completed by 1961.

SHRIMATI VIOLET ALVA: Is it a fact. Sir,
that the Church Gate station in Bombay will
have to have enlarged accommodation for
this purpose and if so. may I know whether
this has been undertaken already?

Sv O. V. ALAGESAN: Not for this
irpose, but we are building a new station at
Church Gate.

OBSERVANCE OF '‘DEMAND DAY’ BY THE
ALL-INDA STATION MASTERS AND ASSISTANT
STATION MASTERS' ASSOCIATION

*306. SHRI S. N. MAZUMDAR (ON
BEHALF or SHRI P: C. BHANJ DEO) : Will the
Minister for RAILWAYS be pleased to state:

(a) whether Government's attention has
been drawn to the "Demand Day" observed
by the All-India Station Masters and Assistant
Station Masters' Association;

(b) if so, what are their specific demands;
and

(c) whether Government propose to
accede to them?
THE DEPUTY MINISTER FOR

RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : (a) Yes.

(b) and (c). A statement is laid on the
Table of the House.

STATEMENT

Demands made by the All India Station
Masters and Assistant Station
Masters' Association

Their main demands are—

(il Higher scales of pay for Station
Masters and Assistant Station
Masters;

(ii) Direct recruitment in intermediate
higher grade posts of Station Masters
and Assistant Station Masters should
be stopped; 2—15 R. S. 56.
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(iii) Categories of staff other than Station
Masters and Assistant Station
Masters in lower grades should not
be permitted a channel of
promotion to posts of Station
Masters and Assistant Station
Masters in higher grades; and

(iv) Relaxation in the standard of vision
tests.

Government have not considered these
demands as they have not been made by a
recognised Association of railway employees.
Government are, however, considering the re-
distribution of posts in various grades so as to
increase the number of posts in the higher
grades. This question will, if possible, be
discussed with the National Federation of
Indian Railwaymen before implementation.

SHRI S. N. MAZUMDAR: Is it a fact that
the Railway Minister in his Budget Speech
last year had referred to this category of
employees and said that they were not
properly paid and, if so, then how is it that the
railway administration itself has not gone into
this question of increasing their pay scales?

SHR1 O. V. ALAGESAN: We are
considering that question. What the Minister
stated in his Budget speech was that due to
the increase in the load of work the
redistribution of posts should be considered.
That is what he has stated. That question has
been taken up and is under active examination
in the Railway Board.

SHRI S. N. MAZUMDAR: In the statement
it has been stated that as the representation
was received from a body which has not been
recognised, these matters have not been
considered or paid attention to. So in that case
I have two questions: How is the answer
which the hon. Deputy Minister gave to my
first question reconciled with the answer
given in the statement? Secondly there is
another question. If an association is not
recognised and even so if it putt forth
demands, is it the policy of the Government
to neglect those demands?

SHRI O. V. ALAGESAN: When statements
are placed before the House, hon. Members
are expected to go into them carefully before
putting supplementaries. Now this statement
says: "Government;
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are, however, considering the re-distribution
of posts in various grades so as to increase the
number of posts in the higher grades. This
question will, if possible, be discussed with
the National Federation of Indian
Railwaymen before implementation."

SHRI S. N. MAZUMDAR: I am referring
to the sentence which occurs before those
sentences which he has quoted just now.

MR. CHAIRMAN: But all the sentences
have to be taken together.

SHRIS. N. MAZUMDAR: If their demands
are considered, I am satisfied.

SHRI O. V. ALAGESAN: The statement
says that these demands have been put
forward by an association which has not been
recognised. Government are, however,
considering this. That is the statement and
that is a complete answer to the hon.
Member's queries.

SHRI S. N. MAZUMDAR: This has a
bearing. But I do not understand the necessity
for this remark that these demands have been
forwarded by an Association which has not
been recognised.

SHRI O. V. ALAGESAN: That is the fact.

SHRI S. N. MAZUMDAR: May be: but
what is the necessity of that? 1 do not
understand at all. In this case the Minister has
said that he is considering these demands but
in many other cases the Government's neglect
of the demands or representations put forward
by associations which have not been recognis-
ed gives rise to unrest among railway
workers.

MR. CHAIRMAN: What I gather is, when
an association puts up its demand, whether it
is recognised or not, the representation are
considered on their own merits.

SHr1 BHUPESH GUPTA: Sir, we accept
your interpretation. Then do I understand that
that is the Government's policy?

PROF. G. RANGA: Is it not a fact that they
have got to place these demands before the
recognised organisation also before they take
a decision on them ?

[RAJYA SABHA |
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SHRI LAL BAHADUR: These demands are
made by various unions. The Federation also
has put up certain demands more or less on
these lines. The Federation is a recognised
body and therefore we have to consider these
demads but we regret we do not want to
consider the demands formally if they have
come from unrecognised unions.

Suri BHUPESH GUPTA: Now, Sir,
the interpretation that you gave................

MR. CHAIRMAN: That is the final
answer.

SHRI B. K. P. SINHA: May I know, Sir,
whether any section of the railway employees
have even observed a "Duty Day" ? If not,
will the Railway Ministry impress on them
that demands are correlated with duties?

SHRI LAL BAHADUR: 1 entirely agree
with the hon. Member. But I would very
much like Members from that side to make an
appeal to see that the duties are also
observed.

SHRI S. N. MAZUMDAR: Is the hon.
Minister aware that at least on certain
railways the policy of the Administration was
to encourage neglect of duties on the part of
the railway employees in view of the fact that
in the case of those employees who belong to
the association favoured by the Railway
Administration many lapses of duties of theirs
were over-looked?

SHrI LAL BAHADUR: I could not follow
him fully but I strongly protest against what
the hon. Member has said. I do not want to
make any charge but that charge should be
levelled against the very hon. Member who
was just putting the question. How can the
Railways ask their staff to keep idle and ask
them not to work? It is my friends there who
have been doing that.

UTILIZATION OF WORKSHOPS IN GWA-LIOR
FOR RAILWAY EQUIPMENT

+319. SHrRiMATI VIOLET ALVA Con
BEHALF OF DR. RAGHUBIR SINH) : Will the
Minister for RAILWAYS be pleased to state:

(a) whether there is a proposal for utilising
the two workshops at Gwalior for producing
railway equipment;
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(b) if so, whether any further expansion or
re-organisation of the same will be necessary
and if so, whether the Union Government will
provide the necessary capital; and

(c) what is expected to be the capacity of
these two workshops and what is the
anticipated total value of railway equipment
these two workshops are expected to produce
when the same take up their production?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRrI O. V.
ALAGESAN) : (a) Perhaps, the question refers
to some workshops outside the control of the
Ministry of Railways. These workshops can
be considered for producing Railway
equipment on their merits.

(b) and (c). Do not arise.

SHRIMATI VIOLET ALVA: Which are
these workshops?

SHRI O. V. ALAGESAN: The Gwa-lior
Engineering Works and Texmaco, Gwalior.

SHRIMATI VIOLET ALVA: Is it not
contemplated to take them over for the
purpose of manufacturing railway equipment ?

SHRI O. V. ALAGESAN : With reference
to one workshop, there has been a good deal of
correspondence  between the  Railway
Administration and the Madhya Bharat
Government but all this corres-. pondence
came to nothing. The Madhya Bharat
Government have offer-"* ed now to make
certain signalling equip-, ment and the D.G.S.
& D. and the Rail-] ways are considering that.
With regard to the other workshop, they are
setting up another unit in Bharatpur, not in.
Gwalior, for manufacturing wagons.

SHRIMATI VIOLET ALVA: Is it not a fact
that a Committee has been appointed to look
into these workshops?

SHRI O. V. ALAGESAN: A Committee
went into the whole question of finding idle
capacity and finding out whether workshops
can produce railway equipment with profit. A
Committee went into this whole question and
they made certain recommendations.

[20 AUGUST 1956 ]
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I PROF. G. RANGA: In view of the fact that the
Government themselves have admitted that
they do not have sufficient equipment in these
workshops by way of accommodation and so
on for the manufacture of equipment like
carriages etc. which the Railways want to be
manufactured, would it not be in the interests
of the Government that they should try their
best to take charge of these workshops which
have already been built up by private
enterprise and then develop them according to
their own needs?

SHRI LAL BAHADUR: We have tried our
level best to get this workshop. The Workshop
belongs to the State Government. We had
correspondence with the Madhya Bharat
Government; we had personal discussions
with the Minister concerned and also with the
Chief Minister; we sent out two of our Railway
officers to go into the matter; I !iey went and
inspected the workshop and a certain
valuation has been made. We have sent
reminders after reminders but we have not
received any reply and it seems that the State
Government does not want to part with that
workshop.

STuDY OF WILD LIFE MANAGEMENT AT
FOREST COLLEGE

*320. SHRIMATI VIOLET ALVA (ON
BEHALF OF DR. RAGHUBIR SINH) \
Will
the Minister for FOOD AND AGRICULTURE
be pleased to state:

(a) whether any special course on wild
life management has been introduced in the
Forest College at Dehra-Dun;

(b) if so, what is the syllabus of the course
and whether the course is in addition to other
items of study or is a distinctly separate
course; and

(¢) how many persons will be admitted to
this course at a time?

THE DEPUTY MINISTER rForR HEALTH
(SHRIMATI M. CHANDRA-SEKHAR): (a) Yes,
Sir.

(b) A copy of the syllabus is laid on the

Table of the Sabha. It is an additional item for
study under allied forestry subjects.

(c) All students attend the lectures. The
actual number of students annually varies
from 30 to 40 in the Officers' course and 120
to 160 in the Rangers' Course.
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STATEMENT

Revised Syllabus for Wild Life Management at
the Indian Forest College.

12 Lectures (18 hours)—

I. General:  Definitions, scope and
position with respect to other natural
sciences.

II. Importance of wild life, its mana
gement and conservation:

(a) Aesthetic.

(b) Recreational.

(c) Useful products.
(d) Useful activities.

(e) Direct and Indirect incomes to the
State and individuals.

(f) Negative values.

II. The Biology and Ecology of wild life.

IV. Field investigations in connection with
the study and management of wild life:

(a) Census and censusing methods.

(b) Tracks and trails.

(¢) Kill evidence.

(d) Marking.

(e) Miscellaneous, including damages
caused by wild life.

(f) Wild Life photography.

V. Classification: Description
Distribution of Indian Wild Life.

and

VI. The management of Indian wild

life:
(a) General—
(i) General principles of management.
(ii) Preservation of wild life in India.
(iii) Control of wild life in India.
(iv) Forestry and wild life management.
(b) Management of certain animals
such as:—
(i) Big game—

(1) Carnivora: Lion, tiger,
leopard, chettah and wild
dog.

(2) Bears.

(3) Elephant, rhinos, bison and
buffalo.

(4) Deer and antelopes.

(5) Pigs.
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(6) Goats and sheep.

(i) Small  game, Aquatic animals,
Reptiles, Fish.

VII. Rare and thretened species.

VIIL- (i) Game preservation and wild life
legislation.

(i1) The wild life conservation movement.
IX. Sanctuaries and National Parks.

X. Hunting and trapping; sports,
sportsmanship and ethics of shooting wild
animals.

XI. Guns, Rifles, Fishing tackle, Cameras,
Field taxidermy.

XII. Publicity and Education,
ance of and methods: platform, press,
radio, screen, natural history museums,
zoological parks, zoological gardens etc.

Import

SHRIMATI VIOLET ALVA: In the
statement under item (VII) it is mentioned:
"Rare and threatened species" May we have
the details of these ?

MR. CHAIRMAN: Do not pursue the
question, the Minister is not here.

SHRIMATI M. CHANDRASEKHAR: 1
would like to have notice, Sir.

MR. CHAIRMAN: Quite right, questions
are over.

WRITTEN ANSWERS TO
QUESTIONS

ARRANGEMENTS AT THE AJANTA CAVES

4310.  SHRI DEOKINANDAN
NARAYAN: Will the Minister for
TRANSPORT be pleased to refer to the reply
given to Starred Question No. 127 answered in
the Rajya Sabha on the 3rd May, 1956 and
state whether Government have since made
some arrangements for boarding lodging and
drinking water at the foot of the Ajanta Caves
after the recent visit of the Deputy Minister for
Transport to those caves?

THE  DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : Not yet.
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RECOMMENDATIONS OF OI1LSEEDS CRUSHING
INDUSTRY INQUIRY COMMITTEE

*311. SHRI DEOKINANDAN
NARAYAN: Will the Minister for FOOD AND
AGRICULTURE be pleased to state :

(a) whether the report of the Oilseeds
Crushing Industry Inquiry Committee has
been received by Government;

(b) if so, what are the Committee's chief
recommendations; and

(¢) how far Government have accepted
the recommendations?

THE MINISTER FOrR FOOD AND
AGRICULTURE (SHRI A. P. JAIN): (a) Yes.

(b) A note containing the main
recommendations is placed on the Table of
the Sabha.

(¢) The recommendations are still to be
examined.

NOTE

Recommendations of the Oilseeds Crushing
Industry Enquiry Committee

1. There is a marked preference in the
country for the ghani oil over the mill oil so
far as domestic consumption is concerned.
Ghani oil is more palatable than mill oil and
according to popular opinion it is slightly
more nutritious than mill oil. Hence there is
every justification for ensuring that ghani oil
unadulterated with mill oil is made available
to the consumers for domestic consumption in
the quantities required by them. To achieve
this purpose Alteration of ghani oil should be
encouraged on a large scale.

2. In the conditions prevailing in India
where malnutrition of animals is the rule and
their balanced feeding an exception, it is
important that they are fed on oilcakes
containing a higher percentage of oil.

3. Ghani has superior employment
possibilities compared to the mills and there is
a case for giving every possible
encouragement to it even if it means a slight
loss of the total vegetable oil resources of the
country.

4.. The existing nujmber of ghanis will not
be able to cope with the crushing of all the
edible oilseeds produced in
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the country. The suggestion to reserve all
edible oilseeds for crushing by ghanis, is,
therefore, impracticable.

5. While encouragement should be given
to the ghanis, oil milling industry is also
entitled to a place in India's economy.
Installed crushing capacity of the milling
industry may be allowed to operate in
respect of all oilseeds except Sesamum.
Regarding Sesamum, the mill sector may
continue to supply Sesamum oil for the
requirements of the vanas-pati and other
industries and for exports. All requirements
of Sesamum oil for domestic consumption
should be met by the ghanis.

6. No more power-driven mills should be
set up in the country.

7. It should'not be desirable to levy-acess
on the mill oil for utilizing the proceeds for
the benefit of the ghani. There should only
be an excise duty on mill oil and this excise
should enter the General Revenues. Any
money required for the benefit of the village
industry should come from the General
Revenues and this need not be equal to the
amount of income from the excise duty. The
expenditure on the village industry should be
according to its requirements.

8. Supply of improved type ghanis
should continue to be subsidized at Rs. 150
per ghani.

9. It is desirable to have a net-work of
oilmen's co-operative societies whose chief
duty should be to ensure a continuous supply
of raw material to the oilmen and to buy all
the oils and oilcakes produced by them. If
the Co-operative societies do not have
sufficient finances, it would be desirable to
consider the possibility of setting up market-
ing organisation in each State for doing this
work. Government should remove the
difficulties experienced by the oilmen and
Co-operative societies in arranging finances,
by giving loans to them.

10. The production subsidy of Rs. 2/8
per maund of oil produced by ghanis should
be reduced to Rs. 1-14-0 per maund.

11. Government should sanction a
concessional rate of freight for the move-
ment of ghanis and allied equipment.
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12. Collection of minor oilseeds where
they grow in natural state should be
popularised so that their exploitation may be a
source of income to the rural population and
may incidentally add to the oil resources of the
country.

13. The country should go slow in the
matter of development of cottonseed crushing
by mills. During the Second Five Year Plan
the quantity of cottonseed crushed in the
country should not exceed 20 per cent, of the
total production of cottonseed.

14. Hand presses used for the crushing of
certain oilseeds involve a considerable amount
of cruelty to the workmen and these presses
may be replaced by power-driven mills with
the crushing capacity equal to that of the
presses. If any financial assistance in the shape
of loans and grants to the owners of these
presses is necessary, this should be given by
Government.

15. There is a need for separate Central
legislation to carry out the recommendations
of the Committee. This legislation should
provide for the creation of a statutory office of
a Controller of the Vegetable Oilseeds
Crushing Industry who should be entrusted
with the duty of seeing that no new mills are
set up for crushing oilseeds, that the existing
installed capacity of the mills is not exceeded
and that the crushing of Sesamum by mills is
not undertaken except for requirements of
exports and industries using vegetable oils as
a raw material. There may be regional officers
working under the Controller of the Vegetable
Oilseeds Crushing Industry in the various
States who can be delegated suitable powers.

SALE OF IMPORTED SUGAR

+321. SHRI P. D. HIMATSINGKA: Will
the Minister for FOOD AND AGRICULTURE be
pleased to state the quantity of imported sugar
which was sold during (i) 1953-54, (ii) 1954-
55 and Cm) 1955-56?

THe MINISTER Fror FOOD AND
AGRICULTURE (SHRI A. P. JAalN): A
statement is laid on the Table of the Sabha.

.STATEMENT

The quantity of imported sugar sold during
1953-54, 1954-55 and 1955-56 |
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(November 1955— June 1956) was 6.35,000,
4,47,000 and 1,41,000 tons, respectively.,

RECOMMENDATION OF AGRICULTURAL
PRICES ENQUIRY COMMITTEE REGARDING
INDEX NUMBERS OF WHOLESALE PRICES

147. SHrR1 M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE be
pleased to state:

(a) whether the Index numbers of
wholesale prices of Cereals are prepared
region-wise as recommended by the
Agricultural Prices Enquiry Committee; and

(b) if not, what are the difficulties in the
way and what steps have been taken to
remove such difficulties?

THE MINISTER FOrR FOOD AND
AGRICULTURE (SHRI A. P. JAIN): (a) No.

(b) The compilation of the region-wise
Index Numbers of Wholesale Prices can be
taken up only after all the State Governments
start sending the price data to the Central
Government, in respect of all the centres and
commodities selected by the Agricultural
Prices Enquiry Committee. Arrangements
needed for the purpose have not yet been
finalised by all the State" Governments. The
matter is, however, being actively pursued
with them.

HiLL STATION FACILITIES FOR
GOVERNMENT DOCTORS

148. SHrRI M. VALIULLA: Will the
Minister for HEALTHbe pleased to
state:

(a) whether there is any scheme under
which Government doctors are given facilities
to spend some part of summer at hill stations
on the lines of facilities granted to railway
employees; and

(b) if not, whether there is a proposal to
introduce such a scheme ?

THE  MINISTER FOR HEALTH
(RAJKUMARI AMRIT KAUR): (a) There
is no such scheme.

(b) No.

PusLic CALL OFFICES IN MYSORE

149. SHr1 M. VALIULLA: Will
Minister for COMMUNICATIONS be

the
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pleased to state the names of towns in
Mysore State which Were provided with
Public Call Offices in 1955 and so far in
1956V

THE MINISTER IN THE MINISTRY op
COMMUNICATIONS (SHRI RAJ BAHADUR):

1955—

1. Chamarajnagar
2. Chikmagalur.
3. Hasan
4. Kadur
5. Saklespur
6. T'Narsapur
7

. Tiptur 1956 (so

far)—

1. Chickballapur

2. Goribidnur

3. Gubbi

4. Hunsur

5. Pandavapura

6. Sagar

7. Srirangapatnam tf.
Tarikere

CROP COMPETITIONS

150. SHrR1 M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE be
pleased to state:

(a) the crops selected for the award of
prizes in 1955-56 and in 1956-57;

(b) the amount earmarked for prizes in
1956-57; and

(c) whether any proposal is under the
consideration of Government to award prizes
for commercial crops also?

THE MINISTER For FOOD AND
AGRICULTURE (SHRI A. P. JAalN):
(a) (i) The crops selected for award

of prizes at all India level in 1955-56
were paddy, jowar, bajra, wheat, gram
and potato. <

(i1) The question regarding organisation of
crop competitions during the year 1956-57 is
still under consideration.

(b) In view of the position stated in (ii)
above, the question does not arise.

(c) Not at present.
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LocusT INVASIONS

151. SHrRI M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE o¢
pleased to state:

(a) the number of locust invasions
w'-ii;-h  have taken nlace from foreign
countries since 1st January, 1956; and

(b) the number of cases
India had warning of the invasions?

in  which

THE MINISTER FforR FOOD AND
AGRICULTURE (SHRI A. P. JAIN): (a) None.

(b) Does not arise.

W HTAT Y Gg qAHA
fYz. ot mara fag Ww o W

o aq1 #fg #47 qg @A &1 FA
(%) 71 a2 atdi & F=a ¥
frest & we & @ & fad of dvaor
FTE T2 qYAT AT FF FT AR H
TN &
(&) afz &, o 37 gr=ar &1 fAaor
T & WY 79 avaed § wa 9% 47 gufa
(1) = ¥ & fad famd 7 fow
AT % faRsh e @ Sma,

:

(9) = arer 97 g@ fFaar s
B FT wAwT & 7

t [MAJOR SoiL CONSERVATION SCHEME
152. SHRi NAWAB SINGH CHAU-HAN:

Will the Minister for FooD AND
AGRICULTURE be pleased to state:
(a) whether Government propose to

launch a major scheme of soil conservation in
order to protect the big dams from silting;

(b) if so, what are the details of the
scheme and what progress has so far been
made in this respect;

(c) what is the number and the qua-
lifications of foreign experts who are going to
be engaged in this connection; and

fEnglish translation.
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(d) what is the total amount of estimated
expenditure to be incurred on the scheme?]

wre YT gfw st (s wfaw s
) @ (%) o, 70

(=) =7 Frorar st T AqTE TE AT
& | geafraa afdsemal & So-ag-ai
(Catchment areas) #1 famqa Te-
T I &Y A Wﬁmwﬁmﬁh
E!.;rn‘frﬂﬁmﬁ, Fe &1 A fasre-
g1

(7) wearfam weawr & faur faef
fazeit fagias &1 fagsa &7 #1 qeama
e

(9) &7 feus—ys F gEATH &
fau 94,90,000 47 |

t{THE MINISTER ForR FOOD AND
AGRICULTURE (SHRI A. P. JAIN): (a) Yes.

(b) The scheme has not yet been
prepared. This will be done only after a
detailed survey of the Catchment areas
of the concerned projects has been com
pleted. Proposals for undertaking such
a survey are under consideration.

(c) It is not proposed to engage any
foreign experts survey
ed) Rs. 15'5 lakhs for the survey

during 1956-57.]

on the proposed

faesit feam $aftn gfa wifaw

gu3. ot wam fog ;T
e aar gfw 551 a7 F9H A7 T F
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COLLEGE O©OF
AT«J)ELHI

flCENTRAL

153. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister for FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that Government
propose either to close down or shift the
Central College of Agriculture at Delhi; and

(b) whether Government have received
any representation in this connection from the
Students Union of the College;
if so, what action is
thereon?]

being

mw e wfa it (st wism waw
W) ) @7 favig fear mar & f&
AT Ffq wEameE ( Indian Agri-
cultural Research Institute) #
g Fa wrieer F1 AT A4 @ A7
HYe afz 2t ag & e el faeafaaem
T F1fas F1o9q weE 7 & % a1 =
saf & a2 o0 @ w1 faar o)

(/) W= 4 &Yy § wF T AT g o
. et 47 w @t 78 ot ot forad qmar
fF ag a=ira sfa wrfas a9 51 &
7z faedt & wifeow 329 % favm § uw
HTEEA 91 | 399 FE g% Al 9T =qE
W % faar 1% 5= FEEr 9w
TET THET WY )

[THE MINISTER ForR FOOD AND
AGRICULTURE (SHRI A. P. JAIN): (a) A
decision has been taken not to continue to
locate the Central College of Agriculture in
the Indian Agricultural Research Institute
and close it after two years if during this
period the Delhi University are not in a
position to take over the College.

(b) An unsigned communication purporting
to be from Central College of Agriculture
Students' Union was received in March
1955. This was a representation against the
shifting of the College from Delhi. No action
was considered necessary except that a note
was taken of its contents.]

fEnglish translation

AGRICULTURE

taken
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MANUFACTURE OF SIGNALLING
EQUIPMENT

154. SHRi M. GOVINDA REDDY:
"Will the Minister for RAILWAYS be
pleased to state the steps taken by Gov
ernment lor the manufacture of signal
ling equipment in the country?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRrI O. V.
ALAGESAN) : The following steps have been
taken:

(1) Private firms have been encouraged
to take up manufacture.

(2) Existing signal workshops on
Railways are being expanded and
new ones are being set up.

(3) Development indents for certain
items at present imported have been
placed on indigenous manufacturers.

AUTOMATIC EXCHANGES MANUFACTURED BY
INDIAN TELEPHONE INDUSTRIES LTD.,
BANGALORE

155. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be pleas
ed to state:

(a) the number of small automatic
exchanges of ten and twenty-five lines which
have been manufactured by the Indian
Telephone Industries Ltd., Bangalore, so far;
and

(b) the number of places where they have
been installed?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) Eleven of ten lines and 12 of twenty-five
lines up to the end of June 1956.

(b) Ten.

MAIL RUNNERS' LINES

156. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be pleas
ed to state:

(a) the present number of mail runners'
lines; and

(b) the total mileage covered by them?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RAT BAHXDUR):
(a) On 30th June 1956 there were 19,250 foot
lines covered by runners and mail peons.
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(b) 1,06,339 miles were covered by them.

PLACES WITHOUT TELEGRAPHIC LINES

157.. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be pleased to
state:

(a) the number of towns with over 5,000
population that are not yet telegraphically
connected; and

(b) out of these towns, how many are—

(i) district headquarters; (ii)
tehsils; and (iii) thanas?

THE MINISTER IN THE MINISTRY oOF
COMMUNICATIONS (SHRI RAJ BAHADUR):
(a) About 1.425.

(b) (i) Nil

(i) 255.

(iii) 184. This item refers only to three
sattes without Tehsils, viz., Bihar, Orissa and

West Bengal. These States have been
omittetd under item (ii).
TouRIST OFFICES
158. MouLaANA M. FARUQIL: Will

the Minister for TRANSPORT be pleased
to state:

(a) whether Government have opened
any new tourist offices at Bhopal,
Bhuvaneshwar and Cochin; and

(b) if so, when and at what cost?

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN) : (a) No. Sir.

(b) Does not arise.

CHARTER OF DEMANDS BY NATIONAL
FEDERATION OF P. & T. EMPLOYEES

159. MouLANA M.
the Minister
pleased to state:

FARUQI:  Will
for COMMUNICATIONS be

(a) whether the National Federation of
Posts and Telegraphs Employees have
submitted a 30-point charter of
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demands to the Union Minister foi
Communications;

(b) if so, what are their demands; and

(c) what action Government have taken
on the charter?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RAJ BAHADUR):
(a) and (b). A representation containing 63
demands was received only on the 9th
August, 1956. The demands mainly relate to
appointment of a Second Pay Commission,
increase in pay and allowances and also holi-
days, reduction in duty hours, supply of
uniforms, provision of quarters, etc., etc.

(c) The demands are under consideration.

TRAINING CENTRES FOR RECRUITS TO THE
PosTAL DEPARTMENT

160. MouLaNA M. FARUQI: Will the
Minister for COMMUNICATIONS be pleased to
state ;

(a) whether Government propose to open
any new training centres for recruits to the
Postal Department in South India:

(b) if so, where; and

(c) what are the courses that will be
pursued there?

THE MINISTER N THE MINISTRY oF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) Yes.

(b) A residential Training Centre is
proposed to be opened at Madras for training
recruits of South India.. Pending the
establishment of this residential training
centre, six non-residential postal training
classes are proposed to be opened at (1)
Madras, (2) Tiruchira-palli, (3) Kurnool, (4)
Visakhapatnam and (5) and (6) two classes at
Hyderabad of 40 recruits each.

(c) The proposed residential Training
Centre will impart training to.Postal Clerks
and R.M.S. Sorters, Telephone Operators,
Signallers, Telegraphists and probationery
Officers. Non-residential Training Classes
will impart training to new recruits to the
cadre of Postal Clerks.

[ RATYA SABHA ]

to Questions 165?

PAPERSLAIDONTHETABLE

NOTIFICATION  PUBLISHING FURTHER
AMENDMENTS TO THE INDIAN AIRCRAFT
RULEs, 1937

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RA] BAHADUR) :
Sir, 1 beg to lay on the Table, under sub-
section (3) of section 5 of the Indian Aircraft
Act, 1934, a copy of the Ministry of
Communications Notification No.
AR/1937(211/ F. No. 10-A/42-52, dated the
10th  July 1956, publishing further
amendments to” the Indian Aircraft Rules.
1937, together with an explanatory note
thereto. [Placed, in Library. See No. S-
344/56.]

LEAVE OF ABSENCE TO SHRI R.
THANHLIRA

MR. CHAIRMAN: 1 have to inform.
Members that the following letter dated!
August 9, 1956, has been received from Shri
R. Thanhlira:

"Owing to the unusually heavy rains, in
my district which have caused dislocation
of the only road communication between
my district and the rest of India and also
numerous important public engagements in
my locality, it is very unlikely that I shall
be able to-attend the current session of the
Rajya Sabha.

I therefore request the Sabha through
you, kindly to grant me leave of absence
from all the meetings of the current
session."

Is it the pleasure of the House that
permission be granted to Shri R. Thanh-lira
for remaining absent from all meetings of the
House during the current session?

(No hon. Member dissented.)

MR. CHAIRMAN: Permission to> remain
absent is granted.

DEVELOPMENTS IN GUJARAT

SHrI BHUPESH GUPTA: Sir, I would like
to make a submission. As we are discussing
this Bill, the whole of our discussions turn on
the question of the bilingual State. So we
would' like the hon. Minister in charge of this
Bill to keep us posted with the deve-
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lopments which bear on this provision of the
Bill, with the developments in Gujarat. We
are very concerned and exercised over it. As
you know, Sir, the Chief Minister is on
hunger strike. We know others are also on
hunger strike. We should like to know how
the people are reacting; then only would it be
possible for us to give an objective judgment
on this matter as to whether the bilingual
proposal is right or nof.

There is no

M*.  CHAIRMAN:

SHRI S. N. MAZUMDAR: But why is the
hon. Minister sitting silent?

MR. CHAIRMAN: ................ that  every
body in this House is watching the deve
lopments in the matter; as also the
Minister, I have no doubt about it.
Why do you think that the Minister is
unmindful of what is happening?

SHri BHUPESH GUPTA: Sir, when a
thing happens, everybody watches; you too: I
too and the Minister also does it. But I would
like to know from the Government as to how
they are reacting to such developments. We
cannot know their mind until they open their
mouths.

SHrI B. B. SHARMA: Like the great
Manthara of Ramayana, my friends are more
anxious.

SHRI S. N. MAZUMDAR: It applies to his
side.

SHrRI BHUPESH GUPTA: Why has he
become a mauni, Sir?
Mr.

MR. CHAIRMAN: Order, order.

Narayanan Nair.

THE STATES REORGANISATION
BILL, 1956—continued

SHRI PERATH NARAYANAN NAIR
(Madras): Sir, we are trying to....

MR. CHAIRMAN: Mr. Bhupesh Gupta
has taken three minutes already.

SHRI PERATH NARAYANAN
NAIR:......... discuss this Bill here with
out passion in a very calm atmosphere
but things are happening outside, things
having an intimate bearing on the sub
ject-matter of our discussion. People
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I outside feel, people in Gujarat feel, thatl
they must assert themselves. Of course,! our
leaders are wise; they have the inte-) rests of
the people at heart; they havereason, they have
logic; they have sta-tisticts to support their
case but historyhas often proved that the
people are
wiser still.

12 NoON
History has often proved that the
vague aspirations of the people, vaguely

expressed apprehensions of the people, still
more the vague hopes and aspirations, are
better statistics than the statistics culled from
budget memoranda and from the reports of
experts. Now, I am not referring to the past
revolutions, the great human upsurges which
have turned the course of history.  For the
time being I have in mind what is happening in
our country. What has happened in our
country just a few months ago? Leaders of the
Congress thought, the Chief Minister of
Bengal and the Chief Minister of Bihar
thought that a bilingual province was good for
Bengal and Bihar. Then the legislatures
ratified the thing, approved of the thing. And
then our own Prime Minister blessed that

proposal, but you know the people of
Calcutta, the people of Bengal thought
otherwise. They never wanted that. And the

leaders of the Congress rose in stature because
they paid heed of the wishes of the people, to
the will of the people. Now, the strangest thing
is that the lesson they could have learnt from
their experience in Bengal seems to have been
lost on them. They put the people of Bengal on
trial. They got it back. Now they are putting
the people of Gujarat on trial and they are
getting it back. Now, what is it we have read
in today's papers?. Shri Morarji Desai,
whose writ has run unquestioned in Gujarat for
decades could not get a few people in the
City of Ahme-dabad to hear him on this
question of bilingual State. It is a strange thing.
I think it is a historic thing. lit is a significant
thing and I think it must make the Congress
leaders sit back and review the whole
position. Not only Shri Morarji Desai in his
own State, in the city of = Ahmedabad. but
Shri A. K. Gopalan, who is the leader of the
major opposition party in his
Parliament, is on hunger strike. He fias been
refused a curfew pass. He, the leader of the
Communist Party, went to that area. He
went up to the people and he went about
exhorting the people to be firm
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[Shri Perath Narayanan Nair.]

but to be peaceful. But then he was
refused a curfew pass and he has been
obliged to go on hunger strike. Shri
Morarji Desai is on hunger strike
because he could not get a few people
in Ahmedabad to hear him. And Shri
A. K. Gopalan is on hunger strike
because he was refused the opportunity
to meet the people to speak to the peo
ple who flocked to him in thousands.
That is a significant thing. I am not
mentioning these things just to score
some debating points. Strange things
are happening and the lessons must
not be lost on the leaders of the admi
nistration in this country. It is time
they sat up. Now, Shri Morarji Desai
has been trying to be quite persuasive.
He'has been trying to convince the
people of Gujarat that Maha Guja
rat if formed will be a deficit province,
deficit to the extent of Rs. 2 crores.
Shri Morarji is quite sound in his statis
tics. I do not dispute that. He has been
trying to persuade the people of Maha
rashtra that Samyukta Maharashtra if
formed will be deficit to the extent of
about Rs. 6 crores. But then something
is lacking in Shri Morarji's statistics. If
the creative energies of the two crores
of Gujaratis is properly roused, if it is
effectively canalised, the creative ener
gies of the two crores of people will
more than make up for the deficit. The

creative energies of three crores of
Maharashtrians, if they are properly
roused and effectively canalised

will more than make up for the deficit. That
factor Shri Morarji neglects. And when you
do not take into account these human factors,
you do not take into consideration the people
of the country. And then you are getting it
back. Now, Shri Morarji Desai has been
saying rather in pontifical seriousness, what
will the opposition parties do if they are
confronted with the same situation. Sir, to me
the answer is simple. The opposition parties
will hit back, will take counsel with the
people, will review the decision and will
rectify the mistake. This is what the
opposition parties will do. I do not think in
such circumstances they will stand on pres-
tige. Let us not stand on prestige. It is not a
small thing. It is not an inch of "territory.
When the deepest emotions of the people are
roused, when the most primary urges are
touched, naturally you have to reckon with
that and I have been obliged to refer to these
things because the upsurge of the people of
Gujarat has been foremost
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in the people's minds and we must take into
account these things.

Now, I was referring on Friday last
to the equally important issue of Kerala,
equally important from a different angle.
Now, under the provisions of this Bill
the State of Kerala of all the States in
India alone is denied the right and the
benefits of democratic rule. Now, I

MR. CHAIRMAN: Not under the States
Reorganisation. Democratic rule in Kerala
has nothing to do with this Bill.

SHRI PERATH NARAYAN
NAIR: I was trying to make out as
objectively as I could that the political
situation now in Kerala is not the situa
tion which existed in March last, when
the then Chief Minister found it neces
sary to resign. Then, may be I agree for
argument's sake that the Rajpramukh
could not be persuaded about the pros
pects of a stable ministry, a stable alter
native ministry to form the Government.
I do not want to rake up those contro
versies. [ accept that position. My
point today is that an entirely new poli
tical situation is emerging in Kerala in
the wake of this new set-up. What was
the position in March last? The- Congress
party which was functioning rather pre
cariously with about 58 members in a
House.........

MR. CHAIRMAN: We have nothing to do
with the set-up in Kerala today.

SHRI PERATH NARAYANAN NAIR:
Now, Mr. Chairman, I may be permitted to
point out that under clause 5 we are getting a
new State and provisions are made in this Bill
about the representation in Legislature.

MR. CHAIRMAN: Quite true.

SHRI PERATH NARAYANAN NAIR:
Now, I am also moving certain amendments
to certain clauses in this Bill to see that under
the provisions of the Bill, within the
framework of the Constitution, it will be
possible for us to get this self-rule back. So, I
am just trying to maintain that a new situation
has arisen. The constitutional device which
was tried in March last does not hold the field
now. There are other possibilities which in its
collective wisdom this Parliament can adopt.
My only point was that in this new political
situation which is emerging there a new poli-
tical approach is necessary to solve this
problem. After all itis an important
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thing for us, because of all the other States
we have been cherishing this Kerala
State; when we actually get it, if we the
people of Kerala are denied the opportunity
to make the best of that State, well, it is
something and 1 think I must get an
opportunity to say something about that.
Now, the political situation has changed.
There has been depletion in the Congress
strength. There has been a measurable
depletion in Congress strength. I can quote
the figures if only the Chairman would
permit me. And my other point is that there
is a measurable accretion to  non-Congress
strength. My contention today is that there
are possibilities of a stable alternate Ministry
in the new set-up there which were not there
previously. Of course 1 am  moving
certain  amendments. [ would go into the
figures later. My only point is that it is
politically necessary, it is potically desirable,
that there should be such a Ministry. I will
give the figures on a later occasion. Of
course there is accretion in non-Congress
strength, but will the leftist parties unite?
That is the pertinent question. My reply
is that there is every possibility of these
parties uniting to form a stable Ministry, and
I am not without hopes in this regard. If my
suggestion, which I maintain, is incorporated
within the provisions of this Bill and
within the Articles of the Constitution, if my
submission for the creation of a new interim
assembly for the new State of Kerala is
accepted, I say that in an interim Assembly
of 137, we the leftists will have a majority of
70, and the leftists are the Praja Socialist
Party, the Revolutionary Socialist Party
and the Communist Party. Early this month
the Executive of the Praja Socialist Party in
Malabar and the Executive of the Praja
Socialist ~ Party in Travancore declared
their  willingness, their readiness, to try to
form an alternate Ministry there, and the
Revolutionary  Socialist Party has
declared its readiness to explore the
possibility of this thing. In the new set-up
Malabar is being tagged on to Travancore-
Cochin and Malabar goes there with a
particular experience. What is the political
background of Malabar for the last two or
three years? Within their limited sphere,
with their limited powers—of course it was a
District Board there—these leftist parties
united and ruled it for the last three years.
They have got the experience, they have
proved to the people that they can form an
alternate  administration, alternate
Government to the Government which has
been functioning

all along under the auspices of the Congress.
So, we go there with this experience. All these
stabilising factors are there, and in a House of
137 there is more than a majority of 70. Now I
want the Home Minister and the Government of
India to take into consideration these facts,
because conditions have changed, because an
entirely new political situation obtains there
now.. They can explore this possibility. The
question is asked "After all it is only a question
of four or five months, you are getting elections
soon, so why worry?" That is exactly the
reason why we are most insistant on that
point because anybody who knows about
the politics in Kerala will say that the bane of
our politics has been this reactionary attitude,
this influence of the landlords, of the Palace, of
the great feudral chieftains, of the communal
organisations, of the  Muslim League, of the
Catholic Church, of the Nair Service Society.
According to our party, the greatest democratic
task which you have to do in Kerala today is to
fight these reactionary influences, and
however efficient and able an official
Adviser may be, the fight can be fought only in
the political ~ plane, it can be fought only by
the people of the State, and we want the
political parties in Kerala to be given this
opportunity. These three or four months
immediately preceding the General Elections
are the most critical and the most effective
months for this purpose. So, in the interests of
a steady and healthy development of democracy
I plead that this opportunity be given to
them.

Now, there are some well-meaning friends
who say that of course it is politically
necessary and desirable, that it is practically
possible also, but then the Constitution stands
in the way. Sir, I am not a constitutional
pandit, but I know that if the President of the
Indian Republic can issue a proclamation he
can revoke it also.

MR. CHAIRMAN: 1 think we are
discussing something which is utterly
irrelevant to the present Bill. You are talking
about the suspension of the President's rule
and the setting up of a democratic
constitution. We"~have nothing to do with this
in the States Reorganisation Bill. I think you
should leave that point and go to another.'

SHrRi PERATH NARAYANAN NAIR:
May I point out....

MR. CHAIRMAN You have pointed out at
length and I have been following
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to find out whether you are ever going to
refer to the Bill before us. You are merely
saying "Give us a chance of building up a
democratic Assembly". It has nothing to do
with the States Reorganisation question. I
would like you to proceed to some relevant
point.

SHRI PERATH NARAYANAN NAIR: 1
am permitted to move an amendment. .. .

MR. CHAIRMAN: That is all right. We
will see whether it is permitted later on.
You talk something else now.

SHRI PERATH NARAYANAN
NAIR Now under article 4 of the
Constitution.........

MR. CHAIRMAN: we are discussing the
Bill. We are not discussing Article 4 of the
Constitution.

SHRI PERATH NARAYANAN
NAIR: May I submit that this Bill-------------

MR. CHAIRMAN: I do not think it can
come up here at all. I have been trying to
follow you at great length. You are just
discussing that you will get 79 and 84 out of
137, etc. It has nothing to do with the
reorganisation of the States.

SHRI BHUPESH GUPTA (West Bengal) :
Can we not make a suggestion that between
the time the States Reorganisation Bill
comes into operation and the General
Elections—there is a gap, there is a void,
and there will be no formal functioning of
the Constitution—whether it would not be
possible for the Government to adopt a
provision so that in this interim period some
democratic set-up....

MR. CHAIRMAN: You may have an
independent resolution and discuss it on
merits but not under this Bill.

SHRI PERATH NARAYANAN NAIR: I
abide by your ruling, Sir. I will do it. Now,
on this question of Kerala 1 want to bring to
the attention of the House another factor—I
refer to the Laccadive and Minicoy Islands
and the Amindivi Islands. Under clause 6 of
the Bill they are constituted into a Part C
State. I think that is the only part of India
which under the Bill does not get any
representation in Parliament. The people
there are very backward, they are classified
under the Tribal Act and, Sir, the regulation
of 1912 applies to them. Even today, as at
present, the people of these hundreds of
islands scattered over a large portion of the
Arabian Sea have been enjoying franchise in
the Chhevayur constituency in
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I the Madras Assembly and the Calicut
constituency in Parliament. All of a sudden
they have been removed from the purview of
representative Government. I am told that
there was some proposal to constitute a
certain Advisory Committee, or so. I would
like to know from the hon. the Home Minister
if they will be given any representation in any
Legislature or in Parliament. After all they are
also Indian citizens and they deserve some
sort of representation. Going through the Bill
I do not find any provision made there for
this.

Now, Sir, when we are on this subject, I
might point out that the other day an hon.
Member made one suggestion that we must
have a code of ethics or a code of conduct for
all the different political parties. Well, I
welcome that suggestion, but I only suggest
that in that code of ethics there must be some
proper relationship established between
precept and practice. Sir, we talk of democracy
for the whole of India. But somehow or other I
feel that whenever there is any opportunity for
the Opposition parties to rule over a particular
portion of the country through so many
devices, constitutional and political, that
opportunity is denied to them. And that thing,
Sir, according to me, offends against
democracy. Therefore I would suggest that
when we have that code of ethics, different
concepts of democracy must not apply to
different political parties.

Then, Sir, I was surprised to hear the other
day—I think it was Shri Parikh who said
that—that outsiders were going to Gujarat and
other places and were creating trouble there.
He was referring to the incidents in
Ahmedabad. Obviously, this reference cannot
be to the members of the Gujarat Chamber of
Commerce or to the members of the
Ahmedabad Municipal Corporation, or even to
the members of the Ahmedabad Congress
Committee. This reference can only be, I think,
to Shri A. K. Gopalan who has gone there. Sir,
Shri Parikh and his friends may not, of course,
like Shri A. K. Gopalan's politics.. They may
even dislike him personally. But after all, Sir,
in this Parliament, which is claimed to be
supreme, he happens to hold the position of the
Leader of the chief Opposition Party. Shri
Parikh has been talking to us about common
citizenship for India and about unity of India.
In this context, Sir, I cannot understand how
Shri A. K. Gopalan is an outsider. Is that the
conception of common citizenship which is
animating
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our friends over there? I fail to understand
that. Sir, up to this moment, it has never
struck us to say that Shri Dhebar belonging to
Saurashtra is an outsider in Kerala. We say
that he is the Congress President and we
accept him as being the leader of the Congress
Party. So, Sir, if that is the meaning ot common
citizenship according to some responsible
members of the Congress Party like Shri
Parikh, then I think it is high time that they
should revise their views about it. Sir, we
have been told that people have been
behaving in a disorderly way and people are
doing this thing and that thing, and the Com-
munists are inciting people to violence. We
have also been told that the working class
people there in Ahmedabad have been taking
their lessons in nonviolence, and they have
learnt the lesson of non-violence very well.
But again this message of non-violence comes
to us in a different form, in the form of orders
to shoot at sight and kill people. There have
been such orders in Bombay, Ahmedabad,
Kharag-pur, Kalka, Patna etc., Mr. Chairman,
Sir, when this is the sort of thing which is
going on and when this trading in non-violence
is going on. some home truth, I think, must be
told so that the Government may be able to
consider all these things in a proper way. I
know that there are very good provisions in
this Bill. The Nizam will no longer be there;
the Hyderabad State is being disintegrated,
the Rajpramukhs will not be there, and out of
the 13 new States, eleven will be based on
language considerations. These are very great
things no doubt. We only say that you have
not been fair to the people of Gujarat, and you
have not been fan to the people of Kerala. In
regard to the boundaries also, let us lay down
certain broad principles on the basis of which
this problem might be solved satisfactorily.
And let us give certain guarantees to the
linguistic minorities and to the services. If that
can be done, then we also will be convinced
that this Bill, in India's onward march along
the path of democracy, will definitely be a
milestone. That is all that I have got to say.

SHRI T. R. DEOGIRIKAR (Bombay) : Mr,
Chairman, I have great pleasure in supporting
the motion for consideration of the States
Reorganisation Bill that is being discussed in
this House for the last two days. I am mn vciy
keen to deal with the provisions made in
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the Bill with regard to other States. I would,
therefore, restrict my remarks to Bombay
State alone..

Sir, 1 was a Member of the Select
Committee, and let me say that certain
provisions made in the Bill in the Select
Committee were such as would not have
allowed me to vote in favour of the Bill. At
the most, I would have remained neutral. But
that difficulty is now removed, and I do not
hesitate to vote wholeheartedly for the Bill.

Sir, during the course of the last ten or
eleven months many things have happened.
Events in history leave a trail of memories
both bitter and sweet for us to ponder over. It
will take probably a number of days or a
number of months to interpret the events, to
understand them, and to appreciate them, as
also to mould our political life. But we will
have to take lessons from history. History is a
teacher, and we know from our experience
during the last ten or eleven months that there
are many things that have to be learnt from
History. I would personally like to take
lessons from the events that have happened
during the last ten or eleven months, or since
October, 1955. The first lesson to be learnt is
to keep oneself away from the appointment of
commissions or committees over vital issues
like these. We had the Dhar Commission; we
had the J. V. P. Committee, and we had the
States Reorganisation Commission. All these
committees and commissions have abundantly
proved that they are incapable of solving the
vital problems affecting the lives of millions of
people in India. Therefore I would like to
suggest to the Government not to make
experiments on matters which are of vital
importance to the country. The second thing
that I would like to suggest is that if at all you
are going to appoint such commissions, then
better be careful about the personnel.. I have
nothing to say against the members of the
Commission, but all the same, I would suggest,
as I suggested last time, that the persons
concerned ought to be in touch with the lives
of the people and should not only be
academicians or men reputed to be impartial.
So, persons who are in vital relationship with
the people would be better judges to come to
decisions in matters like these. That is another
lesson which I have learnt from the tragic
events of the last year.

Then, Sir, there is one more lesson which I
have learnt, which is this: Inde-pe idence has
taught us no tolerance. We
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[Shri T. R. Deogirikar.] have become
independent, but we have not learnt as yet
how to tolerate differences in views. Sir, we
have got to learn many things still. One more
thing which history has taught us is that we
have not gone beyond the elementary stage of
democracy. India does not know even the
elements of democracy, and we will have to
revise the whole outlook of our life and adjust
it to the democratic conditions that we are
trying to create in this country.

The third thing I have learnt is that human
nature is everywhere the same cussed. You go
to East, you go to West, you go to North and
you go to South. It is no use saying that only
people in one particular region are intolerant,
or that persons in one particular region are
lacking in nationalism. That charge should not
be attributed to any person in India. After all,
we belong to the same soil. There may be
differences here and there but ultimately I rely
more on human nature and I say that so far as
India is concerned, human nature everywhere
is the same. That is another lesson which I
have learnt in this struggle.

I have also learnt that Independence has not
made us strong. Though I cannot say that it has
made us weak, yet certainly we have not
become stronger. After analysing or scanning
the psychological aspect of life, I think that
those who want to carry on in politics must
learn  psychology. Those who do not
understand psychology don't deserve to be
leaders of people. Politics alone will never lead
you to successful aims or successful objectives.
You must understand the psychology of the
people.  On the other hand, the psychologists
must learn politics. Unless both combine, it will
.not be possible for a country like India to
progress successfully. I have seen for the v
last 10 or II months that politicians are not
looking to psychology at all. If we do a certain
thing, they say 'You are sentimental, you are
parochial, you are regional, you are this and
that'. They are perfectly right in  criticising a
certain section of the people but after all there
are human sentiments, there are human
aspirations which  cannot be brushed aside
with the stroke of a pen. Therefore, with all
humility I would request the Government not to
divorce psychology from politics. If you do,
you will do it at the cost of—what should I say,
not at the cost of your life but at the cost of
people's lives. Therefore such experiments
should not be repeated in this country.
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Another thing which I have learnt is
that we have given too much freedom
to the press and to the platform. We are
doing that experiment. I think no coun
try in the world enjoys so much freedom
of the press and so much freedom of
speech as we, Indians, do, and can we
say with pride that we have utilized this
freedom both of the platform and of
the press responsibly and well. I
think at no time in the history of India
such rabid literature was written as was-
written during the course of the last
10 or 11 months. I can also say that at
no time in the history of India such
rabid speeches were made as were
made during the last 10 or 11 months
and thirdly. 1 should say that at no time
in the history of India there was so

much less protection to Congressmen
as was there during that period. I think
you will not be able to appreciate
through what tortures we have gone
during the past 10 or 11 months. Our
lives were in danger, I don't attribute
it to any Party, Mr. Bhupesh Gupta

may kindly take it from me. I am scan
ning human nature and in scanning
human nature, I came to the conclu
sion that we have given away freedom
of the press and freedom of speech to

others and kept nothing to ourselves.
We have nothing left to ourselves.
Look at the things that are happen
ing .......

SHrRI BHUPESH GUPTA: Something
isleft

SHRIT. R. DEOGIRIKAR: Only life

is left and that is being staked by Mr. Morarji
Desai. We have staked every thing and
allowed the world to praise us for being u/fra-
democratic and all those things, but I would
request the Government—I will not say 'to
restrict the freedom of expression or freedom
of speech' but at least—to give protection to
us if it can. Otherwise, see what is happening
there. A poor man, the secretary of the
Congress Committee, the day before yesterday
in Maharashtra, was stoned and he died
immediately after two hours. So, such things
should not be repeated. I don't attribute it to
any Party at all because I have not full
information but the freedom of the press and
freedom of speech must be seriously thought
about and this is the lesson which the States
Reorganisation Commission has taught us.

Now another suggestion that I would like
to make to the Government is this
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Now riots are becoming frequent and

I am told that in foreign countries the
method of dealing with them is quite
different to that of ours. We are sending
a good many delegations to many count
ries. Why not send some delegation to
study how the riot situation is met in
other countries and what are the modern

methods to deal with it? {Interrup
tions by Shri Bhupesh Gupta) What
is it?

MR. CHAIRMAN: Nothing. He is just
doing it out of force of habit.

SHRI T. R. DEOGIRIKAR: You would
like to be a delegate—to add to the troubles?

(.Interruptions J)

SHrRI BHUPESH GUPTA: If you will
allow me.............

SHRI T. R. DEOGIRIKAR: These are the
various lessons which I have tried to learn
from the events of the last 10 or
II months. Let the Government think
over it, let the people think over it and
let us evolve a life wherein everybody's
future will be well-directed and well
shaped. With that object in view, I have
made this suggestion.

[MR. DEPUTY CHAIRMAN in the Chair.]

Now coming to the main question, when the
States Reorganisation Commission published
its report, Maharashtra totally rejected it
because we were not for bilingualism and so
many other things. I don't want to repeat all
the arguments now but Maharashtra was
emphatically against the recommendations of
a bilingual State which was later on called a
'‘Balanced State'. So we did not like a
'Balanced State'. We rejected it and I must
thank the Congress Subcommittee and the
Government for not forcing those
recommendations on us. Various alternatives
were tried. Some were accepted—not by us—
but by the other side, and some were rejected
by them. So when this balanced bilingu-ism
was given up by Maharashtra, we said, let
there be full bilinguism or a bigger bilingual
State and I must thank the High Command for
persuading my friends in Vidarbha and
Nagpur to come and join the Marathi-
speaking arca. As soon as we passed this
Resolution, there was reaction both in Gujarat
and in the B.P.C.C. and even the 3—15R. S.
56.
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High Command did not look with favour on
that Resolution. That Resolution said that if.
after five years Gujarat wanted to opt out,
they would be permitted to do so. I am not
going to say that the present solution has
come directly from the Resolution of the
M.P.C.C. Our Mabharashtra Pradesh Congress
Committee Resolution said, let there be a
bigger bilingual State and if, at the end of 5
years, Gujarat wants to opt out, it should be
permitted to do so. We were charged with
many things. I don't want to repeat those
charges now because it has become a matter
of the past and sad things are happening in
Gujarat and I don't want to embitter them. I
only want 10 say that this Resolution which
we passed was not out of any bad intention or
bad motive. We wanted to assure our Gujarati
friends that if we cannot pull on together, say
for five years, then they can go out. But this
provision in our Resolution was not liked by
the Gujarat Congress Committee and, as it
was said then, it was to be a marriage for good
and it was not to be a marriage for some time.
So they wanted this union to be permanent
and as we did not say that in our resolution,
they did not accept it. Personally, I believe
that in keeping that time-limit, we were
honest. We did not want to force anything on
any unit against their free will. We felt that if
they wanted to separate, there should be a
provision for that separation. With that object
in view, we had passed our resolution. But our
resolution did not find favour with them.
Afterwards it so happened that members of
my Pradesh Congress Committee also said
that since Gujarat and Bombay have not
accepted this bilingual resolution since the
High Command is not looking with favour on
that resolution, why should we force them to
accept it? Therefore, that chapter was tempo-
rarily closed. I do not, therefore, take credit by
saying that what is proposed to be adopted by
Parliament has come from the Maharashtra
Pradesh Congress Committee, though the
germ of that solution is to be found in the
resolution of the M.P.C.C.

I was told, curiously enough, that this idea
of a bigger bilingual State was conceived by
the late Sardar Patel long ago. So, at least let
Gujarat not charge us with forcing something
upon them. If at all this idea has come, it has
come from Sardar Vallabhbhai Patel. I do not
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[Shri T. R. Deogirikar.]

know the details, but 1 know that there was a
great storm in'Bombay State when this idea
was mooted. It was left there and no further
progress was made.

So after this, the chapter on bilingual State
was finished. Then came the three State
formula and then came the Centra)
administration and so on and so forth.
Maharashtra wanted that they should have one
unilingual State and nobody was prepared to
grant that. People began to say that we were
speaking with many mouths. The Pradesh
Congress Committee was the target not only
of our neighbouring Pradesh Congress
Committee was the target not only of word of
sympathy for us. They thought that we were
demanding something which was horrible,
which was unthought of, That was the
criticism levelled against us and this has
pained me most. Not only that, but sometimes
it so happened that people said that we were
stooges in the hands of the Government and
the  Subcommittee said openly that
Mabharashtra leaders were vacillating every
now and then. You can imagine, therefore, the
ordeals we were passing through. There was
no protection for us. The non-Congress parties
were bent upon finishing the Congress. The
ordinary people were accusing us of playing
into the hands of the Government and the
Government was saying that we were vacil-
lating. This was the most unimaginable
condition through which we passed. And one
of the reasons why we accepted this bilingual
State is to put an end to all these tortures once
and for all. I am now explaining why we have
come to that conclusion and just to give an
idea through what stages we passed, I just
make mention of this.

As regards this unilingual and bilingual
affair, let me tell you, I have not yet
understood why unilingual States are not
good. I said once that now that we have
become independent and we want to establish
a secular State in India, we have to give up so
many things. Can anybody tell me how the
various regions in India can be made
cohesive, can be united and can be well-knit?
I think language is one of the greatest forces
to bring men together. So unless 1 am
convinced that language is a hindrance in the
way of bringing several people together, to
make a united life. I will not give up my faith
in unilingual States. If at all a mistake
was committed,
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it was not committed by us, but it was
committed by Government when Andhra
State was granted. If Andhra State had not
been granted, we poor people would have
said. "No. we are not keen upon this
unilingual State." But you have raised hope in
our minds that unilingual States are going to
come to into existence and we pursued that
matter. But if you now go on saying, linguism
is not good, then of course, 1 cannot be con-
verted to that view all of a sudden. That much
I can say.

Another thing is all around me I am seeing
unilingual Stales. Then why make an
exception of Maharashtra and Gujarat?

SHrR1 JASPAT ROY KAPOOR (Uttar
Pradesh): There is Punjab too.

SHRI T. R. DEOGIRIKAR: Punjab is not like
that. But in the case of Gu-nd Maharashtra
you are making an exception. Some people
are now raising us to the sky saying that
Gujarat and Maharashtra are the proper
regions where this experiment can be tried. I
am thankful to them for this compliment. But
in my mind, I think that about Maharashtra
there is something like doubt, some suspicion,
and that suspicion is not with regard to
Mabharashtra alone, but it is with regard to
Bombay too. If there had not been any
Bombay problem, this bilinguism would never
have arisen. I may tell you that. This Bombay
problem comes everywhere, at all times, in all
places and at all circumstances. And I may tell
you, even with the signatures of the 280
Members of Parliament, you have not yet
solved the Bombay problem. You have by-
passed it. If you are thinking that the Bombay
problem is solved, I may say that I personally
do not hold that view. I still feel that you have
set aside that question skillfully and brought
both the language groups together. I am not at
all convinced that you have solved that
problem. Bombay, of course, is a rich city and
everybody naturally would like to have a
share of Bombay. I will be dishonest to myself
if I did not say that that is my sentiment also.
But there are some more grounds as to why
Bombay should be united to Maharashtra.

Just now I said that the initiative for the
solution of that problem, the present solution,
does not rest with us. It rests with the 280
Members who have signed
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that memorandum submitted to the Prime
Minister. So let the credit go to them. And let
them share the responsibility also, for taking
credit alone is not sufficient. You must see it
through and through, which I am sorry to
remark, is not yet being done by my friends.

Suri  BHUPESH GUPTA: Were you
consulted?

SHRIT. R. DEOGIRIKAR: No. 1
was not here, Mr. Gupta and I was not
consulted.

Then, I told him..............

SHRI BHUPESH GUPTA: That is all
right.

SHRIT. R. DEOGIRIKAR: You do
not want a reply from me?

SHri BHUPESH GUPTA: We are not
concerned. That is all. I only wanted to know
whether the President of the Maharashtra
Pradesh Congress Committee who belongs to
the Congress Party was consulted.

MR. DEPUTY CHAIRMAN: Order, order.

SHRI T. R. DEOGIRIKAR: Mr. Bhu-pesh
Gupta may be aware that on the 1st of August,
Panditji, had gone to Poona. He left on the
second and he had no idea that any such thing
was going to happen. I was with Panditji. He
came by plane and I came by train avoiding
the flooded areas and somehow or other
reached Delhi on the 5th morning. After
coming here, I learnt that there was such a
move.

SHrRI BHUPESH GUPTA: The trick had
been done.

SHRI T. R. DEOGIRIKAR: They were of
this view that the Resolution which the
Maharashtra Pradesh Congress Committee
had passed long ago had not lapsed. They,
therefore, thought it unnecessary to consult
me again. That much explanation I can give
you.

As I said, I am not at all convinced about
the non-utility of unilingual States. If
somebody tells us, we are prepared to accept
it but you must convince us. The only thing
is, do not brush
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us aside. Now, we have accepted this
bilingual State for various reasons. I
told you just now that controversies
be ended at some time or at some
stage. We cannot go on fighting
indeterminately for all times. If we go
on fighting, it weakens us as [ saw the
Co/igress  Committee in  Maharashtra
getting weak. I do not know whether
the Opposition was very serious about
the solution of the problem or whether
it was serious about putting the Cong
ress down. They were not concerned
with the former. I do not accuse any
party. That is their right. Whenever
an opportunity presents itself to them,
they must take advantage of it and must
put down the Congress Party. Ultimate
ly we came to realise that the States'
reorganisation business should not break
up the organisation; that anything might
happen, but that we should stand by
the Party. That was the stand that we
took and it is the democratic stand.
As 1 said, Parliament is, after all, a
sovereign body and it has passed it and
will pass it. Therefore, we must accept
it. I should like to say that my Pradesh
Congress Committee did not express
any views because it did not get any
opportunity but all the top-ranking peo
ple in Maharashtra had unequivocally
accepted this solution and, therefore,
I have no fear that it will find favour
with Maharashtra. Some say that Maha
rashtra has gained. To a certain extent,
it is true; let me be true to myself. At
the same time, I must say—I do not
want to keep anything secret from my
friends......

SHRI V. K. DHAGE (Hyderabad): Which
friends?

SHRI T. R. DEOGIRIKAR: Those friends
outside.

It is said that Maharashtra is going to get a
65 per cent, majority in the bigger bilingual
State. It is true, but Maharashtra does not
want to rule any minority for its own sake.
We would try to do justice. I can assure my
Gujarati friends here that we will do them full
justice. As a matter of fact, this should not be
an issue of majority and minority especially
when both of us belong to the same Party.
They belong to the Congress and we also
belong to the Congress.

SHRI S. N. MAZUMDAR (West Bengal) :
But there are other people outside.
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SHrRI T. R. DEOGIRIKAR: Of
course, the Communists try to drive us away
from power.

SHRI S. N. MAZUMDAR:
domestic issue for the Congress?

Is this a

SHrRI N. B. DESHMUKH (Hyderabad) :
This is a question of Party then?

SHrl T. R. DEOGIRIKAR: The Praja
Socialists also want to drive us away from
power. It will be a question of united parties,
Congress versus all parties combined
together. I am sure that they vvill not be able
to do so in spite of all their attempts. I only
wish that the unity should last long. That is
very difficult.

The only obstacle that lay in the way of the
solution of the problem of Bombay, if I may
be allowed to say candidly, is the problem of
Bombay City. If Gujarat wants to give up its
claim over Bombay, Gujarat's problem will be
solved in no time. It is in their hands. I cannot
understand the reason why they are fighting.
But the present is a national solution no
doubt, which Parliament has given.

SHrR1 BHUPESH GUPTA: Do I
understand the hon. Member to say that if the
Maharashtrians' claim  for  Sam-yukta
Mabharashtra  including  Bombay  was
acceptable, then the hon. Member would be
also ready to give up this bilingual State and
build two States, Maha Gujarat and Samyukta
Maharashtra?

SHRI T. R. DEOGIRIKAR: I could not
follow him and, therefore, I cannot reply.

SHRI BHUPESH GUPTA: 1 would
make myself understood. Do I under
stand from what the hon. Member has
said that.........

MR. DEPUTY CHAIRMAN: One ol you
will have to sit down.

SHrRI BHUPESH GUPTA: I will make
myself clear, Sir, if you allow me.

[RAJYASABHA]
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MRr. DEPUTY CHAIRMAN: He does
not yield.

SHR1 BHUPESH GUPTA: Therefore, he
does not want me to make it clear.

MR. DEPUTY CHAIRMAN: You draw
your own conclusion.

SHrI BHUPESH GUPTA: If you want to
understand, just yield.

SHRIT. R. DEOGIRIKAR: Yield for what?

SHRI S. N. MAZUMDAR: You must allow
him to speak.

SHrI T. R. DEOGIRIKAR: 1 was just
saying that we do not want to rule any part of
Bombay State simply because we are in a
majority. We want to work in co-operation. In
this connection, I would like to make a
personal request to Shri Morarji in this House.
Let the Maharashtra and Gujarati friends sit
together and try to solve the problem. We, on
our part, are prepared to do away with all
suspicion from the minds of Gujratis and Shri
Morarji may give up his fast. He himself has
said that he has no faith in fasts for solving
such problems. Therefore, my request to him
is that we should sit together and give
assurances to each other. Safeguards are no
use; regional formulae are of no use, only the
heart responds to the heart, to the soundings of
the heart on the other side. Then alone can we
solve major problems; not otherwise. I hope
that this request of mine would go to Shri
Morarji and that he would immediately give
up his fast for paving the way for better
understanding and for a progressive and final
solution of the problem.

SHRI JASWANT SINGH (Rajas-than): Mr.
Morarji Desai is fasting on a different issue
altogether. His fast is due to the fact that
people have refused to listen to him.

SHRI T. R. DEOGIRIKAR: I know it very
well. Therefore, I say, even if you want an
audience to be attracted, let us sit together and
let us speak with one voice. That is the main
issue which the other parties do not want.
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To my friends from Vidarbha, I must say
that throughout these alternative solutions,
they had acted worthily. I can also say that
there were times when [ was to be involved in
settling the question of the capital but I avoid-
ed it and I must say that I am glad T did not
intervene. Now, Vidarbha and Maharashtra
have no quarrel with regard to the capital. To
the people of Marath-wada also, I say that
they should be safeguarded. The contents of
what is called the Nagpur agreement have
been incorporated in the Constitution. When
we did that, we never knew that Bombay was
going to come to us. So, we have honestly
carried out that part of the agreement which
devolved upon us. This issue has been nicely
solved. We look forward to a permanent
solution but only with the hope that not only
Maharashtra and Gujarat but other parts of
India also will be made bilingual States.

SHri BHUPESH GUPTA: Never. never.
We have permanently thrown away one of
them.

SHRI T. R. DEOGIRIKAR: If they do not
want to take a lesson from us now, they can
do so later on. I can assure my hon. friends
that Maharashtra and Gujarat will carry out
their wishes and their responsibilities as
honestly and as sincerely as is possible. Let
others follow Gujarat and Maharashtra later
on if they are not prepared to do so now.

After having said so much about this vexed
question of Bombay State, I shall have to pass
or refer in short to the border area question.
Mr. Datar is sitting here; he is probably
involved in it. I am not in that awkward
position in which he is put now. I have entire
faith in him. We have had several meetings
and we were trying to solve the problem of
border areas or contiguous areas. I think
somebody said that it is a contiguous area,
2,000 square miles.

1PM.

SHRI AKBAR ALI KHAN (Hyderabad) :
That would have solved Shri Datar's problem
also.

SHrRi T. R. DEOGIRIKAR: And my
problem also. So we had not one or two
meetings but 19 meetings under the inspiring
leadership of Mr. Dhage who is sitting there.
He never lost his patience
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though I have lost mine many times. Mr.
Dhage never lost his patience. He tried to find
out solutions, to bring together persons, to call
them together, and all credit and honour goes
to Mr. Dhage for helping us in this crucial
problem and I would request him on behalf of
all to carry on this experiment—I cannot use
any other word except experiment—till we
get strecess. Sir, the problem is very simple if
at all it is to be considered, and curiously
enough I have seen that every person
including the highest person in the country,
says, "the case is very strong; I am convinced
about that, but don't create any trouble just
now. Leave it here. We will try to solve it
afterwards," and so on and so forth That is
being said. If you look at the figures you will
find that in this disputed area the population
of Kannadigas is only 20 to 25 per cent, and
the population of Marathi-speaking people is
more than 50 per cent. Still, just as in Bom-
bay, in Secunderabad and other places the
minorities are getting whatever they want and
it is a sin to be in a majority. If you are 55 per
cent, and if the other community is 20 per
cent, then there is no chance for you to get
that region annexed or attached to your side.
That is the present position. I would therefore
request the Government that, after passing this
Act, attempts should be made to give
satisfaction to those people. Let us not keep
anybody discontented. We are making the
whole thing clear. We are wiping the slate
clean. So let there not be discontent in some
parts of the country and let not the troubles be
again and again repeated. So with these
words, Sir, I conclude.

Surt H. C. DASAPPA (Mysore):
Are there not other areas or districts..............

SHrRI T. R. DEOGIRIKAR: In the
beginning I said I- was not going to refer to
other questions or other areas. Do you mean
Kasaragod?

Suri H. C. DASAPPA: Either in
Mabharashtra or the new Bombay are there not
other districts or taluks where the non-
Mabharashtrians are in a majority, for
example, Akolkot?

SHRI T. R. DEOGIRIKAR: I have not kept
it concealed. If in Maharashtra there are
certain areas where Kannadigas are in a
majority I am prepared to give the whole tract
to them. I said the same



1675 States Reorganisation

[Shri T. R. Deogirikar.] thing to my
Gujarati friends also, in respect of areas
where they were in a majority, and
fortunately the Bombay Government and the
Central Government have got the census
figures and the number of those who speak
the minority languages, and anybody can
decide this question in no time provided he
has the will to do it.

SHrRi BHUPESH GUPTA: Just one
question, Sir. I want to know from him
whether, in his view, the people of Maha-
rashtra have accepted this formula, and I also
want to know from him how he explains the
decision that on the day on which the
reorganised States would come into force
there would be a general strike all over
Mabharashtra.

SHrRI T. R, DEOGIRIKAR: Mr. Bhu-pesh
Gupta, I can speak on behalf of the Congress
alone, and I cannot speak on behalf of the
other parties. So so far as the Congress is
concerned. . . .

SHrRI BHUPESH GUPTA: I asked about
the people of Maharashtra. I know some
Congress members are there but what about
the people of Maharashtra?

SHRIT. R. DEOGIRIKAR: Ifyou
want to learn something from me, just listen to
me. If you want a categorical reply, I can give
you and that is that so far as the Congress is
concerned, they will take to this decision
without any mental reservation. That is one
thing. So far as the people are concerned, those
that are not under the influence of particular
groups or particular parties will also join us.
That is also settled. As regards the general
strike to which you referred just now. of
course I can say that there are professional
agitators in this country and whatever solution
you give—I don't blame you : I don't, blame
you to Mr. Mazumdar or anybody, because I
would have said the same thing if I were in a
minority party —there are those who are trying
always to come into power and whether the
solution is acceptable to the people in general
or to the mass of people in Maharashtra or not,
they are going to declare that strike, and if you
have got any influence, you kindly wield that
influence in our favour and not in your favour.

[RAJYASABHA]
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I SHrRi AKBAR ALI KHAN: Mr. Deputy
Chairman, I rise to support this Bill but, not in
the sense that this is a Bill which substantially
or in toto could be considered to be a very
desirable and healthy measure. My support is
due only to this fact that probably in the
present context of things, because the
language passion was roused and people were
expecting something, we could not do any-
thing better than what is being produced in
this Bill. But, Sir, certainly when we consider
the events that took place during the last ten
or eleven months and the speeches that we
have had the privilege of listening to in this
House and those, we have read of the other
House, there is no doubt in my mind that
the'whole country was agitated and agitated, if
I may be permitted to say so, in certain
directions which are not in the best interests of
the unity and the solidarity of this country.

The Bill that is presented to us, Sir, is a
compromise between the-forces that were
working for the solidarity of the country on
multilingunl lines and the forces that were
working to have uni-lingual State;. When I
say, Sir, unilin-gual and multilingual, I want it
to be clearly understood that, to a certain ex-
tent, language is a great factor for the all-
round progress of the people and is also a
unifying factor.

But at the same time I want hon. Members
and the country to remember that language is
also a disintegrating” factor; it is a factor
which would separate and weaken you. It is
this position that we have to face. And the
difference between these two points of view is
genuine and honest. But the question is about
the extent and emphasis that is being laid on
one side or the other. I am one of those who
feel, who think—and probably quite naturally,
having lived in a trilingual State—that in the
greater interests of the country—I am looking
to the future— and even after having listened
to my learned friend Mr. Deogirikar, I think
that multilingual States are the best not only
for the States themselves but for the greater
and larger good of the country.

SHrRI BHUPESH GUPTA: So do you want
Hyderabad back on this logic?

SHRI AKBAR ALI KHAN: I am coming.
Now, with this observation I wduld



1677 Stales Reorganisation

say that there are two very good features of
this Bill. One is the biJingual State of
Bombay. We all know what we have gone
through not only in the recent past but what
the people of Maharashtra and Gujarat are still
going through. Violent demonstrations are
taking place and these violent demonstrations
should open our eyes. It started in Orissa and
1 hope it will end in Gujarat soon. Sir, is it not
a challenge to democracy and to all
democratic ideals ? Is it not a challenge to our
genius, to our history and to our culture? Is it
not a challenge to the teachings of Mahatma
Gandhi, through whose teachings we got our
freedom? I can quite understand differences of
opinion. I do not want that the people should
come to a decision without going into the
problem in detail. But 1 want to know if there
is a difference of opinion as to whether a
certain territory should go to one State or to
another State. What is the procedure to be
adopted? How are we to solve this problem?
That is the most important thing that 1 want to
place before this House and through this
House before the country. may not agree; we
may sincerely disagree and strongly feel that
cach one of us is right but in order to solve the
problem, is it the approach that our friends on
the opposite benches will take the law into
their own hands, hold demonstrations and
demonstrations with violence with serious risk
to the life of the innocent people of the
country? If that is not their method, then I
wani to know whether they have condemned
and condemned in unequivocal terms these
outbursts that have taken place in different
parts of the country.

SHRI 3HUPESH GUPTA: Is the hon.
Member aware that some people have been
killed by the police?

SHrRI AKBAR ALI KHAN: I am not
here to defend the police but what I
want to say is..........

SHrR1 BHUPESH GUPTA: Are you ready
to condemn the police in unequivocal terms
without reservation?

SHRI AKBAR ALI KHAN: YoM better ask
this of the Treasury benches.

What I want to say is that it is the duty, as
a citizen, as a national, of every person,
irrespective of party, creed or religion, to see
that there is no disturbance, no loss of
property and no
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loss of life and to see that law  and order

prevails.

SHRI S. N. MAZUMDAR: They should
not provoke disturbances by ordering to shoot
to kill.

MR. DEPUTY CHAIRMAN: Order, order.

SHR1 AKBAR ALI KHAN: Now, my
submission is that we have to see whether this
linguistic passion could be allowed to have its
way. [ will pose a question. I would say that
there are certain fundamental things which
cannot be left to popular sentiment and where
popular sentiments cannot be followed. It is
Parliament which is saddled with this
responsibility and has to think over the matter
and take decisions.

Suri BHUPESH GUPTA: By collecting
signatures in the lobby.

SHRI AKBAR ALI KHAN: That is one of the
ways; absolutely democratic. My submission
is what the country is faced with and what we
are faced v/ith is not whether a portion of the
territory should go to one State or the other,
but what we are faced with is what is the
method—and we have to seriously think about
this—of correcting a thing which we think is
not correct. The only democratic way for this
is to fight the election on this issue, to remove
"this Government, come into power and carry
out that policy. That is the democratic way
and I think we should all agree that in this
matter if we cannot agree among ourselves,
we should light constitutionally and we should
give a practical lesson to our people that in no
case law and order should be disturbed.

That is the position so far as this general
geustion is concerned.

The other thing that I welcome in this Bill
is the formation of the Zonal Councils. I think
it is a step in the right direction and 1 do hope
that in course of time these Zonal Councils
will really become strong and prove an asset
to the future development of the country and
help to fight against this linguistic passion
which, in my humble opinion, has gone a
little too far.
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which was also divided—in that case

Now, I would just submit that so far as
Hyderabad is concerned, I can quite
understand certain changes being made in
view of public sentiments or in view of the
demands of the time. Sir, I would request you
to bear with me for a while. It is. one thing to
make certain changes in course of time but it
is an entirely different thing to say that the
history of Hyderabad has been such that it
cannot be considered to be one with reference
to which anybody can be proud. Probably I
am speaking on the last occasion on behalf of
Hyderabad State as it exists today and I would
submit that when 1 say anything, I want you
to forget that black period in Hyderabad's his-
tory preceding the advent of democracy.
When you want to decide whether Hyderabad
should be disintegrated or not, please consider
it on merits and whatever you decide will be
followed. When this States Reorganisation
Commission came to Hyderabad, there was a
very strong representation made before it by
people like the late Ramchandra Naik who
was a pioneer in the national movement. The
representation was by people of all areas; by
M. Narsing Rao and Shrikeshav of Telangana
area; by persons like the late G. kamachari
from Kar-natak, and by Hon. Desai and
Raghav of this House; from Maharashtra by
Mr. Vidyalankar, the present Finance Minister
and several others. They all made strong
representations to the Commission that
Hyderabad should not be disintegrated.

SHRI V. PRASAD RAO (Hyderabad) : But
they did not succeed.

SHRI AKBAR ALI KHAN: I will come to
it. These people made representations that in
the greater interests of India and in the
interests of the people of Hyderabad,
Hyderabad should not be disintegrated; but,
Sir, the three wise men who sat on that
Commission came to a different conclusion. [
have got great regard for them, especially for
my hon. friend Dr. Kunzru, but I am inclined
to feel that they only looked at the surface of
things and they only looked at the recent
passions that were aroused. If they had looked
to the history of Hyderabad and to the deeper
currents of love and amity that exist not only
between different communities but also
between people of different regions—I

they would have come to an entirely
different conclusion and, with Bombay
bilingual, they would have made Hyder
abad bilingual. Anyhow they did not do
so. It is not only that a few local peo
ple made this representation. I would
tell you that one of the greatest daugh
ters of India, Mrs. Sarojini Naidu, every
time publicly in her speeches had said:
"I am proud of Hyderabad. 1 am proud
to be called a Hyderabadi. I would like
Hyderabad to remain as it is and Hy
derabad culture as it is." She used to
be proud of it............

Sur1 N. B. DESHMUKH (Hyderabad) :
Would you explain that specially?

SHRI AKBAR ALI KHAN: After all, you
know it as much as I do. Not only that. When
this Report came out, Ra-jaji came out with a
statement saying that it is not in the national
interest derabad is being disintegrated. Not
only that, the great newspaper of the south,
"Hindu" came out with a leader expressing its
resentment and  disapproval of the
disintegration of Hyderabad. The matter does
not end there. Already our revered leader
Pandit Jawa-harlal Nehru even recently and
on several occasions has given expression to
his personal opinion—that he thinks that
Hyderabad should exist as it is and he is
against disintegration.

SHrI BHUPESH GUPTA: What does he
say now?

SHRI AKBAR ALI KHAN: He surrenders
to the will of Parliament, to the order of
Parliament as everyone should do and you
should also learn to do it.

SHrR1 BHUPESH GUPTA: You mean to
say that he still thinks that Hyderabad should
remain intact and yet surrenders to the will of
Parliament?

SHRI AKBAR ALI KHAN: He will
follow what the Parliament will decide.
That is his view. I want to know why
it is that people like Mrs. Sarojini Naidu,
who was born in Hyderabad and who
was brought up in Hyderabad, were of
that view. Why is it that Panditji ................
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SHRI V. PRASAD RAO: Did she at any
time say that Hyderabad should not be
disintegrated?

SHRI AKBAR ALI KHAN: Yes, Sir, she
said so.

SHRI V. PRASAD RAO: No, Sir.

SHRI AKBAR ALI KHAN: I will give you
the speeches and I will put the evidence of her
family members if necessary before you.

MR. DEPUTY CHAIRMAN: Anyway that
is past history.

SHRI AKBAR ALI KHAN: Now, I say that
this regard is jiot only superficial. There were
certain things which were in the very
inception, in the very foundation of
Hyderabad that gave its people, communal
harmony, tolerance, mutual love and affection
which are responsible for this proud position.
I would just give only two events of history,
history which is absolutely recognised and
accepted by all the historians. Six hundred
years ago for the first time a Muslim dynasty
was formed in the Deccan—you know what
the name of that dynasty was—it was the
Brahamini dynastry. Do you know what was
the name of the man who founded that
dynasty? His name was Hasan! He
incorporated with his name the name of his
guru and patron Gangoo and he called himself
Hasan Gangoo and the dynasty was called
Brahamani dynasty. Could you imagine the
amount of love and affection, the amount of
regard that was in the very inception of that
Brahamini kingdom? It was" called Brahamini
out of love for his Brahmin patron. He put his
name with his name and that remained for
four hundred years. Could you think that any
organisation or anv dynasty or any rule can go
on for such a long period? I say this name and
this history is unique not only in India but in
the world's history where such an example of
demonstration of love and affection was
given.

SHRI V. PRASAD RAO: What about the
(lag of Asaf Jahi dynasty which was made
part of the British?

SHRI AKBAR ALI KHAN: 1 am
coming to that. Now, Sir, we have in
Hyderabad a place as historical and as great
as the Qutub Minar of Delhi. We call it the
Char Minar. That was built about five
hundred years back. You go
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1 and look on the top of that Char Minar. On
one side there is a mosque and on the other
side there is a temple. The rulers were proud
of being great literary people in Telugu
language. That was the history which fused
together the different communities and
different cultures. And this State was in the
beginning bilingual—State of Andhra and
Karnataka formed the Brahamani kingdom.
Then, at a later stage when Asaf J ah took
over the State, I would only refer to the will
that he made. And it is printed in every
historical book. Through his trusted colleague
and Peshkar Lala Mastaram he got his will
written in which he had given direction that
"justice and toleration to every religion and
every community should be the guiding
principle. Otherwise I will hold you
responsible before Almighty."

SHRI V. PRASAD RAO: Sir, I rise on a
point of order. Are we discussing the history
of Hyderabad?

SHRI AKBAR ALI KHAN: I know you
have had your object. Be courteous to me at
least at this stage.

MRr. DEPUTY CHAIRMAN: Are
you opposing the proposals?

SHRI AKBAR ALI KHAN: I am just
giving .....

MR. DEPUTY CHAIRMAN: Unless you
are opposing. . ..

SHrRi AKBAR ALI KHAN: I am dis-
cussing that whatever has been done is
incorrectly done.

MR. DEPUTY CHAIRMAN: If you
are opposing the proposals, then it should be
incidentally relevant. But that is not the main
thing.

SHRI AKBAR ALI KHAN: Now, Sir, my
respectful submission is that in view of this
liberal policy, lakhs of rupees of endowments
were given to all religions and temples and
there was not a key post whether it was of the
commander-in-chief, or whether it was of the
prime ministership, or whether it was any
other, which was not open and given to men
of all communities and all religions. That is
the history of Hyderabad though it was under
a personal rule, and much before the advent
of democracy in India. And these were the
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factors which brought affection and love
between the communities and the people of
different regions that lived there. Could
anybody believe here that there are temples,
now, and the persons who have to look after
them are Muslims? And there are mosques
and shrines which are being looked after by
Hindu friends? So, I am just giving this to
show why Jawaharlalji wanted Hyderabad
to exist, why Mrs. Sarojini Naidu wanted
Hyderabad to exist, why at least the sober
elements of Hyderabad wanted that
Hyderabad should exist without dis-
integration.

Now, Sir, when the States Reorgani
sation Commission recommended its dis
integration, we Were very sorry. But in
the greater interest of the country, in the
larger interest of the country and, as
now we have to look to the whole coun
try—India and not to Hyderabad—we
accepted it and accepted it with grace.
Then, what has the States Reorganisation
Commission recommended? The States
Reorganisation Commission had recom
mended that, of course, Hyderabad as
it is could not exist, but a major portion
if it called Telengana with sixty per cent,
population and sixty per cent, of the in
come should exist. That was the propo
sition. Then, Sir, wc thought if we could
not save the whole, at least let us save
a part of it. We stood by it and ninety
per cent, of the population of Telangana
was behind this Telangana movement............

Stiiu V. PRASAD RAO: No.

SHRI AKBAR ALI KHAN- This was

...... not because of any parochial feeling.
This was challenged by Dr. Raj Bahadur
Gour also. As my friends are challenging, let
me say the great communist leader, of
Andhra movement, Shri, R. Narayana Reddi,
who is supposed to have taken more votes
than our leader Pandit Jawaharlalji, came to
me when the Telangana movement was
going on and asked me whether I "will help
them to improve the situation". Naturally [
told him that he was trying to pull my. legs.
But he sincerely said "No, things are s"uch
that unless the Telangana leaders come to our
rescue it will be difficult to improve the
situation". That was the tempo. That was
how, Sir, the States Reorganisation
Commission recommended Telangana with
the name of Hyderabad. We fought to
uphold the S. R. C. 1

Report. We placed the matter before the four
wise men—our leader Mr. Nehru the hon.
Home Minister, Maulana Abul Kalam Azad
and Shri Dhebar. We were told "Yes, the public
opinion and S.R.C. are with you, but in the
greater interests of the country, in the larger
interests of unity, and as our Andhra brethren
are in difficulties—they have been practically
deprived of Madras—in view of all these things
you had better look at things in the all-India
perspective and agree to accept merger with
Andhra. Sir, we fought to the last and we repre-
sented, and we were told that in the greater
interests of the country we should yield, and
our Andhra  brethren were also  very
solicitous about it.  So we yielded. This.
Sir, is the genius of Hyderabad, this is the
culture of Hyderabad. My learned friends were
asking, what was the culture of
Hyderabad? This is the culture of
Hyderabad. When ultimately our elders said
"No, in the greater interests of the country you
should agree", we accepted it, we faced our
public and we faced them with courage.
Not a bullet was shot, not a single violent
demonstration was made. I am saying this in no
spirit of ss or arrogance, 1 am saying this in all
humility. When I see what has happened in
Mabharashtra, when 1 see what has happened in
Gujarat, and when* 1 compare that with
how the people of Telangana have behaved
over this matter—I feel proud of my people;
that is the position that I want to place before
my country. It is because of the Hyderabad
culture, Hyderabad genuis—and thanks to the
leadership of Shri Ranga Reddy—that we
went through this trial with tact and dignity.
Now we have accepted it and we will try our
best to implement it, that is, the States
Reorganisation Bill. I would not go into details,
Sir, nor have I put in any major amendment; [
leave that to my Andhra friends and other
Members, of Parliament.

I would just mention a fact. Sir, as you
know, in Southern India there was a move that
every State should be styled or named
according to its language—for instance,
Madras to be named Tamilnad, Myore to be
named Karnataka, Bombay to be named
Maharashtra and Gujarat, and so on. In that
context, Sir, the name of Andhra was given to
Hyderabad. I would appeal to you and to the
good sense and the sense of justice of this
House and of my Andhra brethren
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and ask whether it is right that Kar-nataka
should be called Mysore, that Tamilnad
should be called Madras, Maharashtra and
Gujarat should be called sBombay, and only
Hyderabad should be called Andhra Rradesh.
I leave it to your decision and I would not go
into details: neither have I moved any amend-
ment as I feel it is the duty of Andhra friends
to do so.

Now, Sir, I would come to the question of
safeguards. I do not attach much importance
to safeguards. They are only to help co-
ordination. But I do attach importance to their
goodwill and I appeal to our Andhra friends to
act like great people with large-heartedness
and to appreciate in what way the Telengana
people and the  Hyderabad people have
acted in this matter. Now I do not want to say
that I have got University buildings second to
none in India. I do not want to say that I have
got the Nizam Sagar and the great Sagars
that were built. T do not want to say that Hy-
derabad will furnish palatial buildings for
the capital of Andhra, nor do I count
upon the sugar industry, the biggest in India,
nor Sirpur Paper Mill nor do T refer to the
Salar lung Museum which is the best in the
whole of the East.  But I would humbly say
that the gift from the people of Hyderabad to
the Andhra brethren—I want to entrust it to
my Andhra friends, through the Chairman of
this august House in whose personality I see a
great and eminent Andhra—is a humble gift
of the Hyderabad's ‘composite culture'—
though less literate than others. Preserve it
and preserve it for the good of Andhra as well
as for the good of India. I am sure with that
composite culture as it would be seen in every
walk of life—it cannot be described, it has to
be looked into and appreciated—if that culture
is preserved, Andhra will form a very
important link between the southern States
and the northern States, and there will come a
time when it will prepare men for all-India
leadership, leadership which at the present day
is being circumscribed with narrow loyalties
and narrow regional patriotism. It v/ill
broaden the outlook of leadership which is
very necessary in the future context of
things,  for the greater welfare of our
country—India.

MR. DEPUTY CHAIRMAN: You
conclude your remarks. There are 42 other
speakers.
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SHRI AKBAR ALI KHAN: 1 shall be very
brief, Sir. Then, there has been a demand fo a
Boundary Commission. I tell, you, &.r, that I
am sick of such Commissions. These matters
cannot be settled by Commissions. There are
certain demands which Hyderabad has got
regarding, Raichur, Sironcha and Bastar. There
are certain demands that the Andhra State has
got against Karnataka, Kolar, Bellary and
others. I do not give up those claims, but in the
larger interests of the country, with full
appreciation of the efforts of my friend Mr.
Dhage to get these boundary matters settled
amicably and their failure, I would say, let
us close this chapter for the moment. We have
had enough of it. We have to do a lot of work;
we have to do a great work in implementing
the Second Five Year Plan; we have to
remove the poverty of our people; we have to
remove the ignorance of our people, we have
to bring real joy and happiness to the teeming
millions of our people to whom  democracy
will have no meaning, who would not be
interested in whether a certain territory goes to
one State or another. Let us finish this
chapter and let us settle down lor doing
greater and higher  things. When I oppose
this Boundary Commission, [ cannot shut
my eyes to the various difficulties that
the linguistic minorities may feel in their
own region. Even if he had followed the
Communist proposal of dividing every unit
accord-illages, there will be hundreds of
villages with two languages. How can you
solve those problems? 1 say itis a wrong
approach to the problem. Let the Centre
assume the responsibility for this. 1 request
and very emphatically request, the Home
Minister to form a Board under the
Chairmanship of the Home Minister which
would look after the legitimate interests of
these language minorities. It is no use brushing
aside things. Let us face tine problem. Don't
give the initiative to the States. It will not
promote good relationship between them.
One State will say to ier "You are not
treating these linguistic minorities properly".
The other State will say "You are not
treating other minorities properly". That
would be a wrong policy. Let the initiative be
in the hands of the Centre. Let the Centre,
the Home Ministry through a Board, see that
no injury is done to these minorities.

, Now, Sir, I do not want to say much, but
there has been some discussion unfortunately
about Urdu. I would only
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say that even today I would consider it a
privilege to learn Urdu and sit at the feet of
hon. Pandit Kunzru and hon. Master Saksena.

Sir, a suggestion has been thrown
irresponsibly that Urdu is a language of four
crores of Muslims. I strongly repudiate that
suggestion. The service that Chakbast has
done, the service that Sharar and Shad have
done, the service that Munshi Prem Chand has
done is well-known. Sir, there are scores of
Hindu literary writers in Urdu who have built
up Urdu.

SHRI P. N. SAPRU (Uttar Pradesh): It is a
common inheritance.

SHrRI AKBAR ALI KHAN: Yes, it is a
common inheritance. You have reminded me
of the speech made by Sir Tej Bahadur Sapru,
when he was the President of the Urdu
Academic Association. He said "It is as much
my language by inheritance as of anybody
else in this country, and let us be proud of it."
Simply because somebody says that it is not
your child, you should not disown it. It has
been nursed by Hindus, by Sikhs and by
Muslims. Make it yours. Do not inflict any
punishment on it for the omissions and
commissions of people who are beyond our
control. They had not before them the
country's interests, and even now they are not
satisfied. They will do damage to any good
thing. Therefore let us think over the problem
of Urdu,—because this is our baby and we
have to nurse it. I won't say anything else, and
I won't go to that regional controversy of U. P.
and say what this man has said or what that
man has said.

But, Sir, there is one thing which pains me.
Repeatedly our revered leader, Pandit
Jawaharlal Nehru, has said that Urdu is not
being treated well in his own State. Sir, when
the Moghul Emperors in those periods, when
they had become weak used to issue firmans,
the expression that was used was " that is to
say, they are to be respected, but not to be
implemented. Sir, we must respect the opinion
of our great leader on account of whom we
are holding ourselves intact in our country and
on account of whom we are enjoying high
prestige in the comity of nations. In this
respect, I make an earnest and
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humble appeal to the hon. Home Minis
ter Pantji to solve this quandary, and I
am sure that with his determination and
statesmanship he will be able to solve
this problem satisfactorily.

Now, Sir, I have given notice of two
amendments and ...........

MRr. DEPUTY CHAIRMAN: You can
speak on them when you move them.

SHRI AKBAR ALI KHAN: All right, Sir, I
would like to say something at the time when
I move my amendments.

DRr. P. V. KANE (Nominated): Mr. Deputy
Chairman, Sir, I do not say that I heartily
endorse this Bill, but it is the next best that we
can have. I do not understand one thing about
it. When there are fourteen States with a
unilin-gual bias, why a fifteenth could not
have been created at all, is beyond my
comprehension. In the last eleven months
anything but a just and equitable solution has
been put forward. I am not, of course,
speaking as belonging to any party. I belong to
no party. And it is a sad thing for me to see
that among Congressmen themselves there has
been a great deal of difference of opinion. The
Mabharashtra Congress Committee says one
thing and the Gujarat Congress Committee
says another thing. That is a very sorry
spectacle. However, it is none of my concern
to say that, because they are there to defend
themselves and to put forward their points of
view. But I must say one thing, before I
proceed with this particular Bill, that the best
thing would have been "Maharashtra with
Bombay". That has been an admitted fact, and
there is justice in it. And our great Prime
Minister went so far as to say "Let the tempers
that are frayed be quitened, and I myself will
plead the case of Maharashtra having Bombay
in the very near future." So, that is the goal to
which at least I should attach great
importance. But since so many hon. Members
have taken upon themselves to bring forward
this motion, it has been accepted by the
Government, because after all this wrangling
must come to an end some day. We cannot
always be fighting, because there are very
great stakes before us, and we have to improve
the lot of the common man. We have the
Second Five Year Plan before us. It has
already gone into the background
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during this period of eleven months.
Therefore, Sir, I am supporting this measure
as the next best under the circumstances.

Now here, Sir, something has got to be said
about the disturbances in Bombay, Gujarat,
Orissa and in other places. I look at them from
a particular point of view. We have told in very
high quarters that Bombay behaved very
badly, and therefore there was going to be a
Centrally-administered Bombay. I do not know
whether the same reasoning will apply to
Ahmedabad to make it  Centrally-
administered. Probably, it will not. We have
learnt, I suppose, the lesson that Central
administration is the very negation of the
democracy provided for in the Constitution for
which we fought. That is the total negation of
that democracy, which does credit to nobody,
and particularly the Central administration of
such a big city with a population of, 1 believe,
3 million people who are supposed to be in the
forefront of everything in India. If they are to
be Centrally-administered, then probably the
whole of India may as well be Centrally-
administered. We also find, Sir, that public
property worth Rs. 40 lakhs was destroyed by
Oriyas who were to lose nothing. Their State
was quite intact. Simply because certain parts
or districts which they wanted were not given
to them, there were these riots. And we had
riots in many places. I have stayed in Bombay
for 60 years and during that period I have
passed through twenty riots, during the British
rule and after. So, rioting is a symptom which
prevails very often in our country, and it
should not upset those who are responsible for
keeping order. They brought in twelve
thousand policemen in Bombay. That is an
admitted fact. People said that there were
25,000 policemen, but the Chief Minister
agreed that there were 12.000 and half of them
were Armed Police. Let us roughly take it at
12.000. What an effort! In order to keep order,
12,000 people were engaged day and night!
That spells great indignity and that entails
great loss of respect to us in foreign countries.

Why is this so? It is so because justice is
not done. Look at Bihar and Bengal. There
were some kite-flying that they were going to
join together. That is how I look at it from a
distance—I call it kite flying. The first
defeat of the Con-
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gress in one bye-election induced the Chief
Minister of Bengal to say 'That is an end of this
matter'. Now they are having bickerings over
the transfer of Purulia and Purnea. It has come
to that. That shows that whatever you may say
from a very high pedestal about unity, security
and being sons of the same soil etc., language
is a force to count with. You cannot shut your
eyes like a cat drinking milk. You must
remember that it is one of the greatest binding
forces that bind people together. Why did the
Constituent Assembly say that it will be Hindi
that should be the official language and that
too in the Devanagari script? Why?
Because too many things cause confusion,
division, discrimination and so forth.
Therefore we want one official language,
never mind if not immediately, but that is the
goal and we want one script. Similarly on a
smaller scale, in a different plane  altogether,
language is a binding force and as many people
belonging to a particular language should be
brought together to the extent humanly
possible. Though the 280 or 300
Parliamentarians ~ took upon themselves to
suggest this bilingual State, nothing was done
to educate the people that such a thing was
coming. It was all at once introduced.
Remember now in Mabharashtra particularly,
which 1 know very well, and Bombay, the
whole thing has gone too deep. It is not I and
people like me who can deliver the goods. The
matter has gone down to the sweepers and to
the lowest class of people. Sweepers, barbers
etc. are fighting with others. You must
now satisfy the common man that what you
are doing is for the benefit not only of the
country but for his own benefit. Nobody has
tried to do that. So many solutions have come
and gone and this is the last one. All these have
been at a very high level. The common people
simply don't look at them; and they think that
they will not touch the one with a pair of tongs.
For these riots particularly in Gujarat—the
land of the Father of the Nation—it is said that
the students alone were responsible. 1 don't
think they alone were responsible. There must
be others too. But the students were university
students— most of them major now and
educated and voters too. remember. Every man
of 18 is entitled to vote. The future voters in
the next elections are charged with having
created this trouble, but I don't think it is true.
Who is to blame? Everybody wants to make
everybody else the scapegoat. My friend, Mr.
Parikh, said that it is the professors who are to
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how. A professor has to teach or lecture to 150
students at a time and there is no personal
contact. Remember that if you always blame
the professor, you will lose the little good that
they do and the quality they possess will not
be forthcoming. I have been also a professor
for many years and a teacher for many years
and then I joined this profession. Everybody
wants the teacher and the professor to rise
very high. While they themselves are
comfortably engaged in profitable business,
they tell you that the teacher's profession is a
very noble one; but I know from my
experience that it is the sorriest of trades.
Therefore, don't lecture to them. The fault lies
with you; namely, you have done nothing
practically to tell the common man his rights
and his duties. You have done nothing to
educate him and let him know at least the A,
B, C, or the three R's. Nothing has been done
and very little has been done in the last 8
years. The Directive Principles say that within
10 years literacy must be there throughout
India but nothing has been done in practice.
Hardly 20 per cent, of the population is literate
in the whole of India even after 9 years of
independence. I don't blame anybody. This is
what has been done. You give the right to vote
to everybody who is 18 years' old including
women. In some countries even now women
have no rights but we gave them, but the
literacy among women is 5 per cent. We are
always travelling in the mid-air but we have
never been travelling on this bare ground. This
is the result. This is the result of your always
being high up in the air and not coming to
grips with the lower world. So what I feel is
this: Let the common man be approached by
you. Suppose this Bill is passed, the first task
of those who are responsible will be to go
round and tell the people that this is the thing
done and it may be changed. As the Prime
Minister was saying, there is nothing
permanent in this world. Ten years back we
were ruled by the British. Today we are ruling
ourselves. There is nothing permanent. It must
be told and must be told in a way they will
understand. Simply giving a lecture would not
help. Particularly now, the tempers are frayed
and everybody looks at everybody else with a
certain amount of suspicion. It is a very sad
sight, no doubt, about this particular matter of
a bilingual State of Maharashtra and Gujarat.
But supposing as you feel and as he majority
of the
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Parliamentarians feel, that this is a good thing,
let us try it. I am, therefore, supporting it only
as a measure to be tried. 1 am myself rather
doubtful. I must say so. I am 77 years and
after the long experience of human nature as a
professor, as a lawyer and in many other
ways. [ say that this whole thing is fraught
with danger; but let us try to make the best of
it as the next best and in that connection I will
suggset certain changes if it is possible to do
so. Those changes I shall first give lest my
time should be up.

I am against the Zonal Councils altogether.
We have already so many authorities. There
are the States and then there is the Supreme
Union Parliament. Why do you want a Zonal
Council? That will only mean postponement,
procrastination, delay, etc. That will be the
result. I am therefore entirely against that
system. If once you decide that the Zonal
System must come, then it may be improved
but the fundamental idea of it is not liked by
me. Look at clause 21 which lays down that
they are only advisory, without the power to
enforce their decisions. There must be power
to enforce but there is nothing given.
Therefore advice only can be given.
Supposing the Home Minister sends to-
morrow for the Chief Ministers of both
Bombay and Mysore if they are fighting with
each other, they are bound to come. Then
there is no Zonal Council necessary. That is
my idea.

As regards a Boundary Commission,
1 also think that a Boundary Commis
sion is necessary in certain respects pro
vided certain suggestions made in the
amendments by some people are accept
ed. If they are accepted, then a Boun
dary Commission is absolutely necessary;
but it should not be a general Boundary
Commission. That will open the sores
again. Therefore I am not in favour of
a general Boundary Commission but a
Commission of an impermanent nature
or for a short time may look into the
disputes which may be left to them by
the Parliament or by the President or
by some other constituted authority.
These are the few matters on
2 p.M. which I wanted to say some-
thing even now, because I did not
want to omit them during my speech.

Then I come to the most important point to
which I would call your attention, namely, the
inclusion of the Bel-gaum  district in the
Karnataka Stale.
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There I would plead the case of Bel-gaum and
the other talukas of Karwar, Haliyal and Supa
Peta. These people representing some 40
different  associations sent in their
representation. All that has been done. Now it
rests with you whether you will align yourself
on their behalf or try as far as lies in you to
bring them round to the peaceful path and to
work out an agreed solution. I do not want to
give too many figures; if you want I can give
them, for I have the whole lot of them here.

The point is, if you look at a map of the
area, you will find that Belgaum is divisible
into two parts, the eastern part which is the
Karnataka part and the other part whicji is
Marathi-speaking predominantly. If you draw
a line there, may be a village here and a
village there may go on either side. But on the
western part are the four or five talukas of
Belgaum, Khanapur and Chikodi and
Chandgad. If you take them together, they are
really 70 per cent. Marathi-speaking people. If
you look into the figures, you will find that in
Belgaum town at least 54 per cent, are
Marathi-speaking, although 70 per cent, has
been laid down by the Commission as the
required minimum. I do not see why 70 per
cent, should be fixed because the Commission
itself had recommended the transfer of arecas
even when the percentage was less than 70 per
cent. Take the case of the Kolar district. In
Kolar 54 per cent, are Telugus and 21 per
cent. Kannadigas and yet it has gone to
Mysore. Of course there are some reasons
given and reasons can be found for anything.
They can find good or bad reasons for
anything. But I may point out that even in this
Bill you have got this idea of transfer of
Talukas and even smaller areas or territories.
Let me invite your attention to certain of the
clauses of this Bill itself. Look at clause 10
dealing with the formation of the new
Rajasthan. There Abu Road taluka of
Banaskantha district has been taken away
from Gujarat, I suppose, and is now added to
Rajasthan. Then below that you find:

"(d) Sunel tappa of Bhanpura tahsil of
Mandsaur district"—I do not know what a
"tappa" is, but I suppose it is something like a
"petta", consisting of some 25 or 30 villages,
b*rause a district is divided into tahsils and a
tahsil is divided into tappas. So naturally it
must be a small area. And even that is taken
away and given to some other State.
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[THE VICE-CHAIRMAN (SHRIMATI SHARDA
BHARGAVA) in the Chair.]

Then I may take up an earlier clause, say,
clause 4. There, speaking of the State of
Travancore-Cochin, they say:

"As from the appointed day, ihere shall
be added to the State of Madras the
territories comprised in the Agas-
theeswaram, Thovala, Kalkulam, and
Vilavancode taluks of Trivandrum district
and the Shencottah taluk of Qui-lon
district"

Therefore, even talukas have been taken away
when it suited the purposes of those who
drafted the Bill. It is not, so to say, a
sacrosanct principle that you should go only
by the district. That principle has not been
followed. Not only that, in certain cases,
talukas have been bodily taken away from
one State and put in another. Take for
instance the case of Kasaragod dealt with in
clause 5 of the Bill. This taluka of Kasaragod
which is in South Kanara is joined to Kerala
State. If you follow the logic of it, either the
whole district should go or nothing should go.
So, what I say is, even in this Bill you find
that there is nothing sacrosanct with a district
unit, that you can transfer one taluka from
one part to another part, from one district to
another district and that has been done.

Therefore, I suggest this matter of Belgaum
should be considered. The population of
Belgaum is a lakh and a thousand and odd. In
fact it is 101,038. Of these Marathi-speaking
people corn-price some*54 per cent.
Kannada-speak-ing people 25 per cent, and
others come up to 21 per cent. In the city
itself the majority are Marathi-speaking,
being 54 [er cent. The same is the case if you
take the schools. Then take the talukas that I
have mentioned—the talukas of Belgaum,
Khanapur and Chikodi, including the towns of
Belgaum and Nipani. There you will find that
70 per cent, of the people are Marathi-
speaking and that should satisfy even the high
percentage fixed by the Commission, though
that is not necessary. In the opinion of those
who drafted this Bill, that 70 per cent, is not
necessary because there have been
exceptions.
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LDr. P. V. Kane.]

Then of course, other circumstances come in,
circumstances like the wishes of the people,
economic structure and so on and so forth.
There are so many circumstances which can
be cited in order to buttress your case. Take
the case of Bellary to which the Commission
has devoted some 3 or 4 pages in order to
show that it should go to An-dhra on grounds
of administrative convenience, economics, the
importance of the Tungabhadra project and so
on. But Tungabhadra project is a national
thing. It is for the whole of India. Then they
come to Rayalaseema and say that is very
important in Andhra. And so they say, Bellary
should go to Andhra.

Take the case of Chandgad taluka. You can
make a special case of that. Then why not
make a special case of au area where there are
54 per cent, of Marathi-speaking people, if the
other circumstances are there, the other
circumstances, which 1 have mentioned,
namely economic links and all that. The eco-
nomic links of Belgaum are not with
Karnataka or Bangalore, but with Rat-nagiri
and Maharashtra. For four months in the year
there is no connection by the sea side. About
80 per cent, of the trade of Samantwadi,
Malwan and Vengurla is with Belgaum. If you
take all these facts into consideration, they
will speak for themselves. Similarly there are
other points also and I have got them, but I do
not want to trouble the House with all details.
I mention only some of the important ones.
What the Commission says about cotton and
oilseeds is entirely wrong because only Rs.
150 of octroi duty comes to Belgaum from
cotton as against the total of Rs. 1,43,000
resulting from the trade in catechu, cocoanut
and jaggery. These are connected more with
the Konkan parts than with the other parts.

Similarly, you take the case of Belgaum.
Hundreds of people, Talatis, Patils and
teachers, will be displaced. They come to
about a thousand and they are all Marathi-
speaking. If they are put there, they cannot at
once become as clever as the Kannadigas, the
originally born Kannadigas. This will create
another problem of displaced persons. You
have to look into all these things. What I am
saying is that if you divide Belgaum District
into two parts, the East going to Karnataka
and the West to
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Mabharashtra, it will be all right. The smaller
part to the West is about 55 miles broad and
150 miles  long. It will be a .Marathi-
speaking part and the population will be about
5 or 6 lakhs, these people in Belgaum and
other talu-kas and in Karwar, to which I am
coming a bit later, are in one contiguous line
and they come to about six lakhs of people.
These six lakhs of people are to be handed over
as if they are dumb driven cattle to a part
where the language is entirely different. There
may not be much difference between Bengali
and Behari because the basic structure of
these languages is the same but there is a lot of
difference between Kanarese and Marathi. In
the case of the Northern languages, there are
hundreds of Sanskrit words; even the
inflections are very near. But that is not
the case here. Therefore, you have "to look
into the question of satisfying these people
who are in a minority. If you take the whole
district of Belgaum, there are nearly
1,300 villages with a population of seventeen
lakhs out of which 4,60,000 are Marathi-
speaking. If you take the whole district, more
than one-fourth are Marathi-speaking. If, as I
have suggested just now, you make this
district into two parts, Belgaum Western and
Eastern, then the Western region will have
75 per cent, of Marathi-speaking people.
The people of Belgaum, Chikodi, Nipani, and
other talukas speak Marathi. These people have
more important connections with
Maharashtra than with people lower down
in Karnataka, Bangalore, Mysore and so
forth. All these factors should incline you to try
to meet these people and their wishes and just
not to tell them that this is the decision of
Parliament which they must accept. If you do
it, then their anger is roused, they behave like
the people in Bombay and they are shot. This
is not the way to rule; this is not the way to
induce these people to think well of their inde-
pendence. They say that independence is
nothing to them if they are forced against
their will into the company of one whom they
do not like. They want the company of X, Y or
Z. 1 do not want to take more time of the
House but shall end up with a few remarks
about Karwar.

If you take the three talukas of Karwar—
actually four including Karwar town—Halyal
and Supa Peta, you will find that the dialect is
Konkani. For
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some reason now, Konkani is being treated as
a different language. If you look at the old
Gazetteer of Karwar there is no Konkani
mentioned anywhere. You have only Kanarese
mentioned besides Marathi. In the later Gazet-
teers, Konkani was mentioned specially but is
put under Marathi and its dialects. You must
know that the Konkani people have no special
literature of their own. During the last few
years they may have had some but even now
there is not much literature. It is a spoken
language and not a written language. That is
one thing. Secondly, high class books in
Marathi like Jnaneswari are read by far more,
perhaps, in this area than even in Maharashtra.
Similarly, as late as 1948, in the Political and
Services Department of the Bombay
Government, a Resolution was adopted
recognising Marathi as a regional language in
Karwar, Halyal and Supa Peta. I am talking
only about the Northern parts, not the
downward Southern portions. If you take the
people of Karwar town, Karwar taluka, Halyal
and Supa Peta along with Belgaum, they will
be about five or six lakhs; you will find that
72 per cent, are Marathi-speaking and only 22
per cent, are Kan-arese-speaking in Karwar
taluka. In Halyal, 59 per cent, are Marathi-
speaking while 22 per cent, speak Kanarese.
In Supa, 82 per cent., are Mara-thi-speaking
while 18 per cent, are Kannadigas. If you take
the total of these places, you will find that the
proportion is 70 to 20 Kannada-speak-ing with
10 per cent, speaking other languages. My
submission is that, if you so desire, these parts
could form part of Kolhapur district or, if you
do not like that, a separate district could be
brought into existence for them. There is
nothing wrong in having a district with a
population of six lakhs of people. It. is not
necessary that all the districts should have 18
or 20 lakhs of people. You may make this as a
special district or. if you have no objection,
join it with Kolhapur—it will be the southern
extension of Kolhapur—and make the latter a
big district. I am not particular about what you
do but I want these Marathi-speaking people
to be kept together. It will be a great hardship
if you force them to go elsewhere. Barring
children, even half of the number of people
may not be knowing Kanerese at all
Therefore, it will be a real hardship on them to
tell them that for the sake of the country they
must suffer, that they must be shifted from one
place to another as if they were 4—15R.S./56.
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dumb driven cattle. That will not solve the
problem. That will not redound to the credit
or to the safety and security of the whole of
India.

I do not want to elaborate it now but I have
given notice of an amendment and, if the
Chairman permits, might talk on it later. I am
putting forward, on behalf of the people who
might be affected, this plea. There is no parti-
cular or any very strong reason why certain
things should be imposed upon them and they
cannot be left to their own choice.

With these words, Madam, I commend this
Bill. T accept it as the next best but some
changes will have to be made.
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SHRI KISHEN CHAND (Hyderabad) : On a
point of explanation may I point out that this
is a question of life and death, and does the
hon. Member want that even a sentence of
hanging, the capital punishment, should be
given by one Judge?

“The system of judicial administra-
tion now in froce in Himachal Pra-
desh, under which the Judicial Com-
missioner visits @very district seems
o me admirably to suit the require-
ments of her people who need cheap
and expeditious justice. The expensive
and time-consuming formalities invol-
ved in taking the appeals to the Punjab
High Court, which is not so easily
accessible, will rob the hillmen of the
advantage which they enjoy today.”
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SHri P. N. SAPRU: Madam Vice-
Chairman, one of the incidents of a
bicameral system is that the initiative in
matters vitally affecting the responsibi
lity of the executive to Parliament and
through it to the people resides in the
lower House. It is to it and to it alone,
whatever may be the theoretical equa
lity that an upper Chamber may claim,
that Government is answerable in the
sense that it can be removed by an ad
verse vote of the lower House. Armed
with the backing of an overwhelmmg
majority in the lower House..................

SHrI KISHEN CHAND: May I re- ' mind
the hon. Member that our Constitution does not
mention lower and upper House?
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SHRI P. N. SAPRU: I can argue with you
for hours together if necessary and convince
you that under our Constitution the
executive is responsible to the lower House
alone.

SHRI KISHEN CHAND: My point
is that the word 'lower House' is not
constitutional. Lok Sabha and Rajya Sabha
are the expressions to be used.

SHRI AKBAR ALI KHAN: It is only a
difference in wording.

THE VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) : You can use the
wording 'House of the People' or the 'Lok
Sabha',

SHRI P. N. SAPRU: The words 'upper
House' and 'lower House' are well known to
constitutional theorists all over the world
and my friend Mr. Kishen Chand is the first
person to have discovered that there is some
difference between the lower House and the
House of the People.

SHri B. B. SHARMA (Uttar Pra
desh) : At one time I think the distinction
between the lower and the upper House
was made clear by the Prime Minister
himself because there was some trouble
some time back in this House about
the privileges of the two Houses and
it was conceded by the Prime Minister
that there was no distinction in the
privileges......

SHRI P. N. SAPRU: I did not say that
there was any distinction in privileges.

THE VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) : Why don't you call it
Lok Sabha or the House of the people?

SHRI P. N. SAPRU: All right; I shall use
the word 'Lok Sabha' if that is the pleasure
of the House.

So, armed with the backing of an
overwhelming majority in the Lok Sabha,
how can it be denied that the Prime Minister
as the leader of a democratic party, and a
person who derives his authority from the
people of India and not from the States into
which India is divided for administrative
purposes, can make declarations of a far
reaching character affecting vital matters,
including the reorganisation of the States? I
wish to say that as a self-respecting member
of the Rajya Sabha, I do not '
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share the view that the Prime Minister was
not entitled to declare, while the Bill is still
under the consideration of this House, what
the policy of the Government in regard to
matters of an important character is. If the
argument that Ministers must not speak about
matters which are under discussion in either
House is pushed to its logical conclusion,
Parliamentary Government would indeed
become impossible.

A parliamentary executive cannot act
as the mere servant of the legislature.
Its business is often to give a lead to
the legislature and this it does by
staking its life on measures promoted
by it. I do not want to stress actually
on this word 'principles' and there has
been a lot of discussion on this word
eprinciples' in both Houses. A Prime
Minister is the pivot round which the
parliamentary system works. Historical
precedents  from  Britain, in  British
history, can be quoted to show how
even in a country with long traditions
of democracy and well-established con
ventions  governing the working of
democracy, Prime Ministers have pledged
their parties in advance to policies which
they had no doubt would be ratified
by those whom they led. 1T will give
five such instances from British history

and I can give many instances from
Dominion history. The first instance
that I shall give was in 1886, in his
glorious Midlothian ~ campaign, Mr.
Gladstone committed the Liberal Party
to Irish Home Rule without previous
consultations with his Cabinet. It was

on this issue that Mr. Joseph Chamber
lain  resigned.  Then, thereafter the
Liberal Unionist Party was formed and
Mr. John Bright resigned, but did not
cease to be a Liberal. Lord Roseberry
in the 90's of the last century................

SHRI KISHEN CHAND: It is not House of
Commons or House of Lords here.

SHRI AKBAR ALI KHAN: Let him
speak please.

SHRI P. N. SAPRU: Mr. Kishen Chand
may be a very good mathematician and I shall
accept his verdict on matters of mathematics.
I am speaking about things which I know and
I am speaking about things which can be
verified from a reading of the biographies of
those men of that period.
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SHRI AKBAR ALI KHAN: You are quite
correct.

SHRI P. N. SAPRU: Lord Roseberry in the
90's of the last century declared that the
Liberal Party would not carry through any
Home Rule measure for Ireland unless it was
prepared to carry that measure independently
of the vote of Irish members. Mr. Ramsay
Mac-Donald advised dissolution of the House
of Commons and the formation of a national
government in 1931 without prior consultation
with his Labour colleagues. Indeed, he
betrayed the Labour Party. Mr. Neville
Chamberlain pledged his country's support to
the Munich agreement without his party's on
his cabinet's or Parliament's prior approval.
Mr. Winston Churchill fighting a great war
announced in a broadcast that Russia would be
treated as an ally without any reference to his
cabinet and much before Parliament had
occasion to consider the situation created by
Russia's entry into the war. Instances of this
character can be multiplied. A Prime Mi-
nister's position is undefinable. The Prime
Minister is, under a parliamentary system of
Government, the Prime Minister and if the
House or Houses are dissatisfied with his
policy there is a remedy open to them and that
is to pass an adverse vote of no-confidence.
These are instances just to illustrate how enor-
mous is the prestige and the position that the
leader of a parliamentary party in a
parliamentary democracy possesses.
Leadership, therefore, is not inconsistent with
democracy.  Therefore, Madam  Vice-
Chairman, I would think that there is no force
or point in the criticism that a free discussion
of this measure is being stifled in this House.

Apart from this fact, the House should have
no grievance in regard to the procedure that
has been pursued by the executive in regard to
the reorganisation of the States. It was
associated. with the Joint Select Committee
and the decision regarding Bombay was
reconsidered by the Prime Minister on the
initiative of Members belonging to both
Houses, Members who came not only from
the 'reptile State' of Uttar Pradesh but from
Maharashtra and Gujarat. They were the
persons who indeed took the initiative in
promoting a reconsideration of the Bombay
issue. The decision taken by the Prime
Minister was after proper consultation with
the Gujarat Members and with the
Mabharashtrian Members separately. Then
they were con-
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/ suited jointly. The matter was put to the vote
of the Congress party and it was approved by
the Congress party as a body. Therefore,
Madam Vice-Chairman, to say that there had
been any disregard of the democratic process
is, if I may say so, to talk, well, something
that is not sensible. Let me point out that the
procedure regarding the reorganisation of
States has been completely correct and is in
strict accordance with the spirit and letter of
our Constitution, which can be only losely
described as a quasi-federation but which pos-
sesses many strong unitary features. The
power of forming a new State qr modifying
the boundaries of a new State or altering the
boundaries of a new State has been vested not
in the States but in Parliament. The States did
not frame their Constitutions. The United
States model was not followed here. In this
House a measure affecting the States of this
character has to be recommended by the
President before it is introduced and all that
the States are entitled to is consultation. Well,
now, consultation is not consent; consultation
is not even advice. Although the States are
entitled to consultation, yet when once a
measure is before the House it is up to the
House to amend it in any way it chooses. If
you say that amendments must go to State
Legislatures, you will mr.ke the working of the
whole system impossible and whether an
amendment is in order or is not in order is a
question which you and you alone, as Chair-
man, can decide. There is no requirement that
the legislatures of the States must agree to
anything that we later decide. In actual
practice we are and we have been observing
the Constitution both in the letter and spirit.
The word 'consultation' was deliberately
introduced by the framers of the Constitution.
Partition had unnerved us. We were afraid of
the fissiparous tendencies which an over-
emphasis on State autonomy might create for
us in future, and therefore the founding fathers
wisely vested this power in the people of India.
The sovereignty which this House derives is
from the people of India. It is not derived
from the States composing the Indian Union.
The States are not the creatures of any
compact at all. There is no dual citizenship in
our Constitution and any individual in India is
free to move about throughout the territory of
India subject to restrictions of a reasonable
character, in accordance with Article 19 of the
Constitution. While, therefora, not denying,
that power has been given to the
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States of an autonomous character for the
purposes of administrative convenience, I am
prepared to agree with my friends that in the
formation of a State, for the purposes of
administrative convenience, language is a very
important factor to be considered. In fact I
may confess that I was one of those who rather
believed in linguistic States subject to certain
safeguards. But life is dynamic, and political
thinking too has to be related to the facts of
any particular situation. We cannot be
completely doctrinaire in these matters. Let us
assume" that the linguistic principle is
desirable in some cases. It may not prove to be
so in other cases, and we have to remember
that we are living in an age of planning. My
friends opposite call themselves leftists.
Madam Vice-Chairman, I am free to confess
that I myself belong to what they would call
the bourgeois leftists, and I have sympathies
with leftist ideals. But leftism" is a progressive
creed, it is a dynamic creed, it changes from
day to day. It is not impervious to new ideas.
Today the broad fact that stares us in the face
is that we are in an age of planning, and in an
age of planning, economic planing on a vast
scale. Surely there is a case for big units. It
was for that reason that I welcomed the
formation of a big State comprising Bombay,
Gujarat and Maharashtra. Our Constitution
does not proceed on the basis of a
multinational theory. We rejected the
multinational theory. We have not proceeded
upon that theory. The question of linguism can
only be, therefore, discussed in the light of the
circumstances which exist in our country
today.

DR. W. S. BARLINGAY (Madhya
Pradesh): May I ask a question, Madam, if
you will allow me? The question is this: If the
States are bigger in size, correspondingly the
Centre will be weaker. On th'e other hand, if
the States are smaller, then the Centre is likely
to be very strong. Therefore in the interests of
the unity of this country, will it not be better
that we have small States rather than big
States?

SHRIP. N. SAPRU: My friend does not ask
a question. He has delivered a speech, and it
is a big issue which he raises. I do not know
how the Constitution will ultimately work.
When the French and the British were
engaged in
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fighting and in rioting in Canada, the solution
propounded by Lord Durham was responsible
Government  for  Canada.  Responsible
Government has worked in Canada for the last
hundred years, and Canada is the most
prosperous of the white Dominions associated
with Britain. When Scotland and England were
having controversies in 1704 regarding church
matters and such other like matters, the
solution accepted was the Act of Union. It was
passed in the year 1707. That Act of Union has
proved to be a great success. The Scottish
people have got intermingled with the British
people so much so that the British people now
find that these Scottish people control their
commercial and industrial life. I know that
there are movements today for Scottish Home
Rule and Welsh Home Rule, but they do not
want a federal solution. They want some
devolution of authority in Scotland and
Ireland. Therefore, when you are dealing with
vast masses of men, when you are dealing with
these experiments in Constitutions, as to how a
Constitution will ultimately work, there is in
all these matters the big factor of the human
will, and if the will is there to make a
Constitution great, that Constitution can be
made great. If the will is there to make a
Federal Constitution a unitary Constitution,
contrivances and devices will be found to give
it a unitary bias. Therefore, to imagine that big
States will necessarily lead to conflicts
between the Centre and the States in which the
Centre will prove necessarily weak is to
conjure up a state of affairs which may or may
not arise. I personally think that with all the
safeguards, the plethora of safeguards—and
the States Reorganisation Commission has
added to those safeguards—with all those
safeguards which our Constitution possesses,
there is little danger of these Zonal Council or
of these bigger States developing into
competitors with the Union Government. In
any case my friends of Vidarbha should be"
rather happy because these big States will tend
to restrain the activities of an other big State.
So the big States are there. Therefore, why not
have some more big States also?

Now. Madam. I will answer a few
criticisms which have been made from some
benches regarding the mistakes which have
occurred in  regard to the States
Reorganisation Bill. In the first place, it has
been said that the question of reorganisation
should not have been
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taken up at all. In the second place, it has
been said that the S.R.C. Report should have
been accepted without any reservations and
without any 'ifs' and 'buts'. In the third place,
it has been said that the procedure adopted in
connection with the reorganisation of States
was wrong from beginning to end. Now,
Madam, the answers to these questions are as
follows.

We could not avoid, having regard to our
own commitments and having regard to the
events that had shaped the history of this
country for the last 60 or 70 years, talcing up
the question of reorganising our States. We
had to deal with the problem of Part B and
Part C States also. We had somehow to inte-
grate them with our political and economic
systems.

Secondly, Madam, we could not accept the
Report of the Commission as it was, for
several reasons. It was the Report only of a
Commission, and no executive body or
Legislature can give up its right to examine
that Report on its merits. Then, Madam, under
the Constitution we were bound to consult,
the State Legislatures, and we could not do so
without first consulting public opinion. Then I
may submit with all respect for, and without
meaning any disrespect to, the distinguished
authors of the Report that it is not a perfect
document. It is not a perfect document be-
cause it has not been fair to the State of
Himachal Pradesh. That is No. 1. It
overlooked the fact that Himachal Pradesh
was a backward area and that it needed
support and encouragement. It overlooked the
fact that it should not have been brought into
the vortex of Punjab communal politics. It
also overlooked the fact that its judicial
system, primitive as it might seem to us, had,
according to competent legal opinion, served
the needs of that State. My friend Mr. Varma
referred to the opinion of Chief Justice Kania
and Mr. Fazl Ali on this point. I am glad that
the question is still an open one, and it will
have to be tackled after the Bill is through. In
the second place, Madam, the Report was not
completely to the liking of the people in the
Punjab. The framers of the Report say that the
real controversy in the Punjab is one
regarding scripts. Yes, so be it. But I think
there is something deeper than that. The Sikh
section of the population which was enjoying
a position of
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privilege felt that if PEPSU was integrated
with the Punjab, it would not have the say
that it did have in the new Punjab. Now that
is, up to a point, a legitimate apprehension,
and the wise men of the Commission, who
were able to evolve a formula for the
protection of linguistic minorities through the
agency of the Governor, were not able to de-
vise or hit upon the formula of regional
committees. Now, you may say that the
device of regional committees is a very ugly
device.

[MR. DEPUTY CHAIRMAN in the Chair.]

Mr. Deputy Chairman, I submit that one
never knows how a particular Constitution
will work. Ugly devices have worked very
well. The British Constitution is full of ugly
features, and yet it works well. The Weimar
Constitution was one of the most perfect
Constitutions that were ever devised, but it
failed. Why did it fail? Because there was not
the will of the people to work a democratic
system. In human affairs, the human factor
cannot be ignored.

SHri BHUPESH GUPTA: The Weimar
Constitution was well-known to the people,
and they were willing to work it. It was only
when a certain Government came into power
and kept the Constitution alive and yet tried
to subvert it, that it resulted in the advent of
Hitler.

SHRI P. N. SAPRU: Well, Mr. Deputy
Chairman, I was saying that the problem with
regard to the Punjab had been ignored, or it
had not been properly tackled, to put it in
more definite language, by the Commission.

Sir, the third point against the Com-
missions is this. I find that Dr. Kunzru is here,
and I have got a very high regard for him. He
is one of the most selfless men in the public
life of our country, and I attach a very great
deal of importance to his judgment. Now the
basic fact about Bombay was—and it is a fact
which  has been stressed by the
Commission—that it was geographically
inseparable from Maharashtra. No logic or no
argument could get over that fact. It is
connected with the hinterland of Bombay.
Geographically, culturally and economically,
Bombay is part of Maharashtra. Therefore,
instead of making a definite recommendation
that Bombay should go to Maharashtra, they
talked of the difficulties involved in
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handing over Bombay to any particular
community or to any particular uni-lingual
State. They did not suggest, ot course, that it
should be a Central enclaves, but they did not
in so many words say that it should be made a
City State.

They did not, in putting forward their
solution of a joint State, say that this, in their
opinion, was the ideal solution but there was a
second best solution which should be
explored and that was the possibility of
Bombay being assimilated with Maharashtra.
After certain events have occurred, Dr.
Kunzru comes forward with the statement that
they never contemplated that Bombay would
form part of or would be a Centrally
administered area and that Bombay indeed
belongs to Maharashtra. I wish wisdom had
dawned on them earlier. I wish wisdom had
dawned on Mr. Panik-kar and I wish also that
the Chairman had been more alert. Mr.
Deputy Chairman, there is always a danger in
appointing small Commissions. We seem to
be thinking in terms of super-men in this
country. We had in the old days big
Commissions. | don't regret the passing away
6i the old order but there are some things that
it has left which we might still remember. In
the old days Commissions used to be
representative Commissions. They used to be
rather big Commissions and they used to be
Commissions in which every section of opi-
nion had a chance of being represented.

Now that being the state of affairs, it is I
think, wrong for any political party to blame
the party in power for all that has occurred
during these months. Our Maharashtrian
friends too are to blame and our Gujarati
friends too are to blame. The Maharashtrians
talked of fighting the matter out in the streets
of Bombay and they did fight the matter out
in the streets of Bombay. Gujarat has
unfortunately retorted with the result that one'
of the great Indians from one of our States is
atoning for their sins by his fast. Mr. Deputy
Chairman, 1 think there were certain
difficulties inherent in the situation and often
it happens in human affairs that man becomes
a pawn in the chess-board of destiny.

Having said all this about Bombay, I
would say that it is my sincere hope and it
should be our sincere effort to
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make this Gujarat and Maharashtra State a real
grand success. Guiarat has given to this
country very great men. It gave to this country
Gandhiji, it gave to this country the Patel
brothers—the Patel who integrated the States
and who brought aboutthe unity of this
country —and Swami Dayanand Saraswati.
Maharashtra has given us many great men. It
has played a very great part in (he renaissance
of India. It gave to this country Ball
Gangadhar Tilak, Mahadev Govind Ranade
whose writings on economic affairs may still
be read with profit by our historians, Gopal-
krishna Gokhale and in the world of
scholarship, Ramgopal Bhandarkar. The
country has not produced a greater orientalist.
Surely these two great peoples can. like the
English and the Scottish people, learn to
forget their differences and help each other. If
there is the desire on their part to do so, they
can help and build up a State which will be an
example to all the States in India, which will
be the symbol of Indian unity.

Mr. Deputy Chairman, it is therefore our
carnest desire on this day when the news of
the fast has come to us. to see that we discuss
these problems in their proper perspective.
There are one or two things that I would like
to say about this matter before I conclude. I
would say something about Second
Chambers. Mr. Deputy Chairman, I am not
personally, though I work in a Second
Chamber, a very great believer in Second
Chambers. But there are Second Chambers
and Second Chambers. The Second Chamber
visualised by the authors of the Joint Select
Committee and by the Bill for these States is
not a Second Chamber with a property bias. It
very often happens that some men who would
be valuable in a legislature are left out or
cannot seek election to popular houses and it
is desirable to make provision for them. In
England they promote from time to time men
who have distinguished themselves in the
House of Commons to the House of Lords. ID
the second nlace. a Second Chamber can be a
useful Chamber for revising purposes and our
drafting in these days is not perfect and in the
third place, a Second Chamber can be useful
for discussing questions which the First
Chamber is unable to take up for want of lime.
Therefore I approve of the provisions
regarding Second Chambers.

Before I conclude I would say a few words
about safeguards for linguistic



1717 States Reorganisation

minorities. We all have a great love for Hindi.
The controversy so far as Hindi is concerned
is over. Our first loyalty is to our State
Language but surely our regional languages—
and I include in our regional languages a
language which is our common inheritance,
which was developed in Delhi and round
about places by the Hindus and Muslims, I
mean the Urdu language—those languages
have a right to live and have a special claim
upon our attention. This is not a Constitution
Bill. So I will not suggest how this can be
done but I think, broadly I agree with the
Commission that there should be provision
for linguistic safeguards. They suggest that
the linguistic safeguard should be ad-
ministered by Governors but I have not yet
been able to understand whether placing a
safeguard of that character in the hands of the
Governor will not impose an intolerable
burden upon him. It may be that a good
solution of the problem will be to have a
special officer who will report to this
Parliament from time to time and who will be
under the control of the Union Government.
Also it is the basic right of a child to be
educated in the prima™' stage in his mother
tongue. It is the basic right of a citizen to have
the liberty of presenting an application to a
Court in his mother tongue. I think we should
view this problem in a big way because it is
the bigness which we display on these matters
which will emphasise the secular character of
our State.

We should never forget that this is
Gandhiji's land and in working out solutions
of difficult problems, we should invoke his
spirit and endeavour to the best of our ability
to find solutions which will firmly entrench
our State in the affections of every section of
the people.
like

Mr. Deputy Chairman, I would

MR. DEPUTY CHAIRMAN: There are
still some 32 speakers.

SHRIP. N. SAPRU: I am just concluding.

MR. DEPUTY CHAIRMAN: And we
have only one day more.

SHRI P. N. SAPRU: Sir, I would like to
conclude on a note of hope. We are passing
through a very difficult phase in our history.
But this is a phase which is not peculiar to our
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country. The United States of America had to
fight a civil war before it could discover its
own soul. Other countries have had to go
through similar struggles. But that does not
justify' our doing wrong things. I am not
worried about the reactions of what we do or
what we do not do, on other nations. I think
that should be the least material factor with
us. But what I am afraid of is that in all these
controveisies, we are not living up to the true
ideals of the Panch Shila. We are not in our
own internal affairs, showing that spirit.

Dr. W. S. BARLINGAY: May I ask a
question? When the hon. Member presses for
safeguards for linguistic minorities, is he
acting up to the ideals?

SHRI P. N. SAPRU: No, I have not said
anything, not a word about the nature of
Constitutional safeguards.

Dr. W. S. BARLINGAY: You approve of
it?

SHRI P. N. SAPRU: My concrete and
actual suggestion is this. No Constitution
can be without safeguards. I have yet
to come across a Constitution without
safeguards. The Constitution of the
United States of America which is based
on what is called the theory of balance
of powers.........

SHRI B. B. SHARMA: It does not provide
any safeguards for the Negroes.

SHRI AKBAR ALI KHAN: That is
why it is in trouble.

SHRI P. N. SAPRU: Mr. Deputy Chairman
my hon. friend is wrong for there are
safeguards of the equal protection and the
'due process' clause for everybody including
the Negroes and the Supreme Court of that
great country is a very powerful body. Its
authority is of an extensive character and
many writers on the American Constitution
have said that the Supreme Court is the
sovereign body in the U.S.A. And the
Supreme Court, in a memorable judgment,
dealt with this matter. The Chief Justice of
that country is here now and I had the
pleasure of meeting him and...

MR. DEPUTY CHAIRMAN: Mr. Sapru,
we need not go into all these theoretical
considerations here now.
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SHRI P. N. SAPRU: And they have decided
in a case that there shall be no segregation so
far as Negroes are concerned. That is being
implemented and it is on this issue that there
is much agitation in the U.S.A. Therefore,
that analogy will not do.

Mr. Deputy Chairman, I fear I have taken
Car more time than I had intended. I will now
conclude on a note of hope. I have faith in the
greatness of my people, I have faith in the
destiny of my people and I have faith in our
leadership. I am sure all these things which
are disturbing us now will disappear and we
shall be having, after the Bill has passed
through, a happier and contented India.

MRr. DEPUTY CHAIRMAN: 1 would
request each hon. Member to take not more
than fifteen minutes. I will ring the bell on the
thirteenth minute and the Member will please
not take more than fifteen minutes.

SHRI T. V. KAMALASWAMY (Madras) :
Mr. Deputy Chairman, the provisions of this
Bill have been so long under discussion on
different platforms and so many different
viewpoints have been expressed that there is
very little that can uesfully be said at ihis
stage. Nor do I think it is any use putting for-
ward any suggestion because the ruling Party
with its steam-roller majority, having come to
some conclusions, it is difficult for them to
change them, however erroneous or halty they
may be. But still it is my duty to sound a note
of warning to the Congress Party and say that
this Bill has left in its trail a large amount of
bitterness and it has created bad blood and ill-
feeling and created distrust among the people
and there is rancour and bitterness in the
minds of the people in different parts of the
land.

Speaking about my own state of Madras, |
do confess that the Government of India has
not realised the magnitude of the feeling of
resentment and the feeling of neglect and the
feeling of injury at the injustice meted out to
that part of the country by this States
Reorganisation Bill. I will touch upon only
two points. There is this loss of territory
involved by the non-secession of the taluks of
Devikulam and Peermede and the taluka of
Shencottah which should have gone to the
township of Shencottah. Of course, it is
inevitable in a process of  linguistic
redistribution of the
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country that there should be territorial
changes and in that process some States will
lose some territory and some will gain. But as
far as the State of Madras is concerned, if you
look into the matter, you will find that the net
result has been that while as a result of the
reorganisation plan the neighbouring States of
Kerala, Andhra and Mysore are well supplied
with forest wealth, the State of Madras has
been practically denuded of its forest areas.
Tamilnad, already poor in its natural
resources and made poorer by the gross
neglect of the powers that be at Delhi, by their
refusal to give sufficient funds for
developmental plants, has been impoverished
by the refusal to secede these two talukas of
Devikulam and Peermede which belong to it
by right.

The Central Government may remonstrate
and say that no part of the country should
think itself to be isolated or that no part of the
country can claim to be self-sufficient in every
respect. If we look at the two taluks of
Devikulam and Peermede, we will find that
these two taluks which are on the Western
Ghats, can be approached only through Tamil-
nad. They have been built up in the course of
more than hundred years by the diligent toil of
the Tamilian labourers who have built up
prosperous plantations in the same way as
they have done in Ceylon and Malaya. The
people of these taluks, though predominantly
Tamilian, have been denied their fundamental
right to join with their motherland, that is,
Tamilnad. Various compromise proposals
were put forward by Members of this House
and of the other House to say that at least a
portion of these two taluks which contain a
majority of Tamilians ought to be ceded to
Tamilnad but the vested interests and others
prevailed upon the Congress High Command
and convinced it that it would be very difficult
for the Congress Party in Kerala to pacify the
people of that State over the loss of the Tamil-
speaking districts unless these two taluks were
retained in Kerala. They further seem to have
convinced the Congress High Command that
the Tamilians have always been well-
tempered and non-violent and that the views-
of these Tamilians could always be made to
be subservient. The result is that these two
valuable and prosperous areas which by right
ought to belong to Tamilnad have been denied
their rightful places. These areas are not only
full of plantations but herein
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lies the catchment area for a large number of
rivers and rivulets which at present run waste
into the Arabic Sea. They are of absolutely no
use to the Kerala State. On the other hand, if
they are dammed over, like the Periyar, and
the water diverted towards the Madras side,
they will be useful for irrigating thousands of
acres of land in Madurai and Ramnad
districts. It is a very tragic picture to see this
colossal waste of natural resources. It is a
tragic picture to see the Central Government
siding with the Government of the Kerala
State which adopts a dog-in-the-manger policy
by denying to the people of Tamilnad
valuable natural wealth and by preventing
them from exploiting the natural resources of
the land. The logic behind this refusal to cede
these two taluks to Tamilnad is
ununderstandable to anyone with a sense of
justice and fairplay. As regards the consistent
indifference to the Tamilians, it is evident
from the partitioning of the tiny taluk of
Shencotta which is to be transferred to the
Madras State. Shencotta is a very small taluk
whose people, for many decades, have been
living in a kind of no man's land, disclaimed for
all practical purposes both by the Travancore
State and by the Madras State. Shencotta is at
the base of the hills on the eastern side of the
Western Ghats, that is on the side of the
Madras State. The entire population is Tamil-
speaking; they have got, at the foot of the
hills, about 10,000 acres of paddy land which
are very poorly productive because of lack of
irrigational facilities. A few years back, the
Government of Travancore-Cochin examined
a scheme costing about four or five lakhs of
rupees to block up some of the streams and
provide irrigation facilities for this land but
even these minor irrigation schemes—such
was the interest or lack of interest towards the
Tamil-speaking people there—were not
implemented. Now, a few months ago, in the
original draft, the whole of Shencotta taluk
was agreed to be ceded to the Madras State
but the Travancore-Cochin State and the other
interested parties cleverly manoeuvred to in-
terpolate with the result that in the find
scheme, only the township of Shencotta is to
be transferred to the Madras State and not the
other surrounding areas. This denial to the
people of Shencotta the valuable hill area sur-
rounding it is not far. If the Madras State is to
help these people by providing certain
irrigation facilities, it is absolutely necessary
that the Puliyara
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Hill Pakuthy—the portion round about
Shencotta—which is absolutely of no use to
Travancore-Cochin Government should be
transferred—this being on the other side of
the Western Ghats— to the Madras State. I,
therefore, appeal to the House to forget all
sense of false prestige or dignity and accept
Dr. Subbarayan's amendment calling for the
cession of this entire Shencotta taluk to
Madras State.

I have only one word to say before I come
to the Zonal Councils. I here want to stress
upon the dangers inherent in fragmentation of
the country. Much has been said in this House
as well as outside about the potential danger
of the vast re-organisation programme the
Government has embarked upon. The country
is torn by factions which have multiplied since
the States Reorganisation Commission
submitted its Report to the Government. There
are many new and big problems created but I
do not propose to go into them. I am,
however, in duty bound to say that, with
regard to my own region in the South, this
Bill will be dangerous for its future security
and development unless the requisite
precautions are taken even now. It is too late
in the day to conceal the fact that people in
the South have developed a feeling that the
politicians of the North have been carried
away by the temptation to keep the Southern
Region fragmented, desolate, if not disrupted,
so that the writ of the North may run in this
region for ever. Throughout the length and
breadth of Tamilnad, we hear the cry today
that the North is not at all concerned about the
welfare and interests of South India and,
taking advantage of this fact, various political
parties have sprung up. They have built up
political, linguistic, racial and communal
agitations and cries of self-help, self-reliance
and self-determination have been raised. There
are even factions which are crying for
independence. The same state of affairs
occurs on a smaller scale in the neighbouring
States of Kerala, Andhra and Mysore. Let us
look at history, history not of a few years or
even of a few decades hence but of centuries.
What prevents these States which, as I said
just now, are fragmented, desolate and
disrupted, from seeking their own integral
existence independent of the rest of India
should be the power and authority of the
Central Government ever fumble or weaken?
There is not the slightest doubt today
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[Shri T. V. Kamalaswamy. ]

that in several other parts of India, there is a
new consciousness of national unity and pride
of nationhood. May I ask in all sincerity,
whether this Bill has succeeded in providing
the means and the where withall to the
Government of the country to go ahead with a
sense of national pride and national unity
among these different groups of people,
speaking different languages and observing
different customs? The idea of Dak-shina
Pradesh was proposed by many patriotic
leaders in the .South. Considerable lip service
was paid by (he Central Government but
apparently it did not suit their present day
interest to build up a united Southern region
and they gave up the proposal. If you are
interested and sincere about it, it may be that
the situation in the South need not be utterly
handicapped by this sense of fragmentation
and this fear of neglect and indifference by the
powers that rule in the far off capital. This is
the proper function of the Zonal Council in
each region and the one in the South is very
important to us. The Bill contains the
necessary provisions to make the Zonal
Councils useful in ensuring regional co-
operation and bringing all the States into an
integrated pattern of relationship inter se and
vis-a-vis the capital. Important functions have
been assigned to the Zonal Councils under
clause 21(2) (a). Nearly all subjects can be
brought up in the Zonal Councils by consent
of the participating States but it is well known
that all these functions will remain simply
meaningless empty words unless the Central
Government puts life into them by making
these Councils an effective machinery of ad-
vice and consultation. Sir, these Councils can
be made utterly ineffective also should the
authorities at Delhi permit factions and
controversies to saddle them.

On the contrary these Councils can be
made little parliaments by giving to their
decisions and recommendations the sanctity of
legislation. Sir, I am not speaking of today or
tomorrow, but I am speaking of the days to
come when our children and our children's
children will read the pages of history we are
making here now in our generation. Sir, ten
years ago this great country was a bigger State
with an integrated social and political
character. May be owing to pressure of
circumstances, may be owing to lack of our
own capacity and
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sagacity we had had to accept the idea of
partition, but by commendable efforts the
nation has been set on its feet again, and may
I ask in all humility for an assurance from the
Home Minister that the great work which has
been begun under such good auspices will not
be made to look like empty nothing for lack
of efforts on the part of ihe Central
Government to sustain ;he movement of
national integration already set on foot? This
is a historic Bill and we have to give our
sanction to it in a spirit of humility and
sincerity and I hope it will go on record that
the Government of the country will at all times
attach such sanctity to the provisions of this
Bill, that the men in Cape Como-rin and
Kashmir and the man in Gujarat and Assam
may shake hands and call themselves brothers
and sons of one great nation.

SHri H. C. DASAPPA: Mr. Deputy
Chairman, I rise to accord my support to the
Bill wholeheartedly. It is true, Sir, as many
hon. Members have observed, that history is
being made and now that we are almost at the
end of our labours it may not profit us much to
subject this Bill to any meticulous analysis. We
must take it as the quintessence of the wisdom
of all the people, the Government, the
Parliament, the State Governments and
Legislatures and see that we make the best use
of the reorganisation and the consequences
that flow from it. After freedom, Sir, we know
in what condition this country found itself with
a large number of Princely States, 562, in
number, and it was one of the most wonderful
achievements of our Government that without
the slightest trouble they were able to integrate
these States of varying sizes and varying types
of Government. That is an achievement, Sir,
which has baffled most people outside India.
But, after all, that was a kind of a makeshift
which had not much of a logic in it and
therefore there was a continuous demand of
the people for reorganisation of the States on
linguistic principles, as far as possible. Sir, this
is one of the things on which there is still a lot
of uncertainty, I am sorry to say. It is true that
for a long time this country has been fed on
this idea of linguistic States. It was only in
Hyderabad that the idea was replaced by the
idea of reorganisation of States taking various
other things also, into consideration along
with" languages. But today, Sir, we are not
sure whether the States should be modelled on
the basis of a unilin-
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gual system or on the basis of a bilingual
system or that of a multilingual system. In
fact, Sir, that has led many people to a lot of
confusion. I would therefore, be very happy if
my friend, Mr. Datar, is able to say exactly
whether the Government is wedded to the
principle of unilinguism, bilinguism or
multilinguism.

Sir, there has been a gradual evolution
from the idea of unilinguism to multilinguism
and then a step back to bilinguism. Personally,
Sir, if you ask me, I have had no misgivings
that this unilinguism was not going to be the
best arrangement for this country. It is far
better that we have not only bilinguism but
multilinguism as our basic principles.

PrOF. G. RANGA (Andhra): There is a
contradiction.

SHR1 H. C. DASAPPA: There is no
question of contradiction.
PrOF. G. RANGA: There are three

negatives in one sentence.

SHrRI H. C. DASAPPA: My friend, Prof.
Ranga, ought to follow what I say.

I am not sure what holds the field today.
Personally I would prefer multilinguism to
either unilinguism or bilinguism. I would very
briefly—I am sorry you have fixed the time
unfortunately; I should hurry up—I would
very briefly tell you how the idea has
undergone a change. Up to Hyderabad we
were paying homage to unilinguism.
Thereafter there was a certain development.
We found how difficult it was to adopt that as
the most salutary principle, and we switched
over to other considerations with the result
that the States Reorganisation Commission
gave us this bilingual State of Bombay. Sir,
here and there certainly are States which have
more than one language.

Take for instance Madras itself. Nobody
says it is merely a Tamil State. You have got
a large Telugu population in Madras today.
Likewise in Mysore. In Mysore, for instance,
you have got a whole district which is pre-
dominantly Telugu in character. So it was not
as though it was possible with
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the best of ingenuity to carve States purely on
a linguistic basis. What happened afterwards
was that there was the suggestion of merger of
West Bengal and Bihar and afterwards came
the brilliant suggestion of a Dakshina Pradesh
comprising not all the four States of Dakshina
Pradesh—they are Madras, Kerala, Mysore
and Andhra—-but three of them, Kerala,
Madras and Mysore. That was a suggestion
which was largely welcomed not only by
humble souls like me but by Cabinet
Ministers, by the hon. Mr. K. C. Reddy, and
various other friends. Sir, naturally the
suggestion was that there should be a
multilingual ~ State  comprising  Andhra,
Madras, Kerala and Mysore, and I welcomed
it as a matter of fact. It is only friends like Mr.
Ranga, who were not ready, who had not the
large-heartedness to welcome a scheme like
that. After this suggestion of a Dakshina
Pradesh what happened was—I have got
correspondence on this point; I am armed with
that from high quarters—what happened was
that there was a shift from multilinguism and
tri-linguism to bilinguism. I have been unable
to exactly go behind this idea and understand
what has motivated the shift to bilinguism
from trilinguism and multilinguism. I do not
think, Sir, it would profit anybody to go and
make a searching analysis of this, but the fact
is there that today this unilinguism does not
hold the same field which it did sometime
back.

I hope I am interpreting the mind of the
Government aright if I were to say that they
are leaning much more to bilinguism today
than to unilinguism. J hope they will just take
a step forward and even think of
multilinguism if possible. That is a matter on
which men in the same group or men in one
and the same place, are not thinking alike.
That is a most extraordinary thing.

I would in passing say in support of Mr.
Sapru's ideas that when we are thinking of
States we must think as far sible of States of
similar size and if possible of similar
population. Once we give up the idea of
smaller States, I think we must have as far as
possible all big States. It is rather unfair that
we should have one huge State, a sprawlina
State of 80,000 to 90,000 sq. miles oi even a
lakh of sq. miles and at the same time have a
tiny State—the poor Kerala. We should have
as far as possible States
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[Shri H. C. Dasappa.] of equal size and that
would be more conducive to greater strength,
solidarity and harmony than otherwise.

I would then deal with this question of
Bombay. I must say I wholeheartedly
welcome this new Bombay State.

Suri N. C. SEKHAR (Travancore-
Cochin): But the people are not welcoming
it.

SHRI H. C. DASAPPA: My friend there
says that the people are not welcoming it. Sir,
1 consider that the incidents in Ahmedabad
are merely an aberration, a temporary
aberration. If any one wants to make capital
out of that solitary situation and say that the
people of Gujarat arc not welcoming it, I am
afraid one is sadly mistaken.

SHRI S. N. MAZUMDAR (West Bengal):
There was nobody at yesterday's meeting
there.

SHri H. C. DASAPPA: Sir, when
something great is to happen, a certain
amount of scum comes to the surface.

SHrRI BHUPESH GUPTA: Do you mean to
say that this is scum coming to the surface
when millions of people are protesting?

SHRI H. C. DASAPPA: There may be
honest differences of opinion. I do not deny
that there can be honest differences of views
but surely this exhibition of rowdyism, these
violent things that are happening in
Ahmedabad, I do not think that even Mr.
Bhupesh Gupta will endorse them and if he
does I will have to think differently about
him.

SHRI S. N. MAZUMDAR: What about the
order to shoot to kill?

SHRI H. C. DASAPPA: You will find that
this is merely a temporary aberration which
will soon settle down. I put Ahmedabad, that
one solitary city on one side and put the
whole of Gujarat on the other side and I
would ask, is it not astounding that there
should be so much unanimity in Gujarat with
regard to this new State? Sir, Maharash-trians
have stood to gain by this; they are 65 per
cent, in the new State. They have not only
gained Bombay, which is a little part of the
country but also the
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whole of Gujarat. Similarly, Gujarat also
stands to gain; there is no doubt about it
because we have the authority of its leaders.
They have not only got a small part of the
country, which would have come under Maha
Gujarat, but a vast territory, in fact the biggest
State in India which they could make use of in
the best interests of the country as a whole.
Therefore they stand to gain and Bombay
stands to gain too. There is not one man in
Bombay who does not welcome this bilingual
State. Therefore viewed from every point of
view, it is not only the wisest decision but the
most acceptable decision. But it is very un-
fortunate that Shri Morarjibhai has had to gon
on fast. I only hope that friends there and
elsewhere will all prevail upon him to give up
the fast. After all, he is the Chief Minister of
the new State and his services are required
immediately for the country. I would therefore
appeal most sincerely and earnestly that he
may give up the fast and I hope the people
there will create the necessary psychological
atmosphere to make him end the fast.
Imagine, Sir, that these people should not
have allowed him to make a speech.

SHRI BHUPESH GUPTA: That is not true.
They never came in the way. They did not
attend the meeting.

(Interruptions.)

MR. DEPUTY CHAIRMAN: Order, order.

Surt BHUPESH GUPTA: He could have
made a speech in Kali Bazar.

SHri H. S. DASAPPA: We know on
authority as to who provoked the situa
tion in Ahmedabad and I hope you don't
want me to go into that. The P.S.P. lea

ders want the bilingual State but the
P.S.P. followers are working against
that. Is that a Party? Is that organisa

tion? Our friend Mr. A. K. Gopalan

SHRI S. N. MAZUMDAR: He is also on
fast.

SHrR1I H. C. DASAPPA: .. They do not
bother in the least when there is trouble in
Anjar due to earthquake, but the moment
there is this sort of trouble, they go to fish in
troubled waters.
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SHRI S. N. MAZUMDAR: Can't he go
there to study the situation? Is it their
monopoly?

SHrl H. C. DASAPPA: This is the
kind of service that they render to this
country. I do not get generally provok
ed, so do not provoke me to say

{Interruptions.)

MR. DEPUTY CHAIRMAN: Order, order.

SHRI H. C. DASAPPA: Then I would like
to say something about these boundaries.
Many hon. Members have referred to this
question; even the hon. Lady Member, Dr.
Seeta Parmanand, said something about that. I
really do not know whether she has chosen
Bombay or Madhya Pradesh for her consti-
tuency. Anyway, I want to lay down these
general propositions. I am not anxious that
any unwilling people should be coerced to
stay in a State and [ am not prepared to allow
anybody who wants to stay in a State to go
out of that State. And I think the people must
accept these general propositions and that is
why 1 just tackled my hon. friend who was
talking about Belgaum by asking him about
Akalkot, South Sholapur, Madaksira and a
part of Kasaragod. I may say a word or two
about these places. Madaksira is a mere
enclave because 95 per cent, of the area
around it is Mysore State and the people there
want to be in Mysore State.

SHRI V. PRASAD RAO: What about
Kolar?

SHRIH. C. DASAPPA: The representatives
of Kolar is here. Do you think he ever cares to
go out of Mysore? Ask him here. Take any
one; they want to remain in Mysore. Such is
the fair and just treatment that Mysore metes
out that not one person wants to go out of
Mysore. On the other hand there are people
who want to come into Mysore. There are
people who have said that the area about
Chandragiri forms part of Tululand which
means of course Karna-taka or Mysore. Then
there are these Manjeswari and Kumbla.

Dr. P. SUBBARAYAN (Madras): It is
Manjeswar.

SHRI N. C. SEKHAR: You don't know
even the name of the place?

SHRI H. C. DASAPPA: You may
have made a special study of that. Manjeswar
and Kumbla ore two firkas which do
not even form one-third part 5—15 R. S.
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of the Kasaragod Taluk, and they are within
eight to nine miles of Mangalore. So from all
points of view at least these two firkas ought
to go to Karnataka. Historically also from the
time of Vijay-nagar Kings right down to the
present day it comes under Karnataka. Take
the Karnataka Provincial Congress Com-
mittee for instance. The most astounding
thing is that nobody bothered about this up till
the States Reorganisation Commission took
up the question. When the Congress
provinces were constituted, why is it that my
Kerala friends did not create some agitation
that this portion must be in Kerala? They did
not choose to do it. I have all my sympathies
for Kerala. My Kerala friends know that 1
was one of those who were the earliest to
welcome the formation of Dakshin Pradesh. I
even said that, when the question of bilingual
States came up, I personally would not be
against Kar-nataka-Kerala merger. Now, they
ought to win the goodwill of the people of the
neighbourhood.

4 P.M.

By just foregoing a small patch of territory
they are not going to lose much; they are not
going to lose a new place to colonise and all
that kind of thing. I would beg of my Kerala
friends to see this much of reasonableness and
you will see the volume of goodwill that will
be on your side and you will make it more
easy for that happier consummation that all
have in view of wider collaboration.

1 do not want to go into many other things.
The House may be aware as to how it was
decided virtually first that north of
Chandragiri river should go to Karnataka, the
new Mysore, and how Gudalur came in the
way because the Madras Government—
naturally I suppose, I do not want to quarrel
with them —objected to Gudalur being
handed over to Kerala. So, it is not that my
Kerala friends are not unreasonable. They
were reasonable, hut merely because they lost
some places elsewhere they turned their ire
and anger on the portion north of
Chandragiri. I hope that by the time we rise,
Mr. Datar who is, of course, very reasonable,
I am sure, would not object to these two
firkas Manjeswar and Kumbla going to
Karnataka.

About the name I want to say a word. I see
in one of the amendments here a most
extraordinary suggestion. Certain
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[Shri H. C. Dasappa.]
friends have suggested a change in the
name of Mysore. They want it to be
Karnataka. How our Kerala friends are
concerned about the name of Mysore is
a thing which is very difficult for all to

understand. Sir, Tamilnad is Madras;
Maharashtra and  Gujarat together is
Bombay; and likewise U. P. 1is Uttar
Pradesh. It does not go by the name

of Hindi State. Madhya Pradesh has
not the linguistic complexion in its name.
Likewise so many States. But with regard
to Mysore alone they want to have a
change for Karnataka. Now, I say it is
better that this question.............. {Interrup
tions.) I do not want hon. Members to
interrupt me because I have no time. I
hope my friends who are there will not
try to unnecessarily interfere in this fine
happy compromise that has been -effected
in Mysore State. There was a section in
Mysore which was against this merger of
all the Kannada areas. They have hap
pily reconciled themselves and we want
to make a fine success of it. Today
there are some elements who are not
happy at the considerable amount of
unanimity and homogeneity that exists in
this new State of Mysore. 1 suppose in
no other place has there been such fine
feeling as between the different Kannada
areas which come under the new Mysore
State. They are very silent. I do not
know why now other people want to
create some agitation. Having found
nothing else they want to create some
agitation.

Then, Sir, I want to speak something about
the financial aspects. You will find from Shri
Morarji Desai's own statement that Karnataka
districts of Bombay have a deficit of Rs. 3-25
crores. My friends from Hyderabad alone
know how undeveloped those districts are—
Bidar, Gulbarga and Raichur. {Interruption).
Then, people know how much money we
have had to pump into Bellary in order to
provide the minimum amenities.

PrROF. G. RANGA: Rs. 40 lakhs every
year.

SHRI H. C. DASAPPA: My friend says it is
Rs. 40 lakhs. Then, we have got other areas
and we have got to have our own
development. The Chief Minister of Mysore,
who was the Finance Minister till yesterday
says that if we bring up the Services to the
scales prevailing in Bombay, it may mean Rs.
5 to Rs. 6 crores of additional funds. The
States Reorganisation Commission would
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have done well to have had a financial expert
with them to find out what the result would be
of giving effect to its recommendations. Then,
they would have made certain other proposals
to help the smooth ushering in and the pro-
gress of these new States with the result

that we have possible about.............. (Time
bell rings.) Only a couple of minutes more,
Sir. About Rs. 10 or Rs. 12 crores will have to
be found for Mysore. All that I am saying is
that it is not very easy to redraw the map of
India by just bringing the different areas
together into different zones or different
States. It is not very easy to implement it. Not
only questions of integration of taxes and
integration of laws but also of the integration
of the services—these are going to create a
tremendous problem. I would ask humbly my
hon. friend, Mr. Datar, just to tell us what the
commitments would be in case the scales of
pay are all made uniform, say, up to the level
of Bombay scales, both gazetted or non-
gazetted.

Then, Sir, I want to say a word about Zonal
Councils. This is one of the happiest portions
of the States Reorganisation Bill. I have fallen
in love with the idea of Zonal Councils. I
think they are going to really bring about that
emotional integration which all of us desire.
May I suggest this, because I have no time to
develop it? We have now only the Chief
Ministers and one or two Ministers and one or
two officers as advisers. I would suggest this
for the kind consideration of the hon. Minister,
Mr. Datar. Having a long-range view of
things I would rather like that every State
should be represented by certain observers
also, who may not be enabled to vote there
but just as in other international organisations
to do the work of observation. Each State may
have five to ten per cent of its legislators to
go and take part in these, if necessary, and
then we will be laying the truest foundation for
real harmony between different States. And I
would say this that if that is done, they would
be able to work in the sub-committees, and
there would be a first class liaison between the
different States of the zone.

Then, Sir, about Mysore being tacked on to
Bombay. I followed the speech of my hon.
friend, the Minister for Home Affairs, very
closely. The only reason that he gave was that
Bombay had become bilingual and there was
no other
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State to go with it. Therefore, they took hold
of Mysore and tacked it on to Bombay,
because the northern districts of Mysore were
originally with Bombay. Sir, you know and
everybody knows that there were certain
statements about these Indo-Aryan languages,
that we were speaking some Dravidian
languages and so on. And so, the natural
affinities are between the four southern States
of Andhra, Madras, Kerala and Mysore. Not
that I am against association with any State. |
want to make it absolutely clear. Personally I
would join any other State. There is no trouble
with Bombay. Certainly I will get on very
well with Bombay. We will get on
exceedingly well. They need have absolutely
no fear. We would be friends with all the
States. But I am only saying that these are the
natural affinities with the Southern States and
why should we be tacked on to Bombay. If
that could be avoided it would be so much the
better.

There is only one other point—and I will
close my speech—and that is about the
membership of the Rajya Sabha. You will find
from clause 24 of the Bill—original clause 26
of the Bill—that from Bombay four are to be
given seats to represent the new State of
Mysore instead of two that they had agreed to
before. The other two were made up of one
from South Kanara—Shri Sadanand Hegde
and another to be elected from the new
legislature of Mysore. I am unable to
understand why this change has been made
and how can the Government justify this at
all? There are only two people from
Karnataka area now in the Rajya Sabha. If
they have got to add two more they won't be
of Karnataka. They cannot represent
Karnataka—not that I do not welcome them
here. That is a different thing. But it is a
misnomer to call them, people who do not
belong to that area, to be Kannadigas
representing this new State of Karnataka.
This is a mattei which has got to be settled
fairly.

Just one other matter, I will just say a few
words with your kind permission, and that is
with regard to assets and liabilities. This has
given one of the greatest headaches in the
past when we have had this federal finance
integration. What I would say is—whether it
concerns Madras or Bombay or Hyderabad
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—apart from the question of the sharing of
assets on a per capita basis we have got these
large, what you call, building assets
developed in each of the States. When we
think of our assets and liabilities, due credit
must be given for the large amount of money
spent on public buildings in Bombay,
Hyderabad, Madras and elsewhere. We must
get our due share to that extent. So, when we
are to share the assets and liabilities, to that
extent the liabilities must be made less or the
assets must be made more. I think these are
very important points and I hope that the hon.
Home Minister will kindly give us some
assurance on these points.
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SHRI JASWANT  SINGH  (Rajas-
than): Mr. Deputy Chairman, I am one of
those who always believed that time was not
ripe for a step of this magnitude—the
question of reorganisation of States—to have
been taken up by the Government. I would
like to show, Sir, the conditions prevailing in
our country at the time when it was decided
that the States should be reorganised. There
were enough forebodings all round. Indisci-
pline pervaded the country expressing
itself in violence not only amongst the
students and politicians, but there were also
instances where workers had taken drivers
out from the engines and thus letting the
trains crash driverless into a platform.
Probably nowhere in  the world could such
things have been seen or could ever have
been seen. In addition to that, the condition of
the various States was such that people were
losing confidence in the local
Governments. Thus, Sir, the political and
public tone of the country was being lowered,
the civil services from the highest to the
lowest were losing their grip and morale. In
addition to these factors, there was an
instance in front of us, and that was In regard
to the formation of Audhra as a linguistic
State. The formation of this State was the
direct result of surrender to violence. Our
Prime Minister, of course, is teaching to the
world the concept of non-violence and
Panch Shila. But it is a matter of regret that
even he, only day before yesterday, in Bhuj,
at a public meeting, had to state that it was
regrettable that while India advocated the
Panch Shila in the matter of international
relations, here people should be found
lacking in that spirit. In this context, Sir, may
I know whether the Prime Minister feels that
India and her people are two different
identities? On the one hand, he says, that
India is advocating the concept of Panch
Shila. and on the other hand, he says that the
people of India do not believe in this concept.
So, this in itself is contradiction in terms. In
the circumstances. Sir, the first and foremost
duty of this responsible Government was to
have put its house in order and consolidated
its position, and when everything had been all
right, questions of this kind could easily have
been undertaken. We have seen from
our experience, Sir, that raw surgeons make
experiments on human bodies. If a particular
operation succeeds, then it is the good luck of
the patient concerned, but if it does not
succeed, it is the bad luck of the patient
concerned. In any case, the surgeons get
their practice quite all .

[RAJYASABHA]

Bill, 1956 1740

right. Similarly, Sir, I find that our Government
has been experimenting with regard to the
new  steps that it should take in various
directions without first consolidating its own
position and without realising what effect
those steps would have on the public at large.
With this background, Sir, the States Reorga-
nisation Commission was appointed. When
this Commission made its recommendations,
how they were acted upon by the Government
is a matter on which so much has already been
said in this House and I don't wish to repeat it.
However, our Government took recourse to
democratic processes of consultation and this
process was unending, so much so that they
themselves were not prepared to take the
responsibility aud this process went upto a
certain point which, as we see, has resulted in
real mobocracy. Thus it would be seen that
under the circumstances, if the appointment
of the States Reorganisation Commission
was a mistake, the Government's handling of
the report was a bigger mistake and not only a
bigger mistake but it was even a Dblunder.
Government now feel that it is a mistake to
form  these units into linguistic States.
We have seen that throughout India
excepting Gujarat and Maharashtra, linguistic
States have  been formed whether we like
them or not, and now to withhold the formation
of linguistic States in regard to Gujarat and
Maharashtra cannot be understood and it
cannot last for a long time. At this stage the
aspirations of the Maharashtrians and Gujaratis
cannot be ignor-. ed without harming the
interests of the country in the long run. We
have been told time and again by everybody
that from any point of view or criterion,
Bombay belongs to  Maharashtra but when
Mabharashtra is to be formed into a linguistic
State, the Government and the Congress Party
state with one voice that Bombay cannot be
given to Maharashtra. I would state that from
every point of view Bombay belongs to Maha-
rashtra and therefore when Bombay was
refused to Maharashtrians to form a
linguistic State, it became an obsession with
them. They feel that without Bombay their
State will be a body without heart. The word
'animus' has acquired special significance and
in fact it has become a sort of a red rag to the
bull, to our Government; but it can be said
without any fear of contradiction that in not
giving Bombay to Maharashtrians it is definite
that in any case it has been felt that
Mabharashtrians cannot be
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trusted to have Bombay and do justice to
Gujaratis and other minorities living in that
State. What has been the reaction after this
bilingual State was decided upon? We axe
seeing how the Gujaratis have been frustrated.
Our Government and the previous speakers
who have spoken in this House have been
throwing the blame on other parties,
particularly the Communists, the Praja
Socialist Party and the Hindu Maha-sabha,
and they say thai all this trouble is due to the
Communalists and Communists and as tar as
the Gujaratis are concerned, they personally
have nothing to do with this agitation. This is
a thing which cannot carry conviction with
anyone. In fact as far as the Bombay riots are
concerned, the incidents in Bombay were
worse than what is taking place in Gujarat.
There solely and wholly the responsibility
was that of Congress politicians. The other
day—two days ago,—during the course of the
debate Shri Gopikrishna Vijaivargiya referred
to a veteran Congress leader like Mr. Gadgil
speaking in the streets of Bombay preaching
violence and he went to the extent of stating
that even if Mr. Gadgil had shed tears, they
would have been crocodile tears.

If in regard to a veteran statesman and a
Congressman of his status even the Congress
party can say such things, it is no wonder
what they say in regard to Communists and
others. I hold no brief whatsoever on behalf of
the Communist Party or others but as a man
with a detached mind and with a dispassionate
point of view I am trying to see; and as a man
who is not interested in any party. Probably
Mr. Bhupesh Gupta would have nothing to do
with me as an ex-Jagirdar because of the sins
of my forefathers who were Jagirdars. I am of
course now a commoner—much commoner
than any of the Members in this House.
Therefore the support which I am giving to
the Communist or the Leftist parties is purely
from fair-mindedness and is based on the
situation as I see it from a detached view.

The latest position in regard to Ahme-dabad
is that Mr. Morarji Desai, who says that he
does not believe in fasting, has resorted to a
fast. Of course he is a very clever politician.
.He has not put any limit to his fast. Gandhiji
used to put a limit of 21 days or 11 days. Shri
Shankar Rao Deo, the other day,
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put a limit to his fast of 11 days and some of
our politicians generally take a vow of fast
until death but Shri Morarji is a clever
politician and he has only taken a vow to fast
till the Gujaratis hear and listen to him.
Naturally our Congress friends and this huge
organisation will prevail upon the masses of
Ahmedabad to go and listen to him and his
fast will soon be over and the anxiety that has
been expressed in this House also will soon
be over but in any case it is a good thing that
a person of the status of Shri Morarji Desai
has realized that if he goes, or for the matter
of that, if anybody goes against the wishes of
the people, howsoever big the leaders may be,
they will have to see that they must not any
longer go against the wishes of the general
public. Not only that. But it is a matter of
shame also that a portrait of the personality
o!' Pandit Nehru, because he went or put his
weight in any case against the wishes of the
people of Maharashtra, decorated with black
flags and what not, was publicly taken out in
the streets of Bombay. Nobody in the world
could ever imagine that such things could pos-
sibly have happened but howsoever big a
person may be, if he goes against the wishes
of the general public and because of party
considerations wants to override the general
interests of the people, these things just happen.
This morning Mr. Deogirikar told us that from
the happenings of the last 10 months he had
le.unt many lessons. In any case I have learnt
one lesson from what he said today, that the
interest of the party—for a launch party
man—and the interests o! the country are not
consistent. What I understood from him was
that he does realise—and he said that every
Mabha-rashtrian realizes—that the interests of
Maharashtra and the interests of the country
demanded that Maharashtra should form into
a linguistic State but because the Congress
Party did not want, for certain reasons, that
Mabharashtrians should be entrusted with
Bombay and as such they cannot form their
own State, they had to veer round and follow
the decision of the party and not theit
conscience. So this is a big lesson for those of
us who are not Members of any party, that to
be a member of a Party is not consistent with
the interests of the country.

SHRI B. B. SHARMA (Uttar Pradesh):
And that is probably why the hon. Member is
not the member of any party.
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SHRI JASWANT SINGH: Yes, certainly.
And today having heard all this, my
conviction has grown that it is a serious
matter to ponder over.

(Time bell rings.)

Sir, I have hardly spoken and I...................

SHrRI V. K. DHAGE: In the Advisory
Committee, every Party has been given two
hours and our Party so far has not taken more
than 45 minutes.

MR. DEPUTY CHAIRMAN: It is one-
and-a-half hours.

SHRI V. K. DHAGE: Even if it be one-and-
a-half-hours, we have not taken more than 45
minutes. But this morning it was decided with
the Chairman that we should each be given 2
hours, every party. And three Members have
taken about 15 minutes each and now Shri
Jaswant Singh has taken about fifteen minutes
and that makes about an hour. We have,
therefore, still one hour more left. So I do not
think any limitation should be placed on the
time of the speech.

SHRI JASWANT SINGH: I will be as short
as possible.

MRr. DEPUTY CHAIRMAN: There are
other speakers also.

SHRI V. K. DHAGE: It was decided
in the Advisory Committee that every
one should have two hours, every party,
I mean, and we are as far as possible
trying to keep within that time. I do
not think any speaker ..........

MR. DEPUTY CHAIRMAN: I am given to
understand that it is one-and-a-half hours. If
you are not putting up another speaker next
day, you will have the full time. If you are
putting up another speaker next time, you
have to close.

SHRI V. K. DHAGE: This morning we had
decided with the Chairman that we will have
two hours.

MR. DEPUTY CHAIRMAN: The
Secretary informs me that it is one and a half
hours.
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SHRI V. K. DHAGE: And we have been
trying to cooperate by taking as little time as
possible.

MR. DEPUTY CHAIRMAN: I am given to
understand that it is one and a half hours.

SHRrI V. K. DHAGE: I don't think my word
should be doubted in this manner, because the
Secretary was not then present, and Mr.
Gupta here will bear out what 1 say, that we
were given two hours. I don't think that
statement should be doubted at all.

SHrRI BHUPESH GUPTA: I am not a
member of the Business Advisory Com
mittee, but 1 think eight hours were
given two hours each; and now I am
told it is one and a half hours................

MRr. DEPUTY CHAIRMAN: Very well,
we will see about it.

JASWANT SINGH: The hon.
Member, Shri Parikh, while speaking
the other day said that Bombay was
very necessary for Gujarat, because
Gujarat's economy was so closely linked
with Bombay. In that case, I do not
know what my friends of Bengal will
think of Rajasthan, particularly of the
Marwaris coming from Bikaner and Jai
pur and Jodhpur, because the whole of
Calcutta and Bengal is linked to Rajas
than by the enterprise of these Marwa
ris. And this argument of Mr. Parikh,
coming from a politician of his type, is

SHRI

really one that cannot be understood,
that the interests of Gujarat are linked
with Bombay and therefore, Bombay

should stay with Gujarat. Similarly ..............

SHrRI BHUPESH GUPTA: So many Birlas
have been claiming Calcutta.

SHRI JASWANT SINGH: Yes, and more
than the Birlas, the Bikaner Marwaris have
got the monopoly of the whole of Calcutta
and of its industries. Therefore, that argument
does not hold good at all.

Now, I have to say a few words about
the indiscriminate shooting which took
place in Bombay first and now in Ahme-

MR. DEPUTY CHAIRMAN: Please
speak about the Bill, shooting apart. It may be
relevant in the local legislature, but not here.
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SHRI JASWANT SINGH: But everybody

has spoken about this in this House and of
what happened.

SHrRI BHUPESH GUPTA: On a point of
order, I rise, Sir. We are discussing the
question of bilingual Bombay State and the
question of Gujarat naturally arises and so the
opinion of the people who are there is
relevant. Various things had happened and we
are giving the circumstances as we understand
the whole situation. Therefore, they are
relevant to this Bill.

MR. DEPUTY CHAIRMAN: There is no
point of order. Please speak about the Bill.

SHRI JASWANT SINGH: Sir, if you order
me not to touch this subject, I will not touch
it.

Mr. DEPUTY CHAIRMAN: Anything
you speak about the Bill will be relevant.

SHRI JASWANT SINGH: I am talking
about the direct result of the formation of this
bilingual State.

MRr. DEPUTY CHAIRMAN: We are

not -discussing the Ahmedabad situa
tion........
SHri BHUPESH GUPTA: But it

has been ..........

MRr. DEPUTY CHAIRMAN: Please sit
down, Mr. Gupta.

SHRI BHUPESH GUPTA: Sir, this is a
question of our rights.

(Interruptions.)

Kindly listen to me. The suggestion had
been made here that Mr. Gopalan went there
to make trouble and ail that had become
relevant then. But when we refer to the
shooting down of people it is not in order.
When we refer to firing, of certain things being
forced down through the bayonet, it is not
relevant.

SHRIJASWANT SINGH: Sir, I submit it is
relevant in the sense that this has resulted
from the formation of the States. The firing
took place as a direct result of the protest of
the people in a democratic way. These things
-have been referred to not only by me, but at
least a dozen people have spoken, not for five
or ten minutes, but for about half an hour. 1
want only two minutes to deal with this point.
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MR. DEPUTY CHAIRMAN: Please go on.
But that is not the main thing here.

SHRI JASWANT SINGH: These things
have happened, whether it be the responsibility
of the local Government or whether the
ultimate responsibility is that of the Central
Government. The question may concern the
local Government, but here is the Home
Minister sitting in front of me and I say that
even in ordinary matters of law and order, he
intervenes in Rajasthan. Only recently in the
case of the kidnapping of a man when a
Congress Minister there and some Congress
leaders joined in a conspiracy and took a
ransom of Rs. 50,000, he intervened though it
was a local matter for the Rajasthan Gov-
ernment. But that is something apart and I
will not touch on that.

Here, has it been seen anywhere that when
peaceful people protest in regard to certain
measures, or in regard to certain steps taken by
the Government, they are fired upon
indiscriminately? The other day my hon. friend
Mr. Nair showed some photographs which he
laid on the Table, where we saw children of
four and five being shot. Sir, I pretend to be a
sort of a sportsman and I have got association
with well known sportsmen not only of this
country but of other countries also and I know
that among all sportsmen, we have got a moral
code that while we go out big game hunting,
we shall never shoot female or the cub. That
morality is kept up. Only big heads we shoot.
When we shoot a buck or an antelope, we
never shoot the female or a young one. Even
while we shoot small game for eating
purposes, we make it a point not to stalk it but
induce the bird to fly, giving it a sporting
chance and then try our skill. Till now, I never
knew thai while shooting human beings such
indiscriminate shooting could be resorted to,
that the heads of women could be broken
without compunction, that children of four and
five could be shot at random, and no enquiry
whatsoever is to be held. They say the
passions should subside and then they will
take action. The result will be that the death
roll will mount up by the time the passions
subside. Will it not then be too late? This is a
thing which is becoming very serious. Sir, |
may submit in this connection that before
India got independence and when in Bombay
the Congress Government
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[Shri Jaswat Singh.] was there and Mr.
Morarji Desai was the Home Minister, there
was Hindu-Muslim riot in Ahmedabad. At that
time also, of course, they said that passions
should subside first. But Gandhiji rebuked Mr.
Morarji Desai and asked .him, "Why do you sit
in Bombay? Why don't you go to Ahmedabad
and reason with the people ?"

The other day, in his speech, Mr. Morarji
Desai asked—as Mr. Bhupesh Gupta said this
morning—as to what the Opposition would
have done in such a position. The Opposition
or any reasonable and responsible people
would have joined the fray and found out
what they wanted but the death roll, under no
circumstances, would be allowed to mount up
as is being done now. I know that if the
Bombay Government cannot take action, the
overriding powers are with the Central
Government and they should intervene. Of
course, Delhi and Bombay are safe places but
if the Ministers or any Party take the responsi-
bility to govern a country, it becomes also
their responsibility to take risks, if necessary,
and save the heads from being broken as well
as stop the death roll from mounting up, as far
as possible.

SHRI B. K. P. SINHA (Bihar): We are not
discussing the propriety of Government action
here.

SHRIS. N. MAZUMDAR: Why not?

MR. DEPUTY CHAIRMAN: Order, order.

SHrR1 BHUPESH GUPTA: Your States
Reorganisation Commission kills people.

SHRI JASWANT SINGH: I know that
Government have power to put down with a
heavy hand these outbursts but they have no
power to heal these deep wounds. Mr. Parikh
referred not in a lighthearted manner but very
seriously that on the 19th they were having
their Provincial Congress Committee meeting
wherein they would pass a resolution of
condolence for those who have died. This is
the height of irresponsibility on the part of any
Member even to say these things. I would like
to see how, by the passing of a resolution of
condolence, the wounds of the mothers and
wives are going to be healed. We know the
circumstances under which Dr.
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Shyama Prasad Mookerii died. Our Prime
Minister "was out of the country then and
when he returned, he sent a letter of
condolence to the old mother of Dr. Mookerji
and [ would invite the attention of the hon.
Members of (his House to the reply that the
old lady gave to Mr. Nehru to which he had
not the courage to reply. Alter all, the
Congress is a big organisation but if it thinks
that it can kill any number of people and
afterwards the Congress Committee or the
A.LC.C. could just pass a resolution of
condolence which would soothe the people, it
is mistaken. People can never be soothed by
this sort of speeches here. To say that on the
19th they will pass a resolution of condolence
and what has happened will all be forgotten by
those is a meaningless thing. In this
connection I would like to ask the hon.
Minister if he could very kindly place on the
Table of the House the figures of deaths due to
Government action after Independence. We
should know the credit of our country after
Independence, the credit of our national
Government after Independence, for shooting
the people of this country. Can any country in
the world—mnot to talk of democracies but, any
country, including our neighbour Pakistan
which is a rotten country to the core—have
such a record? It will be a revealing position
as to what our principle is in regard to
violence and non-violence. As far- as talking
about it is concerned, naturally we can cry
hoarse and we can teach the world but not as
far as Our internal position is concerned,
especially in regard to the happenings after the
Report of the States Reorganisation Commis-
sion was submitted. Naturally, it is very
disconcerting and very revealing and 1 do
hope that the Government, for once, will
realise the effect that Panch Shila will have on
international affairs when people in India are
not accepting it. Sir, in this country and in this
House, we have seen as to what happens to
bilingual States. People are "being told that
they must forget what happened and that we
must work for this formula. I agree that once
this national Parliament passes any Bill, and it
becomes an Act, it becomes our duty to see
that, as far as possible, we should accept this
and by constitutional methods try to subvert it
or try to change it or do something else. I
would submit that the solution that has been
presented before the country is a palliative; it
is not a permanent cure. We will have to see
how long it lasts. This means that two strange
fellows have
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been brought together to share the same bed ;
but form the commonsense point of view, it is
definite that this is not going to last for long.
A position, before long, would be created
when one of the partners, the weaker one, by
himself would request the stronger partner to
allow him peacefully to leave the place. This
is what is going to happen whether we admit
it or not. We know that the Maharashtrians
have accepted this formula but why? They
have accepted this under duress.

SHrRI BHUPESH GUPTA: We do not have
any indication that the Maharashtrians have
accepted it. The Maharash-trian Congress has
accepted it.

SHRI JASWANT SINGH: Maharash-trian
politicians.

Suri  BHUPESH GUPTA: Congress
politicians.
SHRI JASWANT SINGH: They have

accepted it under duress. At the same time,
since Bombay was an obsession with them,
they felt that life without Bombay was not
worth living and so, they had to select the
second best alternative. With Vidarbha
coming in, they thought that they would be in
a majority and could create a situation
wherein the minority by itself will request for
the parting of company as good friends. The
same tactics were adopted as far as Bengal
and Bihar was concerned but the Bengalis
were too shrewd and with the overwhelming
majority of the Biha-ris, they would, under no
circumstances, agree to a merger.

Surt BHUPESH GUPTA: Even with a
minority, we would not agree.

SHRI JASWANT SINGH: I would submit
that it is not a good thing that among the
comparatively small States, the redrawn map
of India should have units as big as Uttar
Pradesh and the new bilingual State of
Bombay. These units are too vast for orderly
internal administration by a single authority.
Lucknow and Bombay maintaining control
and providing for the adequate development
of an area covering something like 2 lakh
square miles in U.P. and 1,80,000 square
miles in Bombay will not be an easy affair.
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SHrI J. S. BISHT (Uttar Pradesh): One
lakh and thirteen thousand square miles.

SHRIJASWANT SINGH: Whatever it is, it
is a big area.

SHrRI B. B. jSHARMA: What about
Rajasthan?

SHRI JASWANT SINGH: If you want that
this country of ours should have the
conditions of Rajasthan, I cannot help but be
sorry. I am sorry my friend, Mr. Himatsingka,
is not here. Marwaris are known to be
millionaires but they cannot reside in villages.
If they do so, some of our politicians will
kidnap their children and demand big money
as ransom, which our Minister in the Ministry
of Home Affairs knows. This is a matter of
everyday occurrence there. If you want the
conditions of Rajasthan to prevail in Uttar
Pradesh, you are most welcome to it. The
conditions of service are such that officers are
afraid; they are demoralised and they cannot
have independent views. They are afraid to
give correct advice because of the politicians.
In these circumstances delegation of power
will have to be done and powers will have to
be delegated to the Commissioners and the
Collectors and with the type of Services that
we have interests of this country cannot be
looked after when such huge States are being
formed.

One last word with regard to Rajasthan and
then I will end in about two of three minutes.
In regard to Rajasthan, I have to submit that
we are thankful to the Reorganisation
Commission for removing one sore point that
we had. Abu has been restored to us. Abu was
literally annexed from us by our Gujarat!
friends and it is a matter of satisfaction to us
that Abu has- been restored to us. We know
how our kith and kin and our dear and near
ones were treated during the last four or five
years. They were literally harassed, put to
deprivation and had to undergo untold hard-
ship that one could think of. I could well
understand the feelings of the Gujaratis for not
wanting to join the Maharashtrians because of
the experience that they have gained by
treating the Rajasthanis so far as Abu Taluk is
concerned. I look forward and every
Rajasthani is looking forward to the Ist of
November when our people will be restored to
us and when, on the hills of Abu, which is
overlooking Gujarat,
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[Shri Jaswant Singh.]

we would all be happy and in a rejoicing
mood be drinking a bumper to the health of
the Gujaratis and particularly Shri Morarji
Desai.

Sir, with these words I would only submit
that, as it is, the position is very serious and
very bad but, once the Parliament passes this
Bill, it becomes our duty to accept this, but at
the same time, Sir, it becomes the duty of the
nation that, when it is not in the interests of
the country, to have bilingual States, of course
all these things should be reverted, and I have
every hope that we will see the day in the near
future when India will have unilingual States
and that the aspiration of the Maharashtrians
to have their own State will be fulfilled and
their dream realised. Similarly I also hope that
the Gujaratis who are also undergoing such
great hardships at this time in Ahmedabad
will have their dream of a separate State of
their own realised.

Thank you very much.

MR. DEPUTY CHAIRMAN: There are a
large number of speakers. Is the House
prepared to sit for an extra hour to-day?

HoN. MEMBERS: No, no.

GIPN—15
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MRr. DEPUTY CHAIRMAN: All right.
There is a Message from the other House.

MESSAGE FROM THE LOK SABHA.

THE BIHAR AND WEST BENGAL (TRANSFER
OF TERRITORIES) BILL, 1956

SECRETARY: Sir, | have to report to the
House the foil awing Message received from
the Lok Sabha signed by the Secretary of the
Lok Sabha:

"In accordance with the provisions of
Rule 133 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Bihar and West Bengal (Transfer of
Territories) Bill, 1956, as passed by Lok
Sabha at its sitting held on the 17th August,
1956."

Sir, I lay the Bill on the Table.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. day after to-
MOITow.

The House then adjourned at
two minutes past five of the clock
till eleven of the clock on
Wednesday, the 22nd August
1956.



